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LOK SABHA
Friday, 19th September, 1958.

The Lok Sahba met at Eleven of the
Clock

[MRr. SpEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS
Legal Aid to the Poor

Shri Shree Narayan Das:
.n“’{Shrl Damani:

Will the Minister of Law be pleased
to state:

(a) whether any State Governments
have sent their schemes for legal aid
to the poor;

(b) whether a copy of such schemes
will be laid on the Table;

(c) whether it is a fact that the
Central Government is considering the
question of giving legal aid to the
poor; and

(d) if so, the result thereof?

The Minister of Law (Shri A. K.
8en): (a) and (b). The Government
of Kerala have sent last vear the
rules made by them in this behalf,
known as the Kerala Legal Aid (to
the Scheduled Castes and Scheduled
Tribes and to the Poor) Rules, 1857.
The Government of Bombay have in-
formed early this year that they are
already administering some schemes
in respect of legal aid and that they
propose to introduce further schemes
this year.
197A. L. S. D—1

7406

Copies of the Kerala rules and the
Bombay schemes mentioned above
will be laid on the Table of the House.

(c¢) and (d). The grant of legal
aid to the poor is primarily the res-
ponsibility of the State Governments.
The Central Government is, however,
taking interest in the subject with a
view to assisting the State Govern-
ments in the formulation of the
Schemes for the States.

Shri Shree Narayan Das: May 1
know whether the Central Govern-
ment propose to give any contribution
to the funds created by the various
States in this respect?

Bhri A. K. Sen: It will depend
upon what schemes are framed by
the States and what schemes are ulti-
mately agreed upon. Hon. Members
will remember that in the last Con-
ference of Law Ministers, this subject
was broached and the State Govern-
ments agreed to formulate their own
schemes. Until now, excepting from
two Governments, we have received
no schemes from the State Govern-
ments. We expect that in the next
Law Ministers’ Conference this subject
will again be discussed. Therefore,
until schemes have been formulated
and finalised there is no question of
the Central Government underlaking
any particular financial responsibility.

Shri Palaniyandy: May I know
whether the Government will issue
instructions to the State Governments
at least to help the poor Scheduled
Castes and Scheduled Tribes people
in relation to untouchability?

Shri A. K. Sen: The Central Gov-
ernment has no authority to eissue
instructions; it can only advise.
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Shri Goray: Has the Central Gov-
ernment any scheme of their own
which can serve as a blueprint to the
State Governments?

Shri A. K. Ben: It has been found
more desirable to formulate schemes
in consultation with and on the initi-
ation of the State Governments rather
than the Central Government impos-
ing schemes on the State Govern-
ments.

Shri M. B. Krishna: May I know
whether the State Governments are
not enthusiastic about giving this free
legal assistance to the Scheduled
Castes and Scheduled Tribes and, if
s0, whether the Central Government
will include this in their Centrally-
sponsored schemes?

Shri A. K. Sen: I do not see any
reason which has prompted the hon.
Member to conclude that the State
Governments are not energetic,

S8hri N. R. Munisamy: May 1 know
the nature of the scheme thought of
by the Central Government—whether
it includes civil as well as criminal
cases?

Shri A, K. Sen: Legal aid includes
legal aid for both civil and criminal
cases unless there is a specific restri-
ction.

Shri Liladhar Kotoki: May I know
in what direction the Central Gov-
ernment are contemplating to co-
ordinate the activities of the State
Governments in this regard?

Shri A. K. Sen: May I ask for the
guestion to be repeated, Sir?

Mr. Bpeaker: He wants te  know
whether any steps are being tsken
by the Central Government.

Shri Liladhar Kotoki: What do they
propose to do in this matter?

Shrl A. K. Sen: Everything that is
possible is being done.

ShAl Narsyanankatiy Memen: May
1 know whether in pursuance of the

Rules forwarded by the Kerals Gov-
ernment, the Central Government
has sanctioned any aid for implement-
ing the aghqme?

Bhri A, K. Ben: I do not think the
Kerala Government has yet approach-
ed the Central Government for any
aid.

Shri Shree Narayan Das: May 1
know whether the Law Commiassion
have been asked to consider this
question and evolve a  suitable
scheme, o that the various Btates may
follow up the scheme?

Shri A. K. Sen: I am not quite sure
if this point was specificaly referred
to them, but it is my impression that
it is within the competence of the
Law Commission to report upon it

Shri Achar: May 1 know whether
there is any scheme for the Centrally
Administered Areas for giving legal
aid to the poor?

Mr. Speaker: For the Union Terri-
tories.

The Minister of Home Affairs
(Pandit G. B. Pant): Well, there is
some scheme, but the benefit of it
goes to the members of the Scheduled
Castes and Scheduled Tribes,

Aircrash at Safdarjung Airport

Shri Ram Krishan:
*1398.{ Shri Supakar:
{ Sardar Iqbal Singh:

Will the Minister of Defence be
pleased fo state:

{a) the total loss suffered as a
result of the sirerash of Vampire jet
fighter at Safdarjung Airport on the
8th May, 1988;

(b) whether the Court of Inguiry
ordared to investigate the causea ef
the accident has submitted ita report;

(c) i1 o0, the details thereof;
(d) the action taken threon; and
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(e) whether any compensatiop has
been paid to the family of the deceas-
ed and to the Delhi Flying Club?

The Parllamentary Secretary to the
Miaister of Defence (Skri Fatesingh-
rao Gaekwad): (a) (i) Loss of lives—

Two Service officers and four
civilians.
(ii) Loas of Service property—
Rs. 5,16,540-00.

(iii) Loss of civilian property—

The loss has not yet been assess-
ed.

(b) Yes, Sir.

(¢) The accident was due to the
aircraft catching fire in the air as a
result of some technical failure.

(d) A technical investigation was
carried out in conjunction with MiS
De Havilland Limited, the manu-
facturers of the aircraft, to determine
what the actual technical failure was
that ceused the fire. The investigat-
ion has revealed that there was no
evidence to suggest that the fire was
caused by an electrical defect or that
the engine had failed. It has not been
possible to determine the exact cause
of the aircraft catching fire in the air
because the aircraft was completely
destroyed in the crash.

(e) A sum of Rs. 600 has been paid
from the IAF Benevolent Association
to the next of kin of each of the
Service officers killed in the accident.
The claims to dependents’ pension
from the parents of the deceased offi-
cers are under investigation.

An ex-gratia payment of Rs. 200
has been made to each of the families
of three of the civilians killed as a
resylt of the accident.

Shri Ram Krishan: From the state-
ment I find that the accident was due
to some technical failure. May 1
know who was responsible for this
technical failure?

Shri Fatesinghrao Gaskwad: The
reaponsibility has not yet been fixed
on any one.
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Bhri Jaipal! Singh: May I know
this happened in May—how much
longer the Ministry of Defence will
take to work out the compensation
that has been claimed by the Delhi
Flying Club?

Shri Fatesinghrao Gaekwad: It is
under examination. We will try and
expedite it.

8hri Jaipal Singh: In view of the
inordinate delay in compensating this
premier Flying Club, may I know whe-
ther the Ministry of Defence would
consider at least paying a part of it
as provisional compensation, pending
finalisation of the figure?

The Deputy Minister of Detence
(Shri Raghuramafah): The  Delhi
Flying Club has preferred a claim for
Rs. 566,000 and odd and about
Rs. 50,000 under another head. All
this is being looked into by an 1n-
formal committee. Unless the whole
thing is examined and the claim found
to be correct and liability is establish-
ed it will be difficult to make any
pavment. At the moment we have
lent two Tiger Moth aircraft to them
to recommence their activities. We
have lent those aircraft. The gques-
tion of money payment is under ex-
aminatlon.

Shri U, C. Patnaltk: May I know
what steps Government have taken
either to condemn or to remove from
populated areas these Vampires and
other war-time and pre-war aircraft?

Shri Raghuramaish: This is a very
broad question. As a matter of fact,
in this case the finding of the Court
was that there was some technical
failure. A Technical Committee was
appointed, but the Committee could
not establish anything, because the
whole aircraft was a total loss, and
there was total loss of life also. So
in the circumstances it is very difi-
cult to go into that broad questiop
merely on the basis of this single
incident.
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Shri Raghunath Singh: May I know
when this aircraft was last examin-
ed?

Shri Raghuramaish: I could not
give the exact period of time, but I
find from the report that it was
found to be fully serviceable for the
flight and everything was in order
when it took off. -

Shri Prabhat Ear: Are we to un-
derstand, from the reply given to
Shri Patnaik, that unless there s
another aircrash it will not be possi-
ble to consider this question?

Shri Raghuramaiah: It is very diffi-
cult to draw that inference from what
I said. I do not know how the hon.
Member draws that inference.

Mr. Bpeaker: A gingle instance is
not enough—that is what the Minis-
ter said. The hon. Member need not
draw that inference from what he
said.

8hri Goray: May I know whether
Government will consider the ques-
tion of shifting that particular aero-
drome from that locality which is very
thickly populated?

8hri Raghuramaiah: Government
are always aware of all these posai-
bilitic-. But there are various other
considerations. As [ said, it will be
very difficult, on account of this single
incident, to go into all these broad
questions, strategy etc.

Shri Jaipal Bingh: As President of
the Delhi Flying Club, I am personally
grateful for the assistance that has
been given. But I would like to
know why greater assistance has not
been given, so that the Flying Club
will be cnabled to continue on its
original footing in regard to the num-
ber of flying hours. The number of
aircraft given to us will not enable
us to maintain our pristine standard.

Shri Ragharamaiah: The pattern
of assistance will naturally depend
upon the necessity which is found to
be there. But if further assistance is
feguired they can write to us and we
will examine it.

19 SEPTEMBER 1958

Oral Answers 412

English Institute

#1399, Shri D. C. Sharma: Will the
Minister of Education be pleased to
refer to the reply given to Starred
Question No. 1487 on the Tth April,
1958 and state the further progress
made with regard to the setting up of
an autonomous institute to improve the
teaching of English in the country?

The Minister of Education (Dr. K
L. Shrimali): The Central Institute
of English (Hyderabad) Society has
since been got registered and it is
expected that the institute will start
functioning from October, 1958.

Shri D. C. Sharma: May I know
why this institute is called autono-
mous? What are the implications of
the word ‘autonomous' when applied
to this non-industrial institute?

Dr. K. L. Shrimall: It is registered
under the public societies Act, and
there is a non-official chairman who
will look after this; there is a govern-
ing board consisting of twelve mem-
bers, which will look after the general
administration of the institution. The
funds will be given by the Fo‘rd
Foundation, the British Council and
the Government of India.

Shri D. C. Bharma: May 1 know
whether a similar autonomous in-
stitute will be established to improve
the teaching of other national langu-
ages in this country?

Dr. K. L, Shrimali: I am proposing
to set up or rather not set up but
reorganise another institution for
teaching of Hindi. There is already
an institution in Agra which is be-
ing reorganised more or less on the
same line as the English Institute.

Shri Hem Barua: May I know
whether Government have asked the
different universities to probe into
and report on the causes of large-
scale failure in English and if  so,
what those causes are?

Dr. K. L. Shrimali: That question
does not actually arise from this ques-
tion.
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ghyi Ansar Harvani: May 1 know
where this institute is going {0 be
located?

Pr. K. L. Shrimali: At Hyderabaa.

Shri Dasappa: May I know what
exactly are the financial terms or
the aids from the Ford Foundation and
UK, and how much will be our con-
tribution?

Dr. K. L. Shrimall: The project is
to be financed by th® Government
of India and the Ford Foundation at
an estimated cost of Rs. 41 lakhs
approximately for the first five Yéars
out of which the Government of India’s
share would be Rs. 7'1 lakhs appro-
ximately. I also stated earlier that the
British Council will give financial
assistance, but the British Council
will actually give us the staff.
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Sbri Jadhav: May I know whether
this institute will have its branches
in the various States?

Dr. K. L. Shtimali: No, there is no
intention of opening branches at the
present moment.

Shri Kodiyan: May I know whether
this institute has drawn up any pro-
gramme of work, and if so, the main
features of the same?

Dr. K. L. Shrimali: The objects of
the institute have been envisaged as
follows:—

(1) to train high school teachers
of English, training college
lecturers and inspectors from
the various States of the
Union in the use of modern
techniques for teaching
foreign languages;

(ii) to conduct research into the
special problems of Indian
students of English and to
adopt syllabuses based on
structural analysis to fil} the
needs of speakers of Indian
languages;

to conduct research into the
writing of suitable text-booka
and the preparation of visual
aids;

(iv) to advise State Governments
on the syllabuses for exami-
nations, training college cur-
riculum and allied topics;

{v) to publish such journals or
paperg as would further the
objects of the institution; and

(vi) to train English teachers in
other countries of South Asia,
which may not have made
similar provision for impart-
ing modern methods of teach-
Ing foreign languages. .

These are the broad objectives

(hii

—
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forq an & om & wryave Gl ag
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To wlo ®To ST :  FE a%
feerwassg @, 9 7 frm frar
f& avro § 1% g7q0 99 7@ &, 34y
deqr &1 qIFIET fEaoAw oA R,
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FCF T7 X FO4T B {1 AN T 7T
& HT HAF W A IH A4 F NTA
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oF w5 zfm w37 oax =
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Shri D. C. Sharma: There are vital
differences berween whal an American
understands by Enghish and what an

" Englishman understands by Enlish.
This institute is going to be run Ly
the Ford Foundation and the Biritish
Council. How are they going to re-
cuncile these differences? Will not
this institule become a tug of war
between American English and Her
Majesty’s English?

Dr. K. L. Bhrimali: Every care will
be taken to see that we have the type
of English which we need for our
country.

Himalay Coal and Mineral Industries,
West Bengal

*1400. Shri Bibbutli Mishra: Will
the Minister of Steel, Mines and Iuel
be pleased to state:

(a) whether it is a fact that Himalay
Coal and Mineral Industries, West
B&:-ﬂ sell dust coal dearer than
o collieries; and
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(b) if so, whether Government zon-
template to take any suitable steps
to fix & reasonable price?

The Parliamentary Secretary to the
Minister of Steel, Mines and Fuel
(Shri Gajendra Prasad Sinha): (a)
Yes. This is because this colliery is
situated in the Darjeeling area and
the price in this case was fixed on an
individual basis, as in numerous coll-
ieries in Assam and Madhya  Pra-
desh. '

(b) An investigation is in hand in
respect of this company, with a view
to de'ermining the current cost of
production of coal. The existing price
will be reviewed in the light of the
results of the cost investigation.

ot fngfar fomt @ 5 ST wTEen
f% 7717 39 F1 w4 TIOA | FpAAT
g7 AMTA /7T T A AT 7T
g, AT AT TN LA AT A AT
T A w7 R oI o 3 A
s ?

ot max wae fagr: wiw 93-
AT ® TN VL7 WG KT & AT
AR B S e B o O B
g1 ST AT N A FATT F, W 99
AT Z0T A AT AT 3 A fARET AT |

st fasifa faw 7 77w o
qraqr # f& 37 & oAy faer ® ar
Heg 939 F WA AZ T T A OAT
FgEA Tz %, A X faw  fafmam
Fgq 1 7 27

ot e wam fegr: wE Tw
fafrs srer €7 A s &, Q@R WiC
T & feedi @ o W gOd A
A, ot gfzfnra afar o s @
g, T Ay & anfrw A § | e ame
fage & g ow fieek oft § g o
whsfagua afsg a7 ¥ § "o
s2w oY wrary A 34y fr wry @Y
g
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Shri P. C. Bose: May I know whe-
ther the price referred to in this ques-
tion is the price at the pit-head or it
includes the transport cost also?

The Minister of Steel, Mines and
Fuel (SBardar Swaran Singh): That is
the price at the pit-head.

Shri T. B. Vittal Rao: The Parlia-
mentary Secretary said that some com-
mittee is investigating especially into
this Himalay coal. , May I know whe-
ther that does not come within the
purview of the Coal Price Revision
Committee?

Shri Gajendra Prasad Sinha: 1t is
not the other committee but the cost
accounts officer.

foeolt sTyrraw w o WM

(=t W e

*Peoq. )
!ﬂLw:mnﬂ:

aqy qrwTd AT & W, feuc &
SMTET A AN 358, FIFTH
qeg g § 47 TTA ®1 FO Fwq fF o

() ¥ &4t wyFa 1 T
rar & wege 7 Pt gy fey Py
FEgaA w1 oF 1oz gry v e T7F
faay ar:

(=) 39 7oz qe= 3 F4T AT AT
T R 4 AT

(W) 8T WM 7 &M FETY
#r g ?

pem R (dfer e o )
(%) &

(&) figsz wvew F ¢ Wi 37 M
& fis -

(q) f & wam & FErQ
Ay fe Dfey A W) @ w
wuifo v & fad St wxw Jed
g ;
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(§) &= swarmm &1 7w AT
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I

(7) ¥ A 7 fo ft sar
& wasrg w1t F Fq fo=ft #1 oA
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3o SATE, seus ¥ 07 F fzav MaT B;
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i al ¥ [AWaw ofcfme <

sy g ¢

Shri N. R. Munisamy: May we have
the answer in English also?

Mr. Speaker: Yes.
Shri Govind Ballabh Pant: (a) Yes,

(b) The demands submited by the
delegation were that—

(i) Hindi may be recognised as
the official language of Delhi.
Concrete steps may be taken
for the effective implemen-
tation of this policy;

(ii) adequate protection should be
given to all other languages,
including Urdu, spoken in
Delhi;

(iii) as long as English continues to
be the official language of the
Union it should be given a
similar place in the Delhi
Administration; and

(iv) content of the Hindi language
proposed to be adopted as the
official language of the Ielhi
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wg 7t feeft wyfafare w8 & oo
A T e W § anw § s g

Administration should be 2as
near as possible, in its
vocabulary, to language com-

monly spoken and understood
in Delhi.

(¢) The decision of the Central Gov-
ernment on the adoption of Hindi for
the official purposes of the Delhi Ad-
ministration is contained in the Home
Ministry’s letter dated 30th July, 1958
to the Chief Commissioner, a copy of
which is placed on the Table of the
House.

-
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Ald to Orisa

Shri Sanganna:
1404 {Dr Samantsinhar:

Will the Minister of Finance be
pleased to refer to the reply given to
Btarred Question No. 2020 asked on
the 8th May, 1958 in respect of the
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request of the Orissa Government for

financial assistance for drought relief
and state:

(a) whether any final decision has
since been arrived at in respect of
the pending items; and

(b) if so, with what results?

The Deputy Minister of Finance
(Shrimati Tarkeshwari Sinha): (a)
and (b). I lay a statement on the Table
of the House indicating the position.
[See Appendix VI, annexure No. 2].

S8hri Sanganna: Under serial No. 2
of the statement, it has been mention-
ed that the Government of Orissa
has withdrawn the request. May I
know the reason for it?

Shrimati Tarkeshwarl S8inha: Ori-
ginally they had made a request. But
the Planning Commission has inform-
ed us that at the time of the discus-
sion of the annual plan, the State
Government officials had dropped this
proposal altogether. I think they
have written a fresh letter to the
Planning Commission and the Com-
mission is studying that.

Shri Sanganna: Against items Nos.
4—8, it has been stated that no re-
quest has been made by the State
Government. May I know whether
it is due to matching grant difficulty
that the request has not been made
by the State Government?

Shrimati Tarkeshwari Sinha: The
position is all clearly stated in the
statement. No request for financial
assistance has been received.

Mr. Speaker: He wants to know
whether that is due to the inability
of the State Government to contri-
bute 50 per cent.

Shrimati Tarkeshwarl Sinha: In
the statement itself, it is mentioned
that no request has been received, but
if they make any request in this
regard some amount will be reimburs-
ed by the Centre.

Mr. Speaker: The hon. Mem-
ber wants to know whether the State
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Government has not taken up this
matter for want of funds to contri-
bute to its share of 50 per cent. even
though the Centre has assured it of
the other 50 per cent.

Shrimati Tarkeshwarl Sinha: It
may be so, because under the re-
commendations of the Finance Com-
mission, the State Governments are
asked to keep a certain sum for these
purposes. - The Government of India
can only meet 50 per cent. of the
expenses.

Shri Panigrahi: The Deputy Minis-
ter declared on the 6th May, 1958 that
the State Government has asked [or
belp under items like sale of food-
grains at subsidised rates, subsidised
sale of seeds, construction of rural
roads for providing employvment in
drought affected areas. In her state-
ment today, the Depuly Minister savs
that the S‘ate Government has not
made any such request. May 1 know
how these two statements stand?

Shrimati Tarkeshwari Sinha: I said
that they have not asked for any speci-
fic amount of help. In the earlier
statement also, I said they had asked
for a certain amount of assisiance and
the Government of India replied to
them that 50 per cent assistance could
be had from the Centre. But they
also have to meet a certain portion
under the obligations recommended by
the Finance Commission. Now, the
position has not changed so far.
That is why I made the statement.

Shri Panigrahi: May I know whe-
ther in the State plan for 1858-59, the
State Government has asked for some
further allocations from the Centre
so that these items can be adjusted—-I
am referring to item Nos. 4, 5 and 6?

Mr. Speaker: Hon. Members will be
clear in their questions. The answers
should also be likewise. Is it sug-
gested that the State Government is
unable to provide the other 50 per
cent. also, and that it wants cent per
cent. assistancé from the Centre?
What és the question?

Bhri Panigrabi: My question is whe-
t.hex; for the State plan for 1968-58
the State Government has asked for
further allocations from the Centre.

Mr. Speaker: What is meant by
‘turther allocations'—50 per cent?

Shri Panigrahi; Yes.

Shrimati Tarkeshwarl Sinba: I
would request the hon. Member to
read the statement in which it s
specifically mentioned that no request
for Central assistance has been re-
rr:eiv.reci from the State Government so
Aar.

Mr. Speaker: Even for the original
50 per cent?

Shri Ranga: May 1 know whetber
Orissa has joined the National In-
surance Scheme against natural cala-
mities; and, is it from that particular
fund the Government of India has
agreed to pay them 50 per cent. pro-
vided they are prepared to bear 50
per cent, of the expenditure?

Shrimati Tarkeshwarli Slnha: There
are different items. There are certain
items under which the Central Gov-
ernment gives grante to improve their
ways and means position. There are
certain other items like drinking
water etc., for which the Health Min-
istry has given them certain funds
for meeting their expendi‘ure under
these heads. There are separate heads
with separate conditions and all these
items have been covered in the state-
ment.

Shri Sanganna: May I know how
many schemes received from the
Government of Orissa so far are still
pending with the Government of
India?

Shrimati Tarkeshwar! Sinha: [
do not have the detailed infor-
mation of sach and every stheme,

8hri Panigrahi: The Sivaraman
Committee which toured the affected
areas in Orissa has also recommended
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six major heads and a grant of
Rs. 62-38 lakhs. May I know whe-
ther that amount has beerr hllocated
for these purpases also?

Shrimat! Tarkeshwari Sinha: Under
what head?

Shri Panigrahi: Under the heads
minor irrigation schemes, pumping
sets, renovation of tanks, national
highways etc.

Shrimati Tarkeshwari Sinha: I
referrred to what has been received
from and what has been given to the
Orissa Government. If the hon. Mem-
ber wants details of every committee’s
recommendations, he must put a se-
parate gquestion.

Earl Bertrand Russell

*1405. Shri Shivananjappa Wwill
the Min'iter of  Scientific Research
and Cultural Affairs be pleased to
state:

(a) whether it is a fact that the
Government of India have invited Earl
Bertrand Russell, the well known
British Philosopher, to visit India to
give a course of lectures;

(b) if so, whether the invitation nas
been accepted: and

(c) when the visit will take place?

The Minister of Scientific Re-
search and Cultural Affairs (Shri
Humayun Kabir): (a) The matter is
under consideration.

(b) and (c). Do not arise.

Shri Shivananjappa: May I know
whether there is any proposal?

S8hri Humayun Kabir: 1 have said
that the proposal is under consider-
ation.

Shri Hem Barna: In view of the
fact that Earl Russell is a mathemati-
cian, philosopher and a political
thinker, may I know what is the nat-
ure of the subjects on which he is
asked to deliver or may be asked to
deliver lectures here?
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Shri Humayan Kabir: If, in view
of his age,r the programme at all
materialises, we expect that he will
speak on all subjects concerning all
aspects of humanities.

LIC. Employees

*1408. Shrl 8. M. Banerjee: Wil
the Ministe; of Finance be pleased to
state:

(2) whether an  All India Com-
miiee has been formed under the
Life Insurance Corporation to cate-
gorise the employees;

(b) if so, whether Zonal Committees
have also been formed; and

{c) the composition of the Com-
mittees?

The Deputy Minister of Finance
(Shrimati Tarkeshwari Sinha): (a)
and (b). Yes, Sir.

(c) The All India Committee for
Ex-Branch Secretaries and Ex-super-
visory officers consists of Sarvashci
V. L. Mehta, D. S, Bakhle, IC.S.
(Retired), and A. Rajagopalan. The
Zonal Committees consist of the Zonal
Manager, Deputy Zonal Manager and
the Divisional Manager of the Division
concerned.

Shri S. M. Banerjee: May I know
whether the services of some of the
field officers and supervisory staff
including the President and Secretary
of the National Federation of Super-
visory employees were terminated as
a result of this categorisation; and if
s0, whether they have been reinstated
since?

Shrimati Tarkeshwari Sinha: The
Commiltee recommended certain
things and they are under examination
by the Corporation. Negotiations are
going on with the Corporation and
the Employees Federation and they
have not been completed. As such,
the Corporation has not taken any
final decision on the recommengations.
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Shri Prabhat Kar: May I know
whether it is a fact that on the 8th
September, the representatives of the
National Federation had a bipartite
conference with the L.I.C. authorities,
and, if so, what was the result of this
conference?

Shrimati Tarkeshwari Sinha: As I
have said already, the Fegeration is
negotiating at present and the results
will only be known after some time.

Shri Khadilkar: May I know, while
categorising is taking place now, whe-
ther the basis laid down by the Lall
Committee is followed or some new
basis is evolved?

Shrimati Tarkeshwari Sinha: Does
the hon. Member mean the categoris-
«ation of the field officers?

Shri Khadilkar: Categorisation even
of the executive posts is taking place
now.

Bhrimati Tarkeshwarl Sinha: All I
said is that the committee has ex-
amined almost all the zones except
one that has to be examined still and
they have recommended certain
things. They are under the examina-
tion of the Corporation and the final
decision can be taken only some time
after they have taken a decision.

Shri Hem Barua: May I know whe-
ther this categorisation scheme con-
tains a clause to the effect that the
services of any fleld worker may be
dispensed with without assigning any
cause after giving a notice of 3
months?

Shrimati Tarkeshwari Sinhx: This
is not a fact.

Shri Hem Barua: Here I have be-
fore me a letter from the Joint Secre-
tary to the Government of India, Shri
B. K. Kaul, and he puts it like this:

“The services of any fleld officer
may, with the prior approval of
the Chairman of the Corporation,
be terminated without assigning
any reason, afier giving the fleld
oﬂ!ee; three months’ notice there-
of in writing.”
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Shrimatl Tarkeshwarl Sinha: It
cannot be a general one. I understand
that certain rules and regulations are
laid down for the field officers to do
a certain amount of work. If they do
not do that certain amount of work
or if they do not even reach 350 per
cent. of that target, under certaln con-
ditions their services can be terminat-
ed after three months' notice. That
ig all I have stated. It does not con-
tradict.

Shri Hem Barua: This letter is
under the name of the Ministry of
Finance, Department of Economic
Aftairs, No. 531|Ins.-1|57......

Shrimati Tarkeshwari Sinha: 1
said that certain principles have been
laid down.

Mr. Speaker: It is inability to do
work or indifference to do work.

Shri Hem Barua: May I know why
is it that the whole issue is tried to be
camouflaged by a statement that noth-
ing like that was issued?

Shri 8 M. Banerjee: My question
has not been answered, Sir, I asked
the hon. Minister whether the ser-
vices of some fleld officers including
some responsible officers of the Feder-
ation were terminated as a result of
the categorisation. 1 wanted to know
their number and whether thelr
cases have been reconsidered and, i
not, why not.

Shrimati Tarkeshwari Sinha: I have
got the figures of fleld officers. Out
of the 5222, the services of 112 were
terminated so far. But, as I stated,
the matter is under negotiation with
the Corporation.

Shri 8. M. Banerjee: It is a matter
of dispute that is being discussed in
the bipertite conference. I want to
know whether this particular matter
will be discussed. This is a matter on
which hunger strike and other strikes
are taking place. This concerns the
insurance industry as such.
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Mr. Speaker: If out of 5,000 people
one is sent out, should there be a
hunger strike?

Shri 8. M. Banerjee: There are about
100 office-bearers of the Federation,
Sir. (Interruptions.) And they had an
assurance from the Prime Minis-

Mr. Speaker: There seems to be
some confusion between both the hon.
.Members. What is it that Shri
Banerjee wants?

Shri 8. M. Banerjee: I want to know
whether their cases have been recon-
sidered or reviewed.

Shrimatl Tarkeshwari Sinha: The
hon. Member knows that negotiations
are being conducted with the Em-
ployees Federation and the Corpora-
tion. Unless and until the whole
results are known, it is not possible
for me to give a definite reply that the
services of such and such persons
have been terminated and such and
such persons have again been brought
in How can 1 answer such a
question?

State Bank of India

*1409. Sardar Igbal Singh: Will the
Minister of Finance be pleased to
state:

(a) whether the State Bank of
India has advanced any loans to the
hire purchase companies for financing
the purchase of commercial motor
vehicles;

(b) whether the Ministry of Finance
has drawn the attention of the State
Bank of India to the advisability of
financing the automobile industry; and

(¢) if so, with what results?

The Deputy Minister of Finance
(Shrimati Tarkeshwarl Sinha): (a):
Yes.

(b) Certain recommendations made
in the Report of the Tariff Commis-
gion on the Automobile Industry (19858)
relating to the provision of credit
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facilities to transport operators were
brought to the notice of the State
Bank of India through the Reserve
Bank for their consideration.

(c) The State Bank of 1India Act
was amended in 1957 by the insertion
of clause (ff) in section 33(i) which
permits the bank to grant advances
to undertakings engaged in the finan-
cing of hire purchase transactions.

Sdrdar Igbal Singh: May I know
the number of parties or companies
that have been advanced loans so far
by the State Bank of India?

Shrimati Tarkeshwari Sinha: Be-
cause the State Bank of India has
restricted the financing of hire pur-
chase business for the present to
limited companies, two companieg
have got some loans.

Sardar Igbal Singh: May I know
the total amount of the loans advanced
to each party?

Shrimatl Tarkeshwari Sinha: They
have to fulfil certain conditions. In
accordance with those conditions, the
State Bank have sanctioned loans
aggregating to Rs. 35 lakhs.

Sardar Igbal Singh: May I know
whether, in view of the fact that the
Joan charges that have been charged
from the operators of commercial
motor vehicles are 25 to 30 per cent.,
Government propose to take any step
in this regard?

Shrimati Tarkeshwari Sinha: So far
as the State Bank of India is con-
cerncd, one of the terms of the loans
is that they cannot charge interest
beyond a certain standard.

Shri Heda: Sir. it is not clear. The
hon. Deputy Minister has said that the
loans are granted to the parties and
that interest would not be charged
beyond a certain rate. What is the
rate of interest and is there any
machinery to find out whether they
are charging more interest?

Shrimati Tarkeshwarl Sinha: The
rate is likely to be about §-10 per
cent
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8hri Prabbhat Kar: May I ask a
question?

Mr. Speaker: I am calling the next
question.

Hon. Members shift their places and
it becomes difficult for me to locate
them. There are 500 Members.

Shri Jadhav: 1 have changed my
place, because there was something I
wanted to talk to my colleague here.

Mr, Speaker: I am not finding fault.
I could not locate him because he has
removed his cap also!

Let him ask the question.

Conversion of Indian Currency iato
Sterling

Shri Jadhav:

Shri Khimji:
) Shri M. M. Gandhi:
LShr! Nath Pai:

*1411.

Will the Minister of Finance be
pleased to state:

(a) whether there is an arrangement
with some banking institutions in Aden
and other Middle East Countries for
conversion of Indian rupees into
sterling;

{b) if so, whether this is an informal
understanding or it is provided under
some statute;

{¢) how much Indian currency was
converted in this manner in the last
three years (year-wise); and

(d) whether this amount is recorded
in the balance of payments statements
of the Reserve Bank of Indias, and, if
so, under what head?

The Deputy Minister of Finance
(8hri B. B, Bhagat): (a) and (b). No
farmal arrangements have been made
with any banking institutions abroad
for undertaking the work of conver-
sion of Indian ru into pound sterl-
ing. However, m the case of Aden
and Pefsian Gulf areas where Indian
currency circulates az current tender,

banks import currency from India to
meet their requirements and likewiss
return to India notes which are sur-
plus to their requirements. These
excess rupees are permitted to be
converted into sterling for the purpose
of financing imports into these areas.

(c) It is not in the public interest to
disclose these figures,

(d)_The relevant figures constitute
an item of imports‘and are included
in the statistics of Balance of Pay-
ments published by the Reserve Bank
of India.

Shri Jadhav: May I know whether
it is a fact that this large flow is on
account of the free conversion of
Indian currency into sterling in the
Persian Gulf countries?

Shri B, R, Bhagat: Firstly, there is
no free conversion. To the extent that
this conversion takes place as part of
the trade, there is no depreciation of
sterling but to the extent it takes
place as a result of illegal imports or
as a result of smuggling, it is appli-
cable,

Shri Nath Pal: Sir, the hon. Deputy
Minister has said that it would not be
in the national interest to disclose the
actual amounts. It appears that the
amount must be substantial. Are we
in a position to state as to how such
a large quantity of Indian currency
finds its way into the Persian Gulf
when there is restriction on the amount
of Indian currency that can be taken
out?

Shri B. R. Bhagat: There are two
parts to this problem. Each traveller
is allowed Rs. 270 and so he means that
large amounts accumulste as a result
of a large number of persons going.
But I can assure him that this is not
a large amount. As I have smaid, In
these areas, rupee is a current tender
and it is freely circulating and for
normal banking operations the normal
requirements of Indian currency are
imported as part of the normal! bank-
ing.

Shri Nath Pai: This Is not what 1
meant. The Government Is aware that
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s large quantity of gold is smuggled
into India and then the return in the

form of Indian currency is taken.

Bhari B. R. Bhagat: That is true: &
part of this amount includes the illegal
proceeds.

Bhri Prabhat Kar: Is it also because
of the fact that the Indian rupee is
cotisidered & legal tender in the
Persian Gulf area that it is being taken
there? =

Shri B. R. Bhagat: As I have szaid,
it is not legal tender as such. It is a
current tender freely circulating.

Shri Heda: In view of the popularity
of the Indian currency in the Middle-
east and also because the transactions
are going on in Indian currency, may
1 know whether the Government are
thinking of opening branches of the
State Bank at Aden and other places
so that the whole business may be
done by our banks? .

Bhri B. R. Bhagat: It is a suggestion
for action which is much beyond this
question.

Shrl Morarka: The hon. Deputy
Minister has said just now that the
Indian rupee is the current tender
there. May I know whether those
countries have asked the Government
of India to send this money from here
or all the money that is there is
smuggled currency out of India?

Shri B. R. Bhagat: It is both. We
know what 1is sent out officially
through the normal banking channels
but we can only estimate what is
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Shri Jadhav: May I know whether
it is true that for every crore worth
of smuggled gold, about Rs. 10 crores
enter the other countries?

Bhri B. R. Bhagat: This arithmetic
is peculiar to the hon. Member,

S8hri Nath Pai: In view of the fact
that the depletion of our foteign cur-
rency because of the transactions of
this nature is of a very large nature,
is the Government contemplating
taking some effective steps? What
are their nature?

8hri B. R. Bhagat: We can only say
that we are seized of this problem.

National Discipline Scheme

Mathor:

Bhri Harish Chandra
*1412.
Pandit D. N. Tiwary:

Will the Minister of Eduacation be
pleased to state:

(a) whether the scope of Natiunal
Discipline Scheme has been expanded
and its activities are to be spread
over a broader area; and

(b) what is the nature of the re-
vised scheme?

The Minister of Education (Dr. K.
L. Shrimali): (a) Yes, Sir.

(by During the Second Plan period
it is proposed to expand the Scheme

smuggled out. &g under;
No. of children No of Estimated
expected 10 institutions  expenditure
Year be trained un- all over India’
der the Scheme
all over India
19$8-59 . s s s 1,56,000 235§ Rs, 12 lakhs
1959-60 . 1,80,000 250 oRs. 20 lakhs
1960-61 . 2,40,000 300 Rs. 26 lkhy
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Shri Harish Chandra Mathur; Muy
I know how this scheme has been
drawn up—whether in consultation
with the State Governments or un ac-
count of their demands?

Dr. K. L. Shrimali: Originally, the
scheme was handleq by the Ministry
of Rehabilitation. It is only very re-
cently that the Ministry of Educatlon
has taken over the scheme. We have
consulted the State Governments.
Some of the Btate Governments have
come forward to make their own
contributions: for instance, the Gov-
ernment of Punjab has allotted Rs. 2
lakhs for 1958-59 and the Govern-
ment of Bombay has allotted Rs. §
lakhs, As more funds are avai'sble,
it is our intention to extend the scope
of the scheme but if the State Gov-
ernments themselves are keen and if
they are willing to make some con-
tribution, the scheme would be ex-
panded very quickly in these ycars.

Shri Harish Chandra Mathur: What
is the basis on which the present
areas and institutions have been
sclected? Is it that there is more
indiscipline in these greas?

Dr. K. L. Shrimali: This scheme
was originally meant for the children
of the refugees who were mostly
scattered in these arcas. The scheme
was started originally jn Delhi and
extended to these areas. 8o, the
development has taken place in those
arcas: West Bengal, Delhi, Punjab and
so on. It is our intention to .xtend
the scope of the scheme gradually.
The advisers is in consultation with
the State Governments and wherever
he finds a favourable respanse, he
starts the scheme there.

&5 witfawy ov| ;. {7 % T gET
& AATCAT ¥ FUT § W2 AT T sy
& 37 & T &v% fquq ofdi g
ot ®qr 1 71 wrf fasr g W
ga w1 faam & 7

WMo wie Wio siwrlt : o i, Tgi
AT NeTA G § W T avwer § 6
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&5 Mfwwy are: F ag S wgar
g fore w1 gore qF aff faen % war qw
e § 31§ fond ar o€ =) g
¥aw g frfom Fagmae g fe
& ® wrf e oo fawar § ?

WMo ®To Wlo wfivTel ¢ & Gw
o & ¥ sfor § ff feg @ wean 8,
W gadt a= T o W wE A ww
g ¢ urfacwr E ag /W o
H g W 39 | fog a@ § oy 5 37,
I & IE W KT AR FT AFAT &
afew 7% 'z § e a==1 & o=t 3fmr
€Y 919, I7 ¥ wne Y aCh @ 7w
W AT I W WG WSE a@,
37 & | F7 Wy (aw Ty g 9 v
gfexr fa=ior grm

Shrimatl Renuka Ray: In view of
the success of the scheme amnng the
refugee children, may 1 know whe-
ther it has been extended %o non-
refugee children; if so, in how many
areas?

Dr. K. L. Shrimall: That iz the
whole proposal. As I said, gradually
it is proposed to exteng the scope.
In 1958-59 we expect to train 156,000
children and by the end of 19680-61
we expect that 2,40,000 childrey will
be trained. It is our inten'iyn to
cover other children also, children
other than refugees.

Shrimst] Benoka Ray: May 1 know
how many such schemes, if any, for
non-refugees have been started so fa1?

Dr. K. L. Shrimali; I do not have
the break-up with me, if the hon
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Member would give me separate
notice 1 will be able to furmish that
information.

8hrt U. C. Paitnalk: As this scheme
is now being accepted by the Educa-
tion Ministry, may I know whether
there is any proposal to compare it
with the other national organisations
like the Bharat Scouts, N.C.C., A.C.C.,
sports organisations and various other
youth movements now in existence
among the students as well as non-
students, and examine all these
schemes together to see how far they
can be introduced and how far each
can be utilised?

Dr. K. L. Shrimall: The general ap-
proach which the Ministry makes
with regard to all these schemes is
that we want to make a multi-lateral
scheme. There are various organisa-
tions like the Bharat Scouts, N.C.C,
A.CC, and the Nationa] Discipline
Scheme, all of which aim at building
up the character of the youth of the
country. We do not want to have a
single organisation, but it will be our
constant effort to bring about co-
ordination among all these various
organisations so that there is no dup-
lication of work, and that effort is
being made in the Ministry.

=t e Tety R4 ArAe AAY ot
& gg ¥ 9 e favar § e ag @
ST SR 1 Y & W aga & T
FEE Y A qd w1 @Wra | oar e
TaAgE Tg %7 IBET g 2 fF A
sgrate ¥Y faar sy felows FeaT 0
fiarar, fafors farea & oz & w9
€ I ®osgrasl & pro A w3
f ag @lE ewar o W A A
£1 91X 39 ¥ OF 819 qT I S|4
w1 A% ?

¥lo wlo Wio sitqrel : I IY
Tt # SRS wrew g, € A
et qT farwre far A
Shri Hariah Chandra Mathur: Is it
not a fact that wherever the scheme
187A L. 5. D—2
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has been given a little trial it has
received the highest approbation from
all, including the Prime Minister of
China and the Prime Minister of
India?

Dr. K. L. Shrimali: Yes, Sir; that is
s0. The scheme has received the
general approval, and it is for that
reason that Government have been
trying to develop the whole pro-
giamme.

Amenities to LI1.C. Employees

+
(Shri Arjun Singh Bhadauria:
Shri §. M. Banerjee:
Shri P. G. Deb:
1414. { Shri Yadav:
Shri Jagadish Awasthi:
Shri Jadhav:
| Shri Goray:

Will the Minister of Finamce be
pleased to state:

{a) whether any decision has been
taken by the Life Insurance Corpora-
tion in regard to providing amenities
to its employees;

(b) if so, the details of amenities to
which the Corporation’s employees
will be entitled; and

(c) if not, the reasons for the delay
in reaching a flnal decision in the
matter?

The Deputy Minister of Finance
(Shrimati Tarkeshwari Sinha): (a)
Yes. Sir.

(b) Free Insurance Scheme has
already been introduced by the Cor-
poration and is estimated to cost equal
to about one month’s wages of the staff
annually. Besides, an amount has also
been set aside for expenditure on
schemes of general benefit to the em-
ployees such as medical benefit etc.
The details of the amenities to be
provided to the staff are being con-
sidered by the Corporation in consul-
tation with the employees.

(c) Does not arise,
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&t ofed

Mr. Speaker: I can only tell the
hon. Member what is actually happen-
ing with regard to the questions that
are received from hon. Members., It
is open to any hon. Member to put a
question in Hindi. Those questions
which are receiveq in Hindi are
answered in Hindi. An English
translation of the reply to such ques-
tions is also kept ready, which will
be read for the benefit of those hon.
Members who do not know Hindi. 1f
the suggestion of the hon. Member
is that evem in those cases where
the original question is not sent in
Hindi—in those cases, normally,
answers are given in English only—
the answers to such questions may
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also be given in Hindi, I shall con-
sider that 1 am seriously thinking
of printing the questions in English
on one side and, side by side, In
Hindi on the other side. It only in-
volves some expenditure. If han.
Members are willing to vote that ex-
penditure, I am only too willing.

. 8hri Ranga: Not only expenditure,
Sir, it creates unnecessary contro-
versy. We are already having
enough trouble over this,

Some Hon. !l‘mhn No, no
Mr. Speaker: Next question,

Some Hon. Members: We want to
put our supplementaries.

Mr, Speaker: I thought the whole
thing was over.

Shri Goray: Sir, before 1 put my
supplementary question, I want to
point out one thing. My name and
the name of Shri Jadhav have been
clubbed here, whereas the questions
that we had asked were completely
different. I would like to know whe-
ther the office hag the liberty to
change the questions s0 much that
we do not even recognise them?

Mr. Speaker: What happens is, a
number of hon. Members taple ques-
tions. Many of the parts of those
questions are alike or, at any rate,
some of them will be overlapping. If
there are some jndividua] sub-clauses
in any question which are very im-
portant they are also added on, so
that the whole question may be put
down in the name of all those persons
who tabled separate questions. ‘The
amended question consisting of all
these component parts is sen* round
for the approval of all hon. Members.
That is the practice. If by chance
any particular portion has been
omitted, hon, Members can bring it to
my notice and I will add it on.

Bhri Goray: May 1 know what
recommendations of the Lall Com-
mittee Report have been accepted by
:re Government and implemented so0

?
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Khrimslf Tarkehwarl Sicha: The
whele thing, as I have answered,
imbibes the spirit of the Lall Com-
mittee Report also. Abowt the parti-
cular amenities that they are going to
enjoy under the scheme, I have
already covered 1t in my reply.

Shri Jadhav: May 1 know what is
the total number of class 1 officers in
the L.I.C, and how many of them have
been recruited a!ter 5th September,
19587

Shrimati Tarkeshwarl Sinba: How
does It srise out of this?

Mr. Speaker: It does mot arise. This
is about mmenities.

Shri Goray: That was included in
the original question.

Mr. Bpeaker: It is unfortunate. I
will ask the office to look into it in a
more detailed manner, When it is
sent round to hon, Members, they
must also indicate if anything is left
out,

Shrimati Remn Chakravartty: Sir,
normally such questions are sent
round for our approval, and if we
want to add anything we can always
do so.

Mr. Speaker: Hon. Members must
be a little more careful.

Sardar Hukam Singh: Sometimes u
question is received from more than
one hon. Member, and sometimes some
parts of questions overlap. There may
also be certain portions which have
been covered by earlier answers to
questions, and those Members are not
entitled to have their questions admit-
ted. There may be still some parts
that ought to be answered, and because
there 1s another Member’s question
which has been received earlier or
which hag already been admitted on
account of some other priority, this
particular hon. Member’s name is also
put down there only for that portion
which has not been answered and
which is not covered by an earlier
question. Therefore, the second hon,
Member finds that his question, or »

part of it—maybe a substantial part—
is missing from the question that has
been allowed. Therefore, the dificulty
arises.

Mr. Speaker: They have no quarrel
if any portion is added but only when
it is subtracted.  Therefore, I will
advise the Secretariat to include all
those other ones also so that it may
be comprehensive.

I might inform the hon. Members
that we do not want the questions to
be too long which they are sometimes.
Therefore, wherever a particular
point is omitted and escapes the notice
of the Secretariat and the Members,
the Members may bring it up later
on.

S8hri Goray: May I point out that
s0 far as the L.I.C. is concerned, there
are two questions?

Mr. Speaker: Question Hour is over.

Bhri 8. M. Banerjee: Sir, may I
point out that Question No. 1421 is in
relation to 18 lakhs of Central Gov-
ernment employees and may I, there-
fore, request you kindly to allow the
Minister to answer it?

Mr. Speaker: The Question Hour is
over,

Shri 8. M. Banerjee: But we took
much time on the Hindi-English cqn-
troversy.

Mr. Speaker: There are -certuin
things which are unavoidable. Ques-
tion Hour is over.

WRITTEN ANSWERS TO
QUESTIONS

Institutes of Business Manazement
and Printing

*1397. Bhri Subodh Hansda: Will
the Minister of Scientific Research and
Culigral Affatrs be pleased to state:

(a) whether the Scheme for setting
up of specialised Central institutions
snd Institutes of Business Manage-
ment and of Printitg have been
finalised; and
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{b) if so, where these institutes:

would be located?

The Minister of Selentific Research.
and Cultural Affalrs (8hri Humayun.
Kabir): (a) and (b). Of the three
specialised institutions included in the
Second Five Year Plan of Technical
Education, the Administrative Staff
College has been established at
Hyderabad and the All India Manage-
ment Association has been formed
with beadquarters at New Delhi. A
Scheme is being formulated for the
establishment of a Central Institute
of Printing Technology.

Bringing of Bicycles from Abroad

*1401. Shri Radha Raman: Will the
Minister of Finance be pleased to state:

(a) whether it is a fact that a large
number of bicycles of foreign make
are being brought over from Singapore
to India as personal effects; and

(b) whether Government contem-
plates to take any action in the matter?

The Deputy Minister of Finance
(8hri B. R. Bhagat): (a) No, Sir. One
bicycle per passenger is passed free of
customs duty under the Baggage Rules
as part of the bona fide baggage of the
passenger. The total number of cycles
brought thus by passengers from
Singapore is not wvery large; in the
first seven months of this year only
about 5800 cycles were imported as
baggage or, in other words, only a
small proportion of the passengers
arriving in this country brought cycles
with them.

(b) As the number of cycles im-
ported is quite small compared to the
total indigenous production, which in
1957 was of the order of 8 lmkhs cycles,
and there is no evidence of any
marked abuse of the existing conces-
sion, no special action in the matter is
called for at present. It may be added,
however, that instructions to the Cus-
toms Authorities at the ports already
exist, according to which the conces-
sion of duty-free clearance of cycles
is denied to those passengers who are

7448

swpected to have imported the cycles
not as part of their bona fide baggage:
for their own use but for sale.

Beue of advertisementis to. Radle:
Ceylon’s Commercial Bervice

*1403.. 8Shri. Wodeyar: Will the
Minister of Fimance be pleased to
state:

(a) whether: amy Government
organisations have been issuing adver-
tisements over the Radio: Ceylon's
Commercial Service; and

(b) it so, whether the Government
of India have framed any rules in
regard to giving of suchk advertise-
ments?

The Deputy Minister of Fimanoe
(8hri B. R. Bhagat): (&) and (b).
The policy in regard.to such advertise-
ments is that the Reserve Bank
releases exchange for broadcast for
export promotion purposes only, the
guiding factor being whether advertis-
ing would promote the export of goods
to the area broadly covered by the
countries of reception of the radio
broadcast in question.

There have been only four instances
in which certain Government organi-
sations have issued advertisements
over the Radio Ceylon’s Commercial
Service.

Script for Tribal Languages

*1407. Shri R. C. Majil: Will the
Minister of Home Affairs be pleased
to state:

(a) whether any script has so far
beerr evolved to encourage Tribad
languages; and

(b) if so, for which tribal languages
has it been evolved?

The Deputy Minister of Home
Affairs (Shrimatl Alva): ¢a) and (b).
There is no proposal to evolve any
special script for tribal languages. The
script of the regional Devnagiri or the
Roman script is used for the tribal
languages.
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Production of Valves in Bharat
Eleotronics (P) Itd

*1413. Bhri Ajt Singh Sarhadi:
Will the Minister of Defence be
pleased fo state:

(a) whether it is a fact that Bharat
Electronics (Private) Ltd., have asked
for release of foreign exchange for
obtaining equipment for production of
Valves;

(b) whether it is also a fact that the
private gsector has offered to manufac-
ture such Valves without any release
of foreign exchange; and

{c) it so, the decision taken on the
request of Bharat Electronics (Private)
184
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The Deputy Minister of Defence
(Bapdar Majithia): (a) Yes, Sir.

(b) Two private companies have
shown interest in the manufacture of
valves, But their propqaals ulso in-
velve the import of foreign equipment;
and they also will require foreign
exchange either to pay for the equip-
ment on deferred payment terms or
for the payient of interest or divi-
dends if the equipment is to be paid
for by a loan or allowing participa-
tion in the share capita). There are
likely to be royalty payments as well.

(c) The project is to be considered
by the Licensing Committee of the
Ministry of Commerce and Industry;
if BEL is granted a licence under the
Industries (Development and Regula-
tion) A ¢, the required foreign ex-
change f:: import of equipment is
proposed to be released.

Pataskar Report

*1415. Shri N. R, Munisamy: Wil
the Minister of Home Affairs be
pleased to state:

(a) whether Government have since
received all the proposals from State
Governments for incorporation in the
proposed Bill for the demarcation of
boundary between Madras and
Andhra;

(b) if so, whether the proposed Bill
has been sent to the States for con-
sideration by the State Assemblies; and

(c) it not, when it is likely to be
sent?

The Minister of Home Affairs
(Pandit G. B, Pant): (a) The pro-
posals from the two State Govern-
ments have been received very
recently, and are under examination.

(b) and (c). The Bill after it has
been drafted will be referred to the
legisiatures of the States concerned for
expressing their views. It is hoped
that the Bill will be®passed in the
Budget Session of Parliament.
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Improvement of Modern Indian
Languages
*1416. Skrl Pramathanath Banerjee:
Will the Minister of Scientific Research
and Cultairal Affsirs be pleased to
mte:_ :
{(a) what amount has so far been

spent for the improvement, of modern
Indian langyages; and

(b) the amount spent for the pur-
chase of books of each such language?

The Minister of Scientific Research
snd Cultural Affairs (Shri Humayan
Kabir): (a) The Central Government
have spent Rs. 20,17,739 from 1st April
1856 for this purpose.

(b) The information is being
collected and will be laid on the Table
of the House.
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Training in Home Defemoe

*1418, Sbri U. C, Patnaik: Will the
Minister of Home Affairs be pleased
to state the steps taken so far to train
the civilians in- Home Defence for
emergencies?

The Minister of Home Affairs
(Pandit Q. B. Pant); Specific steps as
such have not bpen taken to train
civilians in Home Defence, but
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arrangements have been made for
relief organisationt in emergencies and
to provide trained instructors and per-
sonnel for these organisations.

Geological Survey of Kerila
Shri Wariee:
RS {Bhrl V. P. Nayar:

Will the Minister of Steel, Mines and
Fuel be pleased to state:

(a) whether there is any survey
project in the Statef of Kerala now
being worked under the auspices of
the Geological Survey of India; and

(b) what is the liaizson between the
survey teams and the State Geological
Department?

The Minister of Mines and Oil (S8hri
K. D. Malaviya): (a) Yes, Sk. The
investigation of the lignite in the
Varkalli beds, Varkala, Quilon and
Trivandrum districts, Kerala State, has
been completed and the following
items of investigation are being carried
out:—

(i) Investigation of the presence
of sulphur in the Kuttanad
area, and collection of samples

(ii) Continuation of the systematic
mapping in the Malabar dus-
trict.

(iii) Continuation of the investiga-
tion of the Narlamangalam
dam-site, Kottayam district,

(b) Officers of the Geological Survey
of India contact the local authorities
while taking up work imr the State and
reports on investigations carried ous
by them are regularly forwarded to
the Btate Govermment.
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Report of the Central Pay Commission

( Shri Ram Krishan:
Shri Damani:

Shri S. M. Banerjee:
Shri Tangamani:
Shri Bhakt Darshan:
Shri 8. C. Samanta:
Shri Vajpayee:

Shri Padam Dev:
Shri Sadhu Ram:

| S8hrl Sobodh Hansda:

*1421. J

Will the Minister of Finance be
pleased to state:

(a) whether Government have
received final report from the Central
Pay Commission;

(b) if so, the nature of the recom-
mendations made therein; and

(c) the decisions taken by Govern-
ment thereon?

The Deputy Minikster of Finance
(Shrimati Tarkeshwarl Sinha): (a) No,

(b) and (c). Do not arise,
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Ofl and Gas at Jawalamukhi

*1422. Sardar Igbal Bingh: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) whether flnal estimates of Oil
or Gas in Jawalamukhi have been
prepared; and

(b) if not, the time that will be
taken to prepare the final estimate of
this area?

The Minister of Mines and Oil (Shri
K. D. Malaviya): (a) No, Sir.

(b) Two to three years.

Shell Lime Deposits in Kerala

. Shri Waror:

un. {Bhri V. P. Nayar:

Will the Minister of Steel, Mines and
Fuel be pleased to state whether the
Geological Survey of India has any
Scheme to investigate the “Shell Lime
Deposits” in the Vemband Lake and
other back waters in Kerala State?

The Minister of Mines and Oil (Shri
K. D. Malaviya): Yes, Sir. The
systematic examination of the shell
Limestones in back waters and the
reported occurrence of limestone below
laterite around Quilon in Kerala State
is under the consideration of the
Geological Survey of India,

Pilot Plant

144, {sm Ram Krishan:
Shri Snbodh Hansda:

Will the Minister of Seientific
Rescarch and Cultural Affairs be
pleased to refer to the reply given to
Starred Question No. 1492 on the Tth
April, 1938 and state at what stage is
the scheme for setting up of a pilot
phant to conduct experiment with iron
ore of those regions in the country
where no metallurgical coal is avail-
able?

The Minister of Scientiic Research
and Culturai Affairs (ShA Humayun
Kabir): Equipment ‘and machinery fot
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setting up a Low-Shaft Furnace Pilot
Plant for smelting iron with non-
coking coals are being set up at the
National Metallurgical Laboratory,
Jamshedpur.

Bural Institutes

*1425. Sardar Iqbal Fingh: Will the
Minister - of Edwecation be pleased to
state:

(a) whether there is any proposal
to give University status to some of
the Rural Institutes;

(b) if so, names of such institutes;
and

(c) the steps taken for their up-
gradation?

The Minister of Education (Dr. K. L.
Shrimall): (a) No, Sir.

(b) and (c¢). Do not arise.

Enforcement of Supreme Courts
Decrees and Orders

*1428. Shri Shree Narayan Das: Will
the Minister of Law be pleased to
state:

(a) whether the Government have
considered the necessity and desira-
bility of introducing any measure for
consideration of Parliament regarding
the enforcement of decrees and orders
of Bupreme Court as envisaged in
article 142 of the Constitution; and

(b) if so, with what result?

The Minister of Law (Shri A. K.
Sen): (a) and (b). It has not been
considered necessary to introduce any
legislation in Parliament in thig behalf.
The Supreme Court (Decrees and
Orders) Enforcement Order, 18534,
made by the President under article
142 of the Constitution has been found
from experiénce gained so far, suffi-
cleat to meet the purpose in view.
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Tours of Commissioner for Sehwduled
Castes and Scheduled Tribes in
Bombay State

2377. Shri Pangarkar: Wil the
Minister of Home Affairs be pleased
to state:

(a) the number of occasions on
which the Commissioner for Schedul-
ed Castes and Scheduled Tribes
visited Bombay Btate during 1957-88;
and

(b) the places which he visited in
the State?

The Deputy Minister of Home
Affairs (Shrimati Alva): (a) Nine
times.

(b) (1) Aurangabad.
(2) Ahmedabad.
(3) Baroda.
(4) Bulsar, Surat District.
(5) Nasik-Trimbak.
(8) Bombay.
(7) Bhinar.

(8) Bansda and village Umar-
kui; Bansda Taluka.

(9) Dharampur, Serimal Mani-
vahial Sukhaia and Pardi;
Dharampur Taluka.

(10) Sabarmati Ashram.
(11) Chharanagar in Ahmeda-
bad.

(12) Kalibel-Dangs District.

(18) Sevagram, WARDHA Yoet
val.

(14) Santrampur in  Panch-
mahal District.

(15) Garbada in Dohag Taluks
of Panchmahal District.

(16) Pawagarh in Hoelol Taluka.

(17) Bordi near Gholvad in
Thana District.
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Smuggied articles seised in Bombay

£378. Shri Pangarkar: . Will the
Minister of Fimance be pleased to
state the value of smuggled articles
including gold and jewels seized in
Bombay during 1957-38 and 1858-59
so far?

The Minister of Revenue and Civil
Expenditure (Dr. B. Gopala Reddl):
Rs. 2,19,63,118 during 1037-58 and
Rs. 20,55,270 during 1958-50 (upto
81st August, 1098),

Unemployment Rellef to Bombay

2379. Shri Pangarkar: Will the
Minister of Finance be pleased to
state:

(a) the assistance so far given to
Bombay in the year 1958-57 and 19857-
58 by way of loans and grants for
schemes for relief of unemployment;
and

(b) the achemes and measures so
far suggested by the Government of
Bombay to increase its employment
potential?

The Minister of Revenue and Civil
Expenditure (Dr. B. Gopalas Reddi):
(a) Central assistance Lo Btate Gov-
ernments for development schemes
help them to relieve unemployment
to some extent. One scheme has
been sanctioned so far specifically for

unemploymaent relief in Bombay
State. This iy “Expansion of power
facilities to increase employment
opportunities”, for which loans
amounting to Rs. 89 lakhs and Rs. 22'5
lakhs were sanctioned during 1956-57
and 1957-58 respectively.

(b) A statement is laid on the Table
of the House, {See Appendix VI,
annexure «No. 3.]

N.CC. in Andhra Pradesh

2380. Shrl M. V. Krishna Rao: Will
the Minister of Defence be pleased to
state:

(a) the strength of the National
Cadet Corps in the Andhra Pradesh:
and

(b) the number of divisions func-
tioning there?

The Deputy Minister of Defence
(Sardar Majithia): (a) and (b). A
statement is laid on the Table of the
House.

STATEMENT

The total strength of the N.C.C. in
the Andhra Pradesh as on 1st Sep-
tember, 1958 wag 449 Officers and
15,797 Cadets. The break-up accord-

JAng to various Divisions and Wings

is given below:—

Officers Cadets
Semior Divizion:
Army Wing . 183 7,058
Naval Wing 10 360
Air Wing 8 300
Junior Division
Army Wing . 10§ 3,465
Naval Wing . 30 990
Air Wing 23 759
Girls Diviss
Senior Wing . 29 960
Junior Wing . 14 1,908

ToTAL .

“o 15,797
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Houseg for Scheduled Castes and
Scheduled Tithés in Orissa

2351. Shri Kumbhar: Wil the
Minister of Heme Affalrs be pleased
to state:

(a) whether it is a fact that the
financial alldcations made for cons-
“truction of colonies and hutments for
Scheduled Castes and Tribes'in Orissa
during 1956-57 anq 1957-38 have been
given to non-Scheduled Castes and
Tribes;

(b) if so, how many such cases are
there in Orissa State (district-wise);
and

(c) the steps being taken thereon?
The Deputy Minister of Home Affairs
(Shrimatj Alva): (a) to (c). The report
received from Orissa Gevernment
indicates that no grant under this
scheme was given to non-Scheduled
Castes and Tribes except in the Dis-
tricts of Hulbani and Xeonjhar.
Further information will be laid on
the Table of the House as soon as
received from the State Government.
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Remission of Salés Tax on Expert of
Geods

2383, Bhri Damani: Will the Minis-
ter of Finanoe be pleased to state:

(a) whether jt i a fact that the
Government of India have addressed
the State Governments a communi-
cation on the gquestion of remission of
sales-tax in respect of certwin ilems
with a view to incresse the exports
of the said item; and

(b) it g0, the reactlons of State
Governments thereto?

The Minister of Revenue and Oivil
Expendliure (Dr. B. Gopala Reddi):
(a) Yes, Sir.

(b) The proposal is still being
examined by certain State Govern-
ments.

Educational Development Programme
In Andhra Pradesh

2384 Shri M. V. Krishna Rao: Will
the Minister of Eduncation be pleased
to state the amoun{ allocated so far
during the Second Five Year Plan
period to Andhra Pradesh for the
educationa)] development programme?

The Minister of Edueation (Dr, K.
L. Shrimali): Against the total pro-
vision of Rs. 12'64 crores made for
State Educational Development Pro-
grammes (including Technical Educa-
tion schemes) of Andhra Pradesh,
during the Second Plan the following
amounts were allocated by the Plan-
ning Commission, from year {0 year,
and included in the Btate Budget:

1956-57 .. Rs, 099 crores
1957-58 .. Rs. 198 crores
1958-59 .. Rs 162 crores

For the 1858-58 Plan, the Flanning
Commission have recently approved
two schemes with a provision of
Ra. 041 crores in addition 1o the
budget outlay of Rs. 1'63 erores.

The actual expenditure incurrsd
during 1856-87 amounted to Ka. 0.43
crores. The revised estimates indi-
cate an expenditure of Rs. 1.52 crores
during 1957-88.



57 Writien Answers 19 SEPTEMBER 1088 Wrilten Answers 745%

woy witw @ frd wfe Qo Que
L

sy, ol fefrn ¢ W
qeewt ot gy T N o oW
fe:

(¥) w1 a1 Ruw i wig
SoTRA ¥ axret 7 o siferfowr qafy-
wTC ¥ i frgeer fivar an e fe
TEHTE HATAT AT AW, eUe-As W
fed¥E ¥ qe 3 & amar mar §; W

(w) wpafexr afedt & Soge
FefreaTe 7 fawA & &Teo weg AW F
Arefra e ey % feae oo wm
aft oF § 7

TR wwem | vws (s
Tmre) : (%) fr gt

(=) ¥f® fauw W o &
wrege frafwerar v gfen dfew 0
%t 7§ @, xafed wgfes ool &
faq s wo gu Rl & e &
gt wfen g Frgfert & fgme & @
foag & ™ 9 1 v wsT 2w | fedr
foad warr & areft qF @F W TAW
#r a8 Isar )

Oil drfiling i Kotah (Rajasthan)

2386. Shri Omkar Lal: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) whether there are any pros-
pects of finding oil in Kotah Division
of Rajesthan State;

(b) if so, the names of such places;
and

(c) whether drilling has started?

The Minister of Mines and Ol
(Shyi K. D. Malaviya): (a) No, Sir.

(1D, Toes, Dot ielee:
(@) Xo, &ur.

Development Schemes In  Laceadive:
Islands

2387. Shri Nallskoya: Will the-
Minister of Home Affairs be pleased
to state:

(a) what amount has been allotted.
for 1958-59 for schemes under the:
Second Five Year Plan for Laccadive,.
Minicoy and Amindivi Islands; and

(b) the amount spent out of that
so far?

The Deputy Minister of Home
Affairs (Shrimati Alva): (a) and (b).
A statement is laid on the Table of

the House. [See Appendix. VI
annexure No. 4.]

Direct Tax System

2388, Shri Shree Narayan Das: Will
the Minister of Finance be pleased to
refer to the reply given to Un-
starred Question No. 565 on the 4th
December, 1956 and state:

(a) whether the officers of the
Central Board of Revenue who were
sent to different countries for study-
ing direct tax systems have submit-
ted any reports to Government, and

(b) if so, the important observa-
tions andg suggestions made by them
tor adoption?

The Minister of Revenune and Civil
Expeanditure (Dr. B. Gopala Reddi):
(a) The three officers of the Central
Board of Revenue were sent indivi-
dually to U.S.A., Sweden and Japan
in July-August 1856 to study the tax
systems and administration thereof
in those countriess. The team was
not expected to make any recom-
mendations as such for consideration
or scceptance of Government. How-
ever, the first-hand knowledge and
information obtained by them in those:
countries were, and are being utilis-
ed in the implementation of the in-
tegrated tax structure that hag been
recently introduced in Intlia.

(b) Does not arise.
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Loans fer Comairunotion of Hostels

‘2389, Shri Subodh Hansda: Will
the Minister of Education be pleased
to state:

(a) the total amount of loan paid
upto date to various categories of
dnstitutions for .cemstruction of hostels
since the inception of the BSecond
Five Year Plan;

(b) the number of loan applications
mweceived during the year 1857-58;

{c) how many out of these appli-
«cants were granted loan and how
smany applications are still under
consideration; and

(d) whether this loan scheme will
be continued during 1858-59?

“The Minister of Edacation (Dr. K.
& ‘Shrimall): (a) Rs. 66,87,448.

(b) 222.

(c) 32 applicants were granted loans
during 1957-58 and 50 applicationg are
still .under consideration.

(d) Yes, 8ir.

Dnion Territories Administration

Shri Bam Krishan:
S8hri Subodh Hansda:
08, Shri 8, C. Samanta:
] Shrl Raghunath Singh:
Sardar Igbal Singh:

Will the Minister of Home Affairs
be pleased to state:

(a) whether the scheme to reorga-
nise the administrative set up of
Secretariats of the Unlon Territories
has been finalised; and

(b) if =0, the details thereof?

The Minimter in the Ministry of
Home Affalrs (Shri Patar): (a) and
(b). As already stated in reply to
Question No. 11690 in the Lok Sabha
on September' 11, 1858, broad pro-
posats for the reorganisation of the
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Delhi Administration have been for-
mulated, and they are being worked
out in detail Similar steps will
shortly be taken in hand in respect
of the other TUnion territories of
Himachal Pradesh, Manipur and
Tripura.

Pakistan Nationals

2391. Bhri D. C. Sharma: Will the
Minister of Home Affairs be pleased
to state:

(a) the number of Pakistani na-
tionals who crossed into Xashmir
State from Pakistan-occupied part of
the State during 1958 (upto 3lst
August, 1838);

(b) how many of them were arrest-
ed; and

(c) the steps taken or proposed to
be taken to minimise chances of such
illegal entries of Pakistan nationals?

The Minister of Home Affairs
(Pandit G. B. Pant): (a) and (b). It
is not in the public interest to dis-
close this information at present.

(c) The Jammu and Kashmir Gov-
ernment have strengthened their
security measures.

School Bulldings and Teachers in
Dejhi

2392. Shri D. C. Sharmia: Will the
Minister of Educatiom be pleased to
state:

(a) the present position in respect
of shortage of Government School
buildings and the trained teschers in
Delhi and New Delhi; and

(b) the steps taken during 1858-B9
so far to improve the situation in this
regard?

The Minister of Education (Dr. K.
L. Shrimall): (a) and (b). (1) Gov-
ernment school buildings.

At present there are 140 Govern-
ment schools and cut of these 53 are
being run in Government bufldings,
24 partly in Government buildings
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and partly in tents, 19 in rented build-

ings, 16 partly in rented buildings

::l-dts'plrﬂy In tents and 28 purely in
n

Twenty school buildings which are
at present under construction will be
ready by December, 18958. In addi-
tion, construction of another 26 build-
ings is proposed to be taken up dur-
ing the year,

(2) Trained Teachers.

[ ]
There is a great dearth of trained
teacherg in the following categories:

1. Domestic Science Teachers.

2. Lady Physical Training Ins-
tructors.

3. Lady Science and Mathematics
Teachers.

4. Hygiene and
Teachers.

Physiology

Efforts are being made to recruit
qualified teachers through the Em-
ployment Exchange as well as by
giving wide publicity.

Use of Microphone in Delhi

2393, Shri Sublman Ghose: Will the
Minister of Home Affairs be pleased
to state:

(a) whether it is a fact that using
of microphone is prohibited at New
Delhi;

(b) whether it is a fact that per-
mission for using microphone was not
granted for all the Rabindra Jayanti
meetings held at New Delhi in May,
1958;

{c) if 8o, the reason for such re-
fusal; and

(d) the number of applications re-
ceived for permission of using micro-
phone at New Delhi in the month of
May, 1858 and the number of those
for Rabindra Jayanti meetings?

The Minister in the Ministry of
Home Affairs (8hri Datar); (a) Yes,
the use pf sound amplifiers in public
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places ig prohibited, under the Town
Nuisances Act, 1880 of Madras, as
extended to Delhi.

(b) No. The position is turther ex-
plained under (d) below.

(c) Does not arise,

(d) According to the information
that is available, about 120 applica-
tions for the use of mikes are re-
ported to hdve been received by the
local authorities during May, 1958,
out o} which only one related to ®
Rabindra Jayanti meetivg in Lodi
Colony area, and permission for the
use of mike at that meeting was given
on 10th May, 1958.

amr et

3ev. st fusyfr forwr : v fafw
oA 98 T Y 97 w4 fiw

(%) =1 ag 79 ¢ f& frafew
AR 7 79 g fateat & o
fratew ¥ & gvarw 7 aga @ ofa,
¥, ATTEA a9 54T THTC HY W A
qOZ7 4Y;

(&) afz af, &1 I o fsaan
frar mar; W

(m) AT aga = & fawr
w1 FrEAE o g 7

fafe ot (s we  TWe
TeEE) (%) gW A fom wA
# WA *1 sevw fear T T W
A TR T W) fReet aur s
% e & faarm 9w &= oAt §
T GreTo fAatEal & SYH § g
& fog aeveedr gt o aady
Tt 4} | ¥ ST qETH AT A q9r
faeeft @i g7 &9 TowEAT 7 @
1 I ar fEmm e w4t )

(%) & TF% § T5T g
a9 TowEAl 3T 5w aw w
QN TTHT 4, ¥, 000 TGAR L,



7463  Written Anewers 19 SEPTEMNER 1058 Written Atisivers 7404

() v wgw @ oy O @
ey o PR el ff, o framw @
TR & aw ft i §, oS ey Y
i whesy & @ & fad gwre we
wwfrmf

National Discipiine Scheme

2395, [ Sardar Igbay Singh:
Pandit D. N. Titwary:

Will the Minister of Education be
pleased to state the names of the
institutions where the National Dis-
«wipline Scheme has been introduced?

The Minister of Education (Dr. K.
L. Bhrimaji): A statement is laid on
-the Table of the Lok Sabha. [See
Appendix VI, annexure No. 8.]

Economy in Governmemt Offices

*23%¢. Bhri Damani: Will the Minis-
ter of Fimance be pleased to state:

(a) whether Government have taken
-any action to increase the strength of
.special organisation unit; and

(b) if s0, the nature thereof?

The Minister of Revenue and Civil
Expenditure (Dr. B. Gopala Reddi):
{a) and (b). Yes, Government have
considered the matter. The paucity
of suitable personnel trained in
work-study techniques is, however, a
limiting factor. To overcome this,
:arrangements have been made for
training selected officials from various
Ministries which will also incidentally
enable decentralisation of work to the
extent practicable.

‘Seldiers’, Ballors’ and Airmen’s Board

2397. Bhri Hem Raj: Will the
Minister of Defence be pleased to
refer to the reply given to Unstarred
Question No. 2568 on the 18th April,
1958 and state:

(a) the amount of grants proposed
to be given to Soldiers’, Sailors’ and
Airmen's Board during 1938-30
(Stqte-wise);

(b) whether it is a fact that the
Punjab Government his asked for
increate in its grant; and '

(¢) the action taken thereon?

The Depaty Minlstor of Defonce
(Sardar Majithia): (a) Attention is
invited in this connection to the state-
ment laid on the Table of the Lok
Sabha on 18th April, 1938 in reply to
part (a) of Unstarred Question
No. 2568.

(b) and (c). Thé estimates for 1988-
50 in respect of the District Soldiers’,
Sailors’ and Airmen's Boards in the
Punjab show an increase in expendi-
ture as compared with the estimates
for the year 19857-58. Tha Central
Government have béen meeting fifty
per cent. of the total expenditure on
these Boards. A grant of Rs. 88,112
has already been paid to the State
Government against the expenditure
estimated by them for 1988-38. The
balance will be paid on receipt of a
statement, duly certified, of the actual
expenditure Incurred on the District
Soldiers’, Sailors’ and Airmen's
Boards in that State during 1958-57
and its adjustment against the grants
actually paid to the State Govern-
ment during that year.

Pakistani Smugglers

2398. Sardar Igbal Singh: Will the
Minister of Finanoe be pleased to
state the number of Pakistanj smug-
glers killed in last six months on
West Pakistan Border?

The Minister of Revenue and Civil
Expenditure (Dr. B. Gopaln Reddi):
Eight Pakistani smugglers were killed
during six months ending 31st July,
1958 on the West Pakistan Border.

Financial aid to States for Natural
Calamities

2399 Sardar Igbal Bingh:

Wil the Minjster of Finsuce be
pleased to state:

(a) the names of the States 0
which financial assistance was given
by the Centre during 1858 s0 far for
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uﬂm relied measures in con-
nection with natural calamities (cate-
gory-wise) and the amount given to
each Higte;
(b) the amounts given to them in
ge form of loan and grant separate-
y and
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(c) the amount of aid given to
them in kind?

The Minister of Revenne and Civil
Expenditure (Dr. B. Gopala Redd!):
(a) and (b):

State Category Loans Grants

(Rs. in lakhs)
Bihar . . . Flood and drought relicf . 25000 70-30
Uttar Pradesh . Flood relief . . 70-00 21°74
‘West Bengal Flood, drought & cyclone relief. 300-00 120-50

(c) The Ministry of Finance do not
give any aid in kind,

Art Purchase Commitiee

2480. Bardar Igbal Singh: Will the
Minister of Bcientific Research and
Cultaral Affairs be pleased to state:

(a) the amount spent by the Art
Purchase Committee during 1958 so
far; and

(b) the details and price of the
items purchased?

The Minister of Scientific Research
and Cultaral Affairs (Shri Humayun
Kabir): (a) Rs. 1,85,280,23.

(b) A Statement is laid on the
Table of the House. [See Appendix
V1, annexure No. 6.

Payment to M.ES. Contractors

2401. Shri §. M. Banerjee: Will the
Minister of Defence be pleased to
state:

(a) whether payments to MES.
contractors are made by the MES.
authorities before the completion of a
job;

(b) if so, whether any such cases
have been brought to the notice of
Government; and

- (o) the action taken thereon?

The Deputy Minister of Defence
(Sardar Majithia): (a) No, 8ir; only
running payments to the extent of
90 per cent of the wvalue of work
executed and 75 per cent of the value
of the materials delivered by the con-
tractors are made to them during the
execution of the work; the balance of
the amount due to the contractors is
paid on completion of the job, after
the final hills are checked.

(b) and (c). Yes; a complaint was
made against MLES. authorities at
Kanpur. The matter was investigated
but the complaint was found to be
baseless. A further complaint has
heen received in this connection and
is under investigation.

Ordnance Corps

Shri Goray:
Shri Jadhav:

Will the Minister of Defence be
pleased to state:

(a) the total number of persons
recruited to the Army Ordnance Corps
during the Second World War who
have not been confirmed so far; and

(b) when they are &xpected to be
confirmed?

Shri Bhakt Darshan:
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The Deputy Minister of Defence
(Sardar Mafithia): (a) 5791.

(b) Confirmations are made on avail-
able vacancies as and when they arise.
Vacancies are dependent on several
circumstances and it is regretted,
therefore, that it is not possible to say
when they will be confirmed.

RSS. and N.C.C.

2403. 8hri Vajpayee: Will the Minis-
ter of Defence be pleased to state:

(a) whether members of Rashtriya
Swayamsewak Sangh (RSS) are
debarred from joining the National
Cadet Corps;

(b) if not whether Government has
received any complaint of this nature;
*and

(c) if so, the action taken thereon?

The Deputy Minister of Defence
{Sardar Majithia): (a) to (c). A
statement js laid on the Table of the
Lok Sabha.

Statement

Consistent with the provisions con-
tained in Rules 5(g), 6(f) and 16(g)
of the NCC Rules read with para 1 of
the Schedule III thereof, members of
any communal or political organisa-
tion or an organisation believing in
violence or communal disharmony
are not eligible for enrolment in the
NCC in the Senior Division, Junior
Division or as Officers. Corresponding
provisions in the nature of a restrict-
ing enrolment in the Girls Division
of the NCC are contained in Rules
4(d) and 13(e) of the NCC Rules.
Members of the R.S.8. which is politi-
cal organisation would accordingly be
debarred from the NCC.

A complaint wag made that a certain
student had been refused enrolment
on the ground that he was a member
of the R.S.8. when in fact he was not
a member, After investigation it has
been decided titat the student may be
enrolled in the NCC.
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Taj Mahal

2404. Shri Pangarkar: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to state:

(a) whether repairs to the Taj
Mahal have been completed;

(b) if so, the total expenditure in-
curred on the repairs during 1958 so
far?

The Minister of Scientific Research
and Cuitural Affatré (Shri Humayun
Kabir): (a) No, Sir,

(b) Rs. 56,819 from
1958 to 31st August, 1958,

1st January

Soclal Welfare Centres in Marathwada

2405. Shri Pangarkar: Will the
Minister of Education be pleased to
state:

(a) the number of Social Welfare
Centres started in the Marathwads
region of Bombay in 19858-59 so far;

(b) the items of work taken up in
these centres during the same period;
and

{¢) the amount of money spent on
each item?

The Minister of Education (Dr. K. L.
Shrimail): (a) to (¢). The informa-
tion ig being collected and will be laid
on the Table of the Sabha as soon as
available,

Khasl Lands

2466, Shri Hem Barua: Will the
Minister of Home Aflairs be pleased
to state:

(a) whether it is a fact that a copy
of the resolution adopted by the
Executive Commitiee of the Khasi
Hills District Tribal Union regarding
“Sustained encroachment” by the
State Government of Assam upon
lands of Khasi has been sent to the
Central Government; and

(b) if so, action taken therron?
The Deputy Minister of Home
Afiairs (Shrimati Alva): (a) Yes, Sir.

(b) It was referred to the Btate
Government. Their reply is awaited.
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Anjinge Fert in Korala

2407, Shri Kamaran: Will the ‘Minis-
ter of Scientific Revearch ang Cultural
Affairy be pleased to state:

(a) whether it is a fact that the
Anjingo Fort in Kerala State is threa-
tened by sea erosion; and

(b) i so, what steps Government
have taken to protect the Fort?

The Minister of Solentific Research
and Caltural Affairs (Shri Humayun
Eabir): (a) No, Sir.

(b) Does not arise.

Steel Price

2408, Shri B, Das Gupta: Will the
Minister of Steel, Mines and Fuel be
pleased to state the average cost of
production of steel in India as com-
pared with the cost of production in
Japan?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): The
average retention price of steel per
ton allowed to the Main Producers of
Steel in India is Rs. 405 at present.
The cost of production in Japan is not
available.

Advances to State Governments

2403. Shri Tangamani: Will the
Minister of Finanoe be pleased to refer
to Starred Question No. 181 on
the 18th August, 1958, and state the
amount paid to each State for State
Plans and Centrally sponsored
schemes from May, 1958 so far?

The Minister of Revenue and Civil
Expenditure (Dr. B. Gopala Reddi):
The amount released to each State
for State Plan and Centrally sponsored

schemes from May, 1958 so far, is
given below:
(Rs. in crores)
Name of the Amount released
State so far
Andhra Pradesh 851
Assam 3a
Bihar 821

197 “A" LBD-3,
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(Rs. in crores)
Name of the Amount released
State so far

Bombay 1399
Kerala 384
Madhya Pradesh 9-24
Madras 835
Mysore 613
Orissa 5-368
Punjgb 800
Rajasthan 4'88
Uttar Pradesh 12-77
West Bengal 8'81
Jammu and Kashmir 204
103-32
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Dictionaries in Fereign Languages

3411, S8hri Ram KErishan: Will the
Minister of Sclentific ‘Research and
Oxltural Affairs be pleased to state:

(o) whether a Committee of experts
for prepdrmg and publishing
dictionaries in languages of foreign
ocountries has been set-up;

(b) if s0, nameg of the members of
the committee;

(¢) names of the foreign languages
for which dictionaries have been pre-
pared so far; and

(d) names of the foreign languages
in which dictionaries will be prepared
during this year?

' The Minister of Scientific Research

and Cultural Affalrs (8hrl Humayun
Kabir): (a) No, Sir,

(b) Does not arise.

(¢) A Russian-Hindi dictionary hap

been published by Sahitya Akademi

(d) The preparation of a Tibetan
Hindi Dictionary and a Chinese-Hindi
Dictionary has been approved in
principle by the Sahitya Akademl.
‘They will not however be completed
during the yeear,

Finance and Accounts Officers
Cenference

2412, Shri Tangamanl: Will the
Minister of Finance be pleased to lay
a statement on the Table showing:

(a) whether a Conference of
Finance gnd Accounts Officers of
Industrial and Commercial Projects
in the public sector took place on the
23rd, 24th and 25th August, 1988 in
Delhi;

{b) the agenda for the same;

(c) the dedisions taken at the said
Cotference; and
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(d) measures proposed to be taken
for carrying out the decisions?

The Minister of Revenwe and Civid
?wmtm.nmmn
a) Yes,

(b) The agenda for the Conference
iz given in the statement laid on the
Table of the House. [See Appendix
V1, annexure No. 8.]

(c) A copy of the minutes of the
Conference will bi: placed in the Par-
liament Library as soon as they are
ready.

(d) Copies of the minutes of the
Conference will, when finalised, be
circulated to the administrative
Ministries /Departments concerned.
Action for the implementation of the
recommendations made by the Confer-
ence will be taken by the adminis-
trative Ministries /Departments to the
extent considered necessary and
feasible, in consultation with the
Boards of Management of the Under-
takings concerned.

IN.S. “Talwar”

2413. Sardar Igbal Singh: Will the
Minister of Defence be pleased to
state whether LN.S. “Talwar” has
been launched?

The Deoputy Minister of Delence
(8hri Raghwramaiah): Yes, on the
18th July, 19898

Ukhilins Findg in Meerut Distriet

2414, Bardar Igbal Biagh: Will the
Minister of Belemtifie Research and
Cultural Affsirs be pleased to state:

(a) whether historic antiquities
were found at Ukhilina in Meerut
District; and

(b) details of these?

(a) Yes, Bir,

(b) The antiquities revealed two
main culture vie. the Harappa and
the Painted Grey ware cultures the
latter being tentatively regarded by
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the archasologists in India as asso-
ciated with the early Aryans. Among
the objects of the Harappe Tulture
found at the site are typical pottery-
painted and plain terracotta cakes of
an uncertain use and falence beads
and bangles. In addition there are
fragments of terracotta, animal
figurines, ornaments, games men, cart
wheels, poter’s dabbers, and stylii and
arrow heads made from bones
although it iz not exactly clear at this
stage to which parkicular culture these
latter objects belong.
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Himackal Pradesh Employees
Bhri Nagl Reddy:

3418, { Shri Bhakt Darshan:
Shri J. Sen Mandi:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that Punjab
scales of pay in respect of field staff
have been applied in Himachal
Pradesh,;

(b) whether the application of these
scales has been extended to the em-
ployees of the Territortal Council
also; and

(c) if not, reason therefor?

The Minisier of Home Affalry
(Pandit G, B. Pant): (a) Yes, except
in a few isolated cases.

(b) and (c). Territorial Councils
have been given the power, under
section 32 of the Territorial Councils
Act, 1956, to make regulationg for the
conditions of service of the staff
required and appointed by the Coun-
cils for the proper and efficient execu-
tion of their duties. In so far, how-
ever, as that portion of the Council's
staff which has been transferred to
the Council from the Administration
is concerned, the protection of the
scales of pay to which they were
entitled under the Administration is
assured to them on their transfer to
the Council by the provision contained
in the Act and the Rules framed there.
under to the effect that “the conditions
of service applicable to a person
immediately before his appointment
to a post under a Territorial Council
shall not be varied to his disadvan-
tage except with the previous ap-
proval of the Central Government”.

Himachal Pradesh Territorial Council

Shri Nagi Reddy:
2417. { Shri Bhakt Darshan:
Shri J. Sen Mandi:

Will the Minister of Heme Affalrs:
be pleased to state:

(a) what public works have been
transferred to Territorial Council of
Himachal Pradesh; and
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(b) what technical staff bas been

transferred to Territorial Council for

the execution of the above works?

The Minigter in the Ministry of
Home Affalrg (Shri Datar): (a) A
list of public works transferred by
the Himachal Administration to the
Territorial Council iz laid on the
Table of the House. [See Appendix
V1, annexure No. 10.]

(b) One Executive Engineer, two
sub-divisional Officers and 13 Over-
seers have heen transferred to the
Territorial Councill, The question of
making available more staff to the
Territorial Council is under considera-
tion.

Foreign Exchange

2418. Shri Jinachandran: Will the
Minister of Finance be pleased to
atate:

(a) the amount of foreign exchange
earned from tourist traffic during
1957-58; and

(b) the amount of foreign exchange
allowed to Indian nationals for visits
abroad during 1857-58 with separate
fGgures for expenses incurred om
official delegations?

The Minister ol Revenue and Civil
Expenditure (Dr. B. Gopala Reddi):
(a) The amount of foreign exchange
earned from tourist traffic during 1937
is estimated at Rs. 16 crores. Receipts
for the first quarter of 1858 are pro-
visionally estimated at Rs. 3'4 crores.

(b) The amount of foreign exchange
released to Indian nationals for travel
abroad for all approved purposes
during 1957 was Rs, 68 crores and
payments for the first quarter of 1958
amounted to Rs, 1'4 crores. Figures
for official travel during 1957 and first
quarter of 1958 are Rs. 0'3 crore and
Rs. 005 crore respectively. These
figures are inclusive of the total
amount relsased on official delega-
tions; the classified data maintained
in the Reserve Bank for balance of
peyments purposes does not indicate
expenditure dn official delegation
separately.
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Stenographers’ Examinations

Shri Warler:
Shri Kodiyan:
Bhri Thakur Dag Malholra:

Will the Minister of Home Affairs
be pleased to state:

(a) how many persons passed the
Union Public Service Commission’s
Examination for Stenographers in
1857;

(b) bow many of them have been
absorbed up-to-date;

2419,

(¢) when the remaining persons are
going to be absorbed;

(d) how many unqualified steno-
grapherg are continuing in the posts of
stenographers;

(e) when the result of the Steno-
graphers’ Examination held in June,
1958, is going to be declared; and

(f) whether there is any proposal
to hold Stenographers’ Examination
some time in April, 1959

The Minister in the Ministry of
Home Affairs (Shri Datar): (a) 701.

(b) 443 In addition, there are 75
candidates who have been offered
appointments but have not yet joined.

(c) The present list will be utilised
for making appointments until the
results of the next examination are
available,

(d) 68.

(e) The result is likely to be
declared in October, 1958,

(f) The matter is under comsiders-
tion.

Tripura Administration

2420. Shri Dasaratha Deb: Will the
Minister of Home Affairy be pleased
to state:

(a) the number of officers of ad-

ministrative cadres recruited by
Tripura Administration during the last
three yeary from outside Tripurs;
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(b) the total amount of additional
allowances the Tripura Administration
has to pay to those officers, each yesar;
and

(c) the steps taken to replace them
by officerg of local cadres?

The Minister of Home Affairs
(Pandit G. B. Pant): (a) and (b).
The reference presumably is to officers
whose services have been obtained
from other Gove ts on deputa-
tion, during the last three years, and
the amounts paid to them in the shape
of deputation allowance. The re-
quired information is being collected
and will be laid on the Table of the
House when it is ready. .

(c) Ag already stated in the answer
to Question No. 1890 on September B,
1958, the services of such officers from
other States are obtained on deputa-
tion from time to time only when the
postg in question cannot be filled by
persons belonging to the local services.
The question of constituting separate
cadres for the Union territories and
of devising other means so as to avoid
the necessity of taking officers on loan
from outside sources is recelving
attention.

Defence Science Organization

2421. Shri Bupakar: Will the Minis-
ter of Defence be pleased to state:

(a) the sanctioned strength and the
actual strength of the technical and
scientific staff of the Defence Science
Organisation; and

(b) whether any research in elec-
tronics and computation in guided
missile study is being carried on in
the above organisation?

The Deputy Minister of Defence
(Bhri Raghuramalsh): (a) The sanc-
tioned strength of garetted and non-
gazetted scientific and technical per-
sonnel ig 146 and 123 respectively. As
against this only 61 gezetted and 101
non-gazetted personnel are in position
at present.

(b) Some preliminary study in this
fleld is being conducted at present.
It is more in the nature of training in
science techniques than research.

Stafl in the Ministry of Education

2422 Shri Daljit Singh: Will the
Minister of Education be pleased to
state:

(a) the number of assistants and
clerks in the Ministry of Education;
and

(b) the number of employees
among them belonging to Scheduled
Castes and Scheduled Tribes.

The Minister of Education (Dr. K. L.
Shrimali): (a) Assistants 125
Clerks 469
(Upper Division Clerks &
Lower Division Clerks).
(b) Scheduled Casteg 42
Scheduled Tribes 2

Staff in the Ministry of Finanoce

2423. Bhri Daljit Singh: Will the
Minister of Finance be pleased to
state:

(a) the number of assistants and
clreks in the Ministry of Finance; and

(b) the number of employees

among them belonging to Scheduled
Castes and Scheduled Tribes?

The Minisier of Revenue and Civl)
Expenditure (Dr. B. Gopala Reddi):
(a) As on 1st September, 1958, the
position was as follows:

Assistants
Clerks
(b) Scheduled Castes Assis-
tants
Scheduled Tribes
Assistants Ril
Scheduled Castes
Clerks 112
Scheduled Tribes,
Clerks .l

s B8

-3
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Central Secretariat Services

2424. Dr. Ram Bubhag Bingh: Will
the Minister of Home Affairs be
pleased to state:

(a) whether the reviews due last
year for promotion from Grade III
to Grade II of the Central Secretariat
Service were not made; and

(b) i s0, the reasons therefor?

Home Affairs (Shri Datar): (a) The
reviews were made,

(b) Does not arise,

Premature Retirement

J Shri H. N. Sonule:
" 7 Shri B. K. Gaikwad:

Will the Minister of Home Affairs
be pleased to state the number of
cases of employees in each Ministry
governed by F.R. 56(b) (i) whose
services were terminated during the
years 1956-57 and 1957-58 on their
attaining the age of 55 years?

The Minister in the Ministry of
Home Affairs (Shri Datar): The re-
quired information will be collected
and laid on the Table of the House
in due course.

Memorial to Kalidas

Cultaral Affairs be pleased to state:

(a) whether the scheme to erect a
suitable memorial to poet Kalidas at
Ujjain has been drawn up; and

(b) if so0, the main features of the
schemae?

Kabir): (a) The Government of India
has no such schems but the Kalidas
Samaroha Samiti in Madhya Pradesh
has = proporal for constructing o
Kalidasa Bhawan with a stage and to

ostablish a Research Centre on  the
poet and the Sanskrit Drama.

(b) The details of the scheme have
not been worked out yet.

Capital Isue Comtrol

2427, Shri Shree Narayan Das: Will
the Minister of Finance be pleassd to
state:

(a) whether any representations
and suggestions from the organised
industrial organisations have been
received in regard to relaxation on the
Capital Issue Control; and

(b) the reactions of Government

with regard to them?

The Minister of Revenue and Civil

Expenditure (Dr. B. Gopala Reddl)
(a) Yes, Sir.

(b) The suggestions are under con-
sideration.

Engineer Trainees for Steel PFlanis

2428, Shri Ghesal: Will the Minis-
ter of BSteel, Mines and Fusl be
pleased to state:

(a) whether the engineers under
training for the three Steel Plants
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Tripura Jute Merchants Amcclation

2429, Skri Dasaratha Deb: Will the
Minister of Home Affairs be, pleased
1o state:

(a) whether any representation has
been made so far to Government by
the Tripurs Jute Merchants Associat-
fon regarding the road tax and cess
for carrying jute which is charged by
the Government of Assam; and

(b) if so, action taken thereon?

The Minister of Home Affairs
(Pandit G. B, Pant): (a) Yes.

(b) The matter was taken up with
the Government of Assam, first by
the local Administration and later by
the Government of India. It waa also
recently discussed at the last meeting
of the Eastern Zonal Council which
has recommended that the entire sub-
ject should appropriately be consider-
ed on an all-India basis by the Central
Government, and it is proposed to
examine the case accordingly.

Reforms in Delbi Jail

2439. Shri Arjun Bingh: Will the
Minister of Home Affairs be pleased
to state:

(a) whether the practice of keep-
ing long term convicts in fetters has
been abolished in Delhi Jail;

(b) i not, when it is proposed to
be done;

748

{c) the nature of reforms affecting
the prisoners in Delhi Jail which have
been effected during the last two
years; and

(d) those which are likely to be
introduced in the coming year?

The Minister in the Ministry of
Home Affairs (8hri Datar): (a) No;
fetters are used for first three months
after admissipn of a long term convict
to the prison, in accordance with the
Punjab Jail Ménual.

(b) The matter is being examined.

(c) A statement is laid ‘on the Table.
of the House, [See Appendix VI,
annexure No. 11].

(d) The matter is under consider-
ation.

Political Sufferers in Delhi State

2431, Shri EKunhan: Will the Minis-
ter of Home Affairs be pleased to
state:

(a) the number of applications re-
ceived from Political sufferers in
Delhi State during 1957-58 and 1858-
59 so far, for aid; and

(b) how many of them have been
granted aid and how many rejected?

The Minister of Home Affairs
(Pandit G. B. Pant): (a) and (b). A
statement is laid on the Table of the
House.

Statement
Total No,
Year of appli~ Number Number  Number
cations granted rejected pending.y
received. aid.
1957-58 . .. 533 81 449 3
1958-59 upto 31-8-58 . . 317 46 84 187
Torar . " N 8350 127 533 190

M«mm

3433. Shri Dagaratha Deb: Will the
Minister of Education be pleassd t»
wtate:

(a) what are the purchases made by
the Directorate of Educstion, Tripum

from outside West Bengal and Tripurs
during 1957-88 and 1958-59 so far; and
(b) what are the reasons for pur-
chases being made from outside West
Bengal and Tripura?
The Minister of Edweation (Dr. K.
L. Skrimall): (a) Scientific Apparatus,
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Bducational and Bclentific Equipment
and Films were purchased during the
year 1087-88.

No purchases have as yet been made
from outside Tripura and West
Bengal during 1858-59.

(b) To purchase stores in the most
economical manner as required under
the Rules governing the purchase of
stores for the public seryice.

MBB. College, Agartala
24353. Shri Dasaratha Deb: Will the
Minister of Homs Affalrs be pleased
to state:

(a) whether recently attempts were
made to set fire to MBB. College,
Agartala, Tripura; and

(b) whether enquiries were held to

. find out the miscreants and with what
results?

The Minister of Home Affairs
(Pandit G. B. Pant): (a) and (b).
Three minor incidents of fire occurred
in the College which are under investi-
gation by the police.

Mines in Orissa

2434. Shri Panigrahi: Will the Min-
ister of Steel, Mines and Fuel be
pleased to state:

(a) what are the maximum operat-
ing capacities of iron ore, mangansse
and chromite mines in Orissa; and

(b) whether the iron, chomite and
manganese mines in Orissa are pro-
ducing ores according to their res-
pective operating capacities?

The Minisior of Mines and ol
(Shri K. D. Malaviya): (a) and (b).
The maximum operating capacity of
& mine depends on a very large num-
ber of factors, viz, geological, geo-
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greaphical and topographical con-
ditions, availability of labour, machin-
ery, power, water, market demands,
seasonal conditions, etc. All these
are extremely variable. It is there-
fore not possible to say what the maxi-
mum operating capacity of a parti-
cular mine is. In view of the above,
there is also no means of deciding
whether a particular mine is produc-
ing ores according to its maximum
operating capacity or not.

Scheduled Castes and Scheduled
Tribes Candidates

SBhri K. C. Jena:
m{sm B. C. Prodhan:

Will the Minister of Educatien be
pleased to state:

{(a) number of applications receiv-
ed this year from the Scheduled
Caste and Scheduled Tribe and other
Backward Class students (sepcrately)
of Orissa for sanction of fresh
scholarships and renewal of the same
for post-matric studies;

{b) whether all the applications re-
ceived from them have been disposed
of and scholarships sanctioned; and

(c) at what time at the latest the
first instalment of the scholarships is
expected t0 be remitted to thelr res-
pective institutions?

The Minisier of Education (Dr. K
L. Shrimall): (a) The following num-
ber of applications (both Fresh and
Renewal) have been received for the
Government of India Inland Scholar-
ships to the Bcheduled Castes, Sche-
duled Tribes and Other Backward
Classes candidates of Orissa State,
pursuing post-Matric studies, for the
yvear 1958-859:—

Name of the Community Number of applications recefved
Fresh Renewsl Total
Scheduled Castes 112 A1 153
Scheduled Tribes . . 108 $6 164
Otber Backward Classes . 1,018 373 1,391
. ToraL 1,338 470 1,708
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(b) No, Sir. Scholarehips are be-
ing sanctioned in cases where the
information asked for in the applica-
tion forms is found to be given in full,
The last date for the receipt of appli-
cations was September 1, 1958.

(¢) Ad hoc amounts for a period of
four months were remitted to the
Heads of educational institutions In
July, 1958, for payment to the eligible
students. Every effort is being made
to pay the remaining amounts of
scholarships as eafly as possible,

Coloales for Scheduled Castes

£436. Shri Hem Raj: Will the Min-
ister of Home Affairs be pleased to
state:

(a) the amount of money given to
the different States for the construct-
ion of colonies for Scheduled Castes
during the years 1956-57, 1957-58 and
1858-59 eo far;

(b) the amount spent by each State
during these years; and

(¢) the amount which lapsed dur-
ing 1956-57 and 1957-58, State-wise?

The Deputy Minivier of Homse
Affairs (Shrimati Alva): (a) to (c). A
statement showing the amounts san-
ctioned to different States for colonies
or housing programme for Scheduled
Castes, the amount spent by eaxch
State and the smounts lapsed during
1958-57 and 1957-58 is laid on the
Table of the House. [See Appendix
VI, annexure No. 12]. The progress
reports from Mysore and Jammu and
Kashmir for the year 1057-58 are
awaited.

As for 1958-59, under the revised
procedure, the grant-in-mid is paid
monthly in the form of Ways and
Means Advances by the Ministry of
Finance to be adjusted finally on the
basis of actual expenditure. The
amount spent during 1858-59 will be

known only after the close of the
year.
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1202 hrs.

DEATH OF DR. BHAGWAN DAS

The Minister of Home Affalrs
(Pandit G. B. Pant): I was deeply
grieved to read the sad news of the
demise of Dr. Bhagwan Das that was
published in the papers this morning.
Dr. Bhagwan Das  occupied a con-
spicuous place for more than 50 years
in our social} cultural, educational and
public life. The void that he has left
will be hard to fill. He represented a
generation which has almost paseed
now and of which hardly any re-

presentatives are now in our midst to-
guide us.

Dr. Bhagwan Das's reputation went
beyond the shores of our own country,
He was a sage and saint; he was clean s
and pure in mind and in spirit: neat
and tidy in his dress and his ways of
life; methodical in everything that he
did. He was an eminent scholar,
philosopher, theologian, and he dedi-
cated himself to the service of the
country and found greatest pleasure:
in developing the cultural traits which
were the characteristic feature of our
life in the ancient days.

His knowledge of Sanskrit literature,
religion,  psychology,  philosophy,.
sociology, etc., was almost unrivalled.
But he was not a mere literateur; he
was a man of action. He went to
prison at the country’s call at fairly
advanced age. He was the founder of
many educational institutions and was
associated with the Kashi Vidyapith
and the Banaras Hindu University,
from the very inception. He gave the
best to his country, to his people.
He had a cosmopolitan outlook, and
though deeply religious, he believed in
the essential unity of all religioms.
He was a harbinger of peace and

unity during all the stages of his
life.

I find it dificult to say more about
him. He was a man who will ever
live in the annals of our country. He
was widely respeeted ind revered for
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[Pandit G. B. Pant]
his manifold qualities. I.would re-
quest you, Sir, to convey the sym-
pathies and condolences of this Housc

to his distinguished son, Shri  Sri
Prakass, and other members of his
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Shri H. N. Mukerjee (Calcutta—
Central): Mr. Speaker, 8ir, on behalf
of our group, I add my voice to that
of the hon. Home Minister and of my
hon. friend, SetheGovind Das, in ex-
pressing our homage to the memory
of Dr. Bhawgan Das. The tenure of
man in this planet is limited and we
cannot claim that Dr. Bhagwan Das
did not live up to a ripe old age. He
died full of years and honours and

he was a rare man of the sort whose

void, 1 fear, will be impossible to fill.
He was Jearned in ancient lore and
he was at the same time sensitive to
.modern problems and discussed them
with perspicacity.

In the true Indian fashion, he tried
to take all knowledge as his province:
he never lived in the ivory tower of
scholarship. He took part in the free-
dom struggle of our country and he
was a Member of the Central Legis-
lative Assembly. He was a scholar of
stupendous dimensions. I remember,
if T am permitted to make a personal
reference, that when some years ago,

which I cannot forget. He was a kind
of man whom we cherish and that is
why it is very proper that on behalf
of everybody in this House, a message
of homage to his memory shall be sent.

Bhri Nath Pai  (Rajapur): We
associate ourselves with the sentiments
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are some who have had the privilege

to benefit by his great persomality
and guidance.

As Jaiprakash Narain recently said,
it is not enough to have a good Parlia-
ment and good administrators. We
need men like Ramana Maharshi and
Dr. Bhagwan Das to guide our coun-
try in a very important and vital
aspect of oyr life—the cultural and
spiritual life of this country. His
scholarship told us something of the
height of the Himalayas and the
purity of his life reflected the purity
of the Ganges, on whose banks he
lived and died. His void, as Professor
Mukerjee rightly pointed out, cannot
be filled. For the younger generations,
he will always remain a shining ex-
ample of dedication to the cause of
our country and the combination ofs
scholarship which is not divorced from
action, but scholarship which is wedd-
ed to action.

Shri M. B. Masani (Ranchi—East):
On behalf of the Independent Parlia-
mentary Group, I associate myself
with the sentiments that have been
expressed by the hon, Home Minister
and other speakers. Dr. Bhagwan Das
combined in himself all that was best
in our ancient and recent past. But
he also brought to it a spirit of
modernity and an understanding of
the spirit of the times.

I remember when two decades ago,

our side, we know
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[Shri Khadilkar]

wielded great influence in theosophi-
cal circles. In his later days, entirely
all his philosophical enquiry was dir-
ected towards one purpose. From
what I could see from some
of the writings that appeared
in the philosophical literature, he
was trying to evolve a certain amount

" of unity, as pointed out by the hon.

Home Minister, wunity %chind all
religions. 'Nowadays, we find that
such scholarship and such dedication
to learning is . disappearing. It is
right and proper that this House pays
its homage to a man of great learn-
ing and equally a man of noble living
as Dr. Bhagwan Das.
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Lives of great men all remind us,
We can make our lives sublime;

And departing leave behind us,
Foot prints on the sands of time.
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Mr, Speaker: 1 fully associate my-
self with all the sentiments that have
been expressed. I had the privilege
of being a member of the Central
Legislature in the days of Dr. Bhag-
wan Das. He was more a saint than
a politician, and he commended
universal respect. Whatever he said
was heard with very rapt attention.
It looks as if it is only yesterday
that both father and son were mem-
bers of the Central Legislaturc at the
same time. I never came across a
more dutiful son and a more loving
father than them. He was a stately
person with a flowing beard, white
and neatly dressed, with soft and
pleasing manners and a smile for
everyone. He reminded us of some
of the ancient rishis of our country,
whom we have not had the good for-
tune to see. He lived to a good ripe
age and left behind him an outstand-
ing example of embodying in himself
all that our ancient culture stands
for. His one contribution, as he has
been rightly pointed out, is that
though he was born in a very ortho-
dox place, at the same time, he tried
to popularise the liberal catholic
splrit of Indis, of Hinduism. He did
not make any difference betweer? man
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{Mr. Speaker]

and man. Men are not born in any
particular caste and it is through
their actions that they contribute
their mite to the growth of society.
I am sure that his soul has an abiding
place in heaven. We believe that
pouls exist permanently. 1 am sure
that he will be with us, though net
physically, guiding the destinies of
this country anq inspiring us for long
long number of years. As a mark of
tribute to the memory of the depart-
ed soul, I réquest hon. Members to
kindly stand up for a minute.

The Members then stood in silence
for a minute.

1228 hrs.
PAPERS LAID ON THE TABLB

MANTPUR AND Trrrora Hnou MARRIAGE
RxamisraaTiON RULzs

The Minister of Law (Shri A. K
Sen): I beg to lay on the Table, under
sub-section (3) of Section 8 of the
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Hindu Marriage Act, 1835, a copy of
each of the following Rules:—

(i) Manipur Hindu Marriage Re-
gistration Rules, 1857 publish-
ed in Manipur Gazette
Notification No. 1/J/37/52—88
dated the Oth July, 1888.
[Placed in Ldbrary, See
No. LT-931/68.)

(ii) Tripura Hindu Marriage Ra-
gistration Rules, 1957, pub-
lishedq in Tripura Gazette
Notification No. F.3(145)-LR/
55 dated the B5th October,
1957. [Placed in Library. See
No. LT-932/68.)

STATEMENTE SHOWING ACTION TAKEN BY
GOVERNMEINT ON ASSURANCES

The Minister of Parllamentary
Affairs (Shri Satya Narayan Sinha):
I beg to lay on the Table a copy of
each of the {following statements
showing action taken by the Govern-
ment on various assurances, promises
and undertakings given by Ministers
during the various Sessions of Becond
Lok Sabha shown against each:

(i) Supplementary Statement No, VIIT

(#) Supplementary Stwemnent No. X .

(i#) Supplementary Statement No. XV .

(fv) Sopplementary Statememt No. XV]

Pourth Session, 1958. [Ses
pmdu .mngm o.:;i-

T A;ipendn .%w

First Session,

1947. Ses
V1, snnexure

Nomcanomnsmuumhulm
Skavices Act

The Minisier of Siate In the Minis-
try of Home Affalrs (8hri Datar): 1
beg to lay on the Table, unier rub-
section (2)01:01:&0::30! the All
Indig Services Act, 1951, a copy of
each of the following Notifications:—

(1) G.8R. No. 790, dated the 13th
September, 1938, making

certain amendments to Sche-
dule IIT to the Indian Ad-
ministrative Service (Pay)
Rules, 1954,

(i) GSR. No. 791, dated the
13th September, 1968, making
certain amendments to Sche-
dule ITI to the Indisn Police
Bervice (Pay) Rules, 1954
[Placed in Library, Se¢
No. LT-837/88)
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1298} hre
MESSAGES FROM RAJYA' SABHA

Becretary: Sir, I have to report the
following mesasages received from the
Secretary of Rajya Sabha:

(i) “In accordance with the pro-
visions of rule 125 of the Rules of
Procedure and Conduct of Busi-
ness in the Rajya Sabha, I am
directed to inform the Lok Sabha
that the Rajya Sabha, at its sitting
held on the 17th September, 1958,
agreed without any amendment to
the Trade and Merchandise Marks
Bill, 1858, which was passed by
the Lok Sabha at its sitting held
on the 27th August, 1858".

(il) “In accordance with the pro-
visions of rule 123 of the Rules of
Procedure and Conduct of Busi-
ness in the Rajya Sabha, I am
directed to inform the Lok Sabha,
that the Rajya Sabha, at its sitting
held on the 18th September, 1958,
agreed without any amendment to
the Industrial Disputes (Banking
Companies) Decision Amendment
Bill, 1658, which was passed by
the Lok Sabha at {ts sitting held
on the 28th August, 1958

1227 hrs.

GOVERNMENT BUSINESS FOR
FOLLOWING WEEK

The Minigter of Parllamentary
Aftzsirs (8hri Satya Narayan Sinha):
Sir, with your permission, I rise to
announce that Government business
in this House for the next week will
oconsiat of:

(1) Consideration of any items of
business carried over from today’s
Order Paper;

(2) Consideration and passing of:

(i) The International Finance
Corporation  (Status, Im-

for following Week

munities and Privileges) Bill,
1958;

(ii) The Supreme Court Judges
(Conditions of Service) Bill,
1958.

(iii) The High Court Judges (Con-
ditions of Service) Amend-
ment Bill 1958; -

(3) Consfderation of motions for
modification of the UPSC (Consul-
tation), Regulations, 1958, laid on the
Table on 11th Septemher, 1858;

(4) Consideration and passing of the
Parliament (Prevention of Disquali-
fication) Bill, as reported by the Joint
Committee;

(5) Discussion under rule 193 to be
raised by Shri Feroze Gandhi  and
Pandit D. N. Tiwary regarding deter-
ioration in the punctuality of passen-
ger trains on Thursday, September 25,
1958, at 4 p.m.; and

(8) Discussion under rule 193 to be
raised by Pandit D. N. Tiwary regard-
ing insecurity of and danger to life
and property on railways on Satur-
day, the 27th September, 1958.

Shri 8. M. Banerjes (Kanpur)s
What about the Textile Enquiry Com-
mittee Report? During the Question
Hour we were told that there will be
a discussion on this. This is an im-
portant matter. There is a crisis. We
would request you to find some time to
discuss that report.

8hrl Mahanty (Dhankanal): The
Prevention of Disqualification  Bill
is a highly controversial Bill ) 4
would submit to you either to post-
pone it to the next session or to allow
ug in this House sufficient time to dis-
cuss that Bill

Shri Batya Narayan Binha: If we
postpone that Bill, then the House will
have to adjourn early.

Shri T. B. Viital Rao (Khammam)s
There are many “No-Day-Yet-Named
Motions” which have been admitted
They can be taken ub. Some timw
should be found for them. .
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following Week

Shri Bimal Ghese (Barrackpore): A
“No-Day-Yet-Named Motion" re-
garding the Annual Report on the
working of the administration of the
Companies Report was held over last
session. I hope that will be taken up
during this session at least

Shri Mohammad Imam (Chitaldrug):
I request that the discussion on my
motion on railway accidents may also
be taken up.

Mr. SBpeaker: The Business Advisory
Committee is meeting this afternoon
and there we will discuss this. All
hon. Members who want to make
special representations regarding their
motions are all invited to attend the
meeting. I need not invite them
 separately. They can come to my
‘chamber at 4 o'clock. We shall try to
find as much time as possible.

Acharya Kripalani (Sitamarhi):
Will there be no discussion on Kerala
as you promised?

Mr. Speaker: I am bringing it up
on Monday. I will include it on the
agenda so that hon. Members may
know it. There is a notice of a motion
given by Dr. Menon. Since it con-
tains serious allegations I had asked
him to submit documents in support
of the allegations that he has made.
:hhave been taking time to go through

em.

His motion reads:

“The  serious situation that
has arisen as a result of the per-
sistent violation in Kerala State
of fundamental rights guaranteed
by the Constitution and the failure
of the Government of Kerala
State to function in accordance
with the provisions of the Con-
stitution be taken into consider-
ation.”

Since this motion contains very ser:
ious allegations, I had asked him to
furnish documents in support of his
case. He has fubmitted volumes of
documents—eome judgments, some

.Committees
notifications, some newspaper reporis,
various afidavits and s0 on. I will
include this item in the agenda just
for the purpose of finding out from
him as to whether there Iis sufficlent
material or what the general opinion
is. I have to make up my mind s to
whether to allow a discussion on it or
not. At this stage, I am not actually
allowing a discussion. 1 am only
allowing him to bring up this matter.
1 will only give him an opportunity
on that day to present his case.
Thereafter 1 will consider as to what
exactly has to be done.

Shri 8. M. Banerjee: In the House
or in your Chamber?

Mr. Speaker: I am bringing it up
here for the purpose of finding out
whether I should fix a day for die-
cussion or not. It is only a preli-
minary stage.

1231 hrs
ELECTIONS TO COMMITTEES

Estrmates CoMMITTIE

Shri B. G. Mehta (Gohilwad): Sir,
I beg to move:

“That the Members of this House
do proceed to elect in the manner
required by sub-rule (3) of Rule
254 read with sub-rule (1) of Rule
311 of the Rules of Procedure and
Conduct of Business in Lok Sabha,
two members from among them-
selves to serve as members of the
Committee on Estimates for the
unexpired portion of the term
ending on 30th April, 1959, wvice
Shrimati Renuka Ray and Shri
Nemi Chandra Kasliwal resigned.”

Mr. Speaker: The question ls:

“That the Members of this
House do proceed to elsct in the
manner required by sub-rule (3)
of Rule 254 read with sub-rule (1)
of Rule 311 of the Rules of Pro-
cedure and Conduct of Business
in Lok Sabha, two members from
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among themselves to serve as
members of the Committee on
Estimates for the unexpired por-
tion of the term ending on 30th
April, 1059, vice Shrimati Renuka
Ray and Shri Nemi Chandra
Kasliwal resigned.”

The motion was adopted.
PusLic AccounNTs COMMITTEE

Shri Ranga (Terfili): Sir, 1 beg to
move:

“That the Members of this
House do proceed to elect in the
manner required by sub-rule (3)
of Rule 254 read with sub-rule
(1) of Rule 300 of the Rules of
Procedure and Conduct of Busi-
ness in Lok Sabha, one member
from among themselves to serve
as a member of the Committee on
Public Accounts for the unexpired
portion of the term ending on 38th
April, 1959, vice Shri T. N. Singh
resigned from Lok Sabha.”

Mr. Speaker: The question is:

“That the Members of this
House do proceed to elect in the
manner required by sub-rule (3)
of Rule 254 read with sub-rule
(1) of Rule 309 of the Rules of
Procedure and Conduct of Busi-
ness in Lok Sabha, one member
from among themselves to serve
as a member of the Committee on
Public Accounts for the unexpired
portion of the term ending on 30th
April, 1059, vice Shri T. N. Singh
resigned from Lok Sabha.”

The motion was adopted.

1233 hna,

REPRESENTATION OF THE PEOPLE
(AMENDMENT) BILL

The Minister of Law (Shri A. K.
Sen): Sir, I beg to move for leave to
introduce a Bill further to amend the
Representation of the People Act, 1980.

and Prospects of Second
Five year Plan

Mr. Speaker: The question is:

“That leave be granted to intro-
duce a Bill further to amend the
Representation of the People Act,
1850.”

The motion was adopted.

S8hri A. K. Sen: Sir, 1 introduce®
the Bill

12.34 hrs.

MOTION RE. APPRAISAL AND
PROSPECTS OF SECOND FIVE
YEAR PLAN—contd.

Mr. Speaker: The House will now
resume discussion on the motion
regarding Memorandum on Appraisal
and Prospects of the Second Five-Year
Plan, which was moved on the 17th
September, 1858 and the substitute
motions Nos. 1 to 16, 18 and 19 moved
thereto yesterday. Out of ten hours
allotted to this motion, four hours now
remazin, excluding the time taken after
5 p.M. ye terday.

Shri Satyendra Narayan Sinha may
continue his speech.

Shri Mohammed Imam (Chitaldrug):
1 submit that the time may be ex-
tended. Very few hon. Members from
this side have taken part. As a matter
of fact, only four as against 16 hon.
Members from the other side have
spoken yesterday.

Shri Braj Raj Singh (Firozabad):
As a matter of fact, the hon. Minister
took one hour and 37 minutes.

Mr. Speaker: What does Shri Imam
want? Half an hour?

Shri Mohammed Imam: Time may
be extended.

Shri Khadilkar (Ahmednagar):
Two hours more because it is an
important problem.

*Published in the Gazette of Indim Extraordinary Part II-Section 2,

dated 15th Septermnber, 1958
187 A” LSD-—4.
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Mr, Speaker: Two hours? How long

does the hon. Minister propose to take

for the reply?

The Minister of Labour and Employ-
ment and Planning (Shri Nanda): 45
minutes or so.

Mr, Speaker: What does the hon.
Minister of Parliamentary Affairs say?
i

The Minister of - Parliamentary
Affairs (Shri Satya Narayan Sinha):
About what, Sir?

Mr. Speaker: About the extension of
time for discussion on this.

We shall hear the hon. Minister's
reply the next day. So far as today
is concerned, let us spend the whole
of today.

Shri Mahanty (Dhenkanal): How
can we? There is Private Members'
business.

Mr. Speaker: So, we may extend it
by half an hour and put off the private
Members' business.

Shrl Khadilkar: On Monday.

M-, Speaker: We can spend an hour
more and sit till six o'clock today. The
hon. Minister may reply the next day.

Sardar Hukam Singh (Bhatinda):
There is a half-an-hour discussion.

Shri Bimal Ghose (Barrackpore):
May I suggest that if, when we meet
in the Business Advisory Committee
today, we decide that the other Bill
may not be taken up, then there will
be time enough for extension in other
direction.

Shri Mahanty: We will sit on
Monday—full day.

Mr. Speaker: Any way, let us carry
on today; we shall see on Monday.

Shri Satyendra Narayan Sinha
(Aurangabad-—Bthar): Mr. Speaker,
Sir, € was submitting yesterday that
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the Planning Commission has not been
scrutinising the projects in detail and
thoroughly with the result that
revisions have taken place and the
estimates of the projects too have gone
up. The reasons advanced by the
Planning Commission are that there
have been certain difficulties, both
internal and external. I would not
go into the details of those difficulties
because they have already been
covered by hon. Members, who have
preceded me, in greater detail, but my
charge remains that the Planning
Commission has not been wide awake
in this respect and that we could have
conserved some of our resources if
they had been alert, watchful and
vigilant.

I will mention one example and that
is with respect to a very big drain
on our foreign exchange resources on
account of gold smuggling. Even this
morning a question was tabled in this
House and the hon. Minister of Finance
did not disclose the figures of notes
that we are importing on conversion
from the Bank of England and thus
losing foreign exchange thereon. |
think the House knows that there is
a wide disparity in gold prices pre-
vailing in the Persian Gulf regions
and in India. In the Persian Gulf we
can get gold for Rs 62.50, whereas in
India it is selling at Rs, 103 per tola.
The result is that it has become e
very profitable business for the gold
smugglers. They go to those regions,
buy gold at a lower price, bring it to
India and sell it at a higher price.
This matter has been raised in the
Housc several times by way of ques-
tions and I was told that the Govern-
ment have commissioned the services
of a few motor Jaunches to watch the
coasts to prevent smuggling. Never-
theless, smuggling is going ahead. The
House will be interested to know the
large amount of foreign exchange that
we are losing on this score. In 1955-5
we imported Rs. 10.3 crores warth of
notes. In 1856-57 we imported Rs. 229
crores worth of notes. The figures for
the rest of the year have not been
given to us. But, my information U
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that in 1957-88, the figure is s high
a8 Rs. 456 crores and during the first
hal? of the current year, the figure
has nlready reached Rs. 20 crores. My
calculation is that in this respect, in
the Plan period itself, we will be loging
foreign exchange to the tune of about
Rs. 180 crores to Rs. 180 crores with-
out getting any benefit out of it for
the country.

We have been exercised so much
about foreign exchange. We have had
to exclude quite a number of projects
from the Plan because our foreign
exchange resources became scarce.
Even though the situation has eased
on that front by the promise of foreign
exchange, we cannot but feel sorry
that we have had to exclude ten
Central projects and 64 State projects
from the Plan. Why did it happen?
The Planning Commission has not said
a word about it. They have not told
the House what measures have been
taken to prevent this heavy drain of
foreign exchange resources. If they
had been watchful and alert, they
would have been able to stop it. The
commissioning of a few motor launches
alone would not do. I say this because
notwithstanding these measures, as [
had placed figurcs before the House,
the import of note currency is increas-
ing. This shows that gold smuggling
iz on the increase. [ wauld ask the
Planning Minister why he has not
thought it fit to take the House into
confidence. For the life of me, I could
not understand the reason why the
Deputy Minister of Finance would not
disclose the flgures. The other day,
the Prime Minister laid on the Table
of the House a statement showing the
foreign exchange position. It did dis-
close figures for 1955-56 and 1956-87.
But during the last two years, I do not
understand what situation has been
created, what situation has developed
that it ia considered not in the interests
of the Stata to disclose these figures,
much less have they taken the House
into confidence about the measures
they are going to take, I would beg
of the Minister of Planning to kindly
give sufficient thought to this problem
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and take sufficient measures to stop
gold smuggling.

I have 8 few suggestions which I
may put forward for consideration.
There is a suggestion that we might
notity a date or fix a date whereafter
the notes circulating in the Persian
Gulf regions, where, it is well known
to the House, our rupee currency is
in great circulation, would not be
repatriated by us. I do not subscribe
to that view, because the circulation
of these notes in those areas gives a
certain prestige and it has also got a
material value. We are expanding
our industrial production. We will
need some export markets. We do not
expect to export our manufactured
goods to western countries, Perhaps,
the region falling between Pakistan
and the Mediterranean, would be the
proper places where we can export
our goods. If our currency circulates
in those areas, it will help develop-
ment of the trade. I would not advise
the Government to consider this
measure seriously.

My own suggestion is that the
Government should have two kinds of
notes, one for internal circulation and
the other for foreign purposes. We
understood from the Deputy Minister
of Finance that some rupee currency
is required by the Government for
their own purposes also. That will
not stand in the way of printing two
kinds of notes, one for internal pur-
poses and the other for external pur-
poses. We may call them convertible
currency notes and non-convertible
currency notes. Those for internal
circulation will bear a different colour
altogether and they will be considered
non-convertible and thev will not be
smuggled out. If they are smuggled,
the Bank of England will not be under
any obligation to convert them into
sterling. To that extent, it will pre-
vent unauthorised persans going out
of the country with our*currency. We
can have another kind of note which
will be called convertible currency
notes or currency notes intended for
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foreign purposes. That note can only
be given to. the holders of genuine
passports, not otherwise. That would,
to a great extent, in my opinion, pre-
vent gold smuggling, because, in that
case, unauthorised persons cannot take
these notes out of the country and buy
gold there at a lower prive and come
back to our country and sell the gold
at a higher price and make a profit
thereby, because these notes will have
no wvalue in the foreign market.
The convertible notes will not be avail-
able to them emsily. This is the main
suggestion that I am putting forward
to the Planning Minister for his serious
consideration. 1 would certainly like
to ask the Minister this—We are
exercised so much about it—When we
have to show the utmost care in con-
serving our foreign exchange re-
sources, why should he not have taken
any step in this direction? Merely
saying that the Government are seized
of this problem—how long mre they
going to remain seized of the problem
and how long are they going to take
to decide what measures are to be
taken—does not help the country at
all. The result would be, again, the
Planning Commission will come for-
ward with proposals involving further
revision of the Plan. Therefore I am
supporting my view that the Planning
Commission has not been wide awake
in this respect. It is their duty and
obligation to take this House into con-
fidence. We have taken so many steps,
import restrictions, with the result that
we do not import even materials neces-
sary for the maintenance of our exist-
ing economy. We do not import the
minimum requirements in order to
keep our industrial production going
and we have a slow rate of production.
Ultimately we realise that these things
huve not happened.

Another point is that we have got
take the utmost care in regard to
Plan—In the middle of the Plan,
come back sayjng that even the in
nal resources are not coming up.
expénditure on non-planned items
gone up. I cannot understand

s

]
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reasons behind this. The Planning
Commission has the Prime Minister as
the Chairman and there are two or
three important Ministers in it. The
decisions of the Planning Commission
carry great value, Whatever policy
is laid down by the Planning Commis-
sion, it should be implemented in the
true spirit. The States are lagging
behind. 1 can understand that they
are not able to raise sufficient re-
sources. But, I cannot understand why
they should spend money over pro-
jects not included in the Plan. This
situation is not intelligible to me at
least. Therefore, my submission to
the Planning Minister is, he should
once again go back to the Planning
Commission and try to tighten up the
whole administration and see that the
Planning Commission's responsibilities
extend to seeing that the projects and
policy laid down by the Planning
Commission are properly implemented.
With the prestige of the Prime Minis-
ter at its back, 1 do not think it will
be difficult for it to do.

Then 1 come to the home front. A
number of points have been taken up
by other hon. Members, 1 am not going
to touch them, but I will certainly
invite the Planning Minister's atten-
tion to the question of agriculture.
Here also ] say they did not act with
the same foresight. They laid em-
phasis on industry first. Thereafter,
when they found that agricultura!
production had gone down, they woke
up to their failure in this respect and
said higher priority must be given to
agricultural production, and they
started saying that 2.5 per cent
increase Is not enough to support an
investment of this kind. Then, all
sorts of measures have been taken
since. I do not blame them now that
they are not aware of the situation
They are fully aware of the situation.
and they are laying emphasis on it as
much as is necessary. I do not agree
with other friends who say that they
are not

But 1 would beg of the Planning
Minister to take into conalderation the
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Indian farmer in this who is fhe pivot
of all the agricultural operations. We
have got to take his character, moods,
temperament and attitudes into con-
sideration. While inaugurating the
International Agricultural Economists’
Conference, the Prime Minister said:
“The Indian farmer is a conservative
man, and believes in his own methods
and customs, and is difficult to change.
He is not easily able to adapt himself
to new techniquel”. We have got to
take that into consideration and lay
emphasis on that,

The other day, in answer to a ques-
tion, we were told that we have pro-
duced 6.3 million acres of irrigation
potential but it has not been fully
utilised; only 4 million has been used.
Why? One of the reasons suggested
by the Deputy Irrigation Minister was
the inertia of the farmer to adapt him-
self to the changing situation or to
new techniques, and to a suggestion in
supplementary by Shri Tyagi it was
suggested that it is also because of
the betterment levy. If you are laying
emphasis on agricultural production,
why should you not think of granting
some sort of concession to the farmers
so that they may augment agricultural
production? Give him some incentive,
You are providing so many concessions
to industry like tax, holidavs, conces-
sion in excise duties, development
rebate etc. Why should you not start
by giving farmers concession in the
matter of supply of water for irriga-
tion and electricity,......

Shri Naushir Bharucha (East Khan-
desh): And even fertilisers.

8hri Satyendra Narayan Sinha: I
will not go that far—so that
they may start using the irrigational
facilities that vou zre providing them.
You are not going to lose much. I
have seen your figures. I do not sup-
pose you are going to lose more than
Re. 20 crores at the most, and if you
are going to take stringent measures,
as indicated in your memorandum, in
respect of wsgricultural income-tax,
salez tax etc, that alone will give you
that much money.
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Mr. Speaker: The hon., Member
should conclude.

Shri Batyendra Narayan Sinha:
will take two minutes to complete,

Mr. Speaker: Each one of the hon.
Members wants to take some more
time.

Shri Satyendra Narayan Sinha:
will finish just now.

I was telling you that you must give
them some sort of development re-
bate—you have got the analogy in
the industrial sector—and you will be
more than compensated in this respect
by increased production, and later on
by increased use of the facilities pro-
vided by you. Therefore, 1 beg of you
to consider this aspect, and if you
want to raise internal resources, you
can go in for stream-lining agricul-
tural income-tax as well. Not much
emphasis is given to that.

Then 1 would like to take note of
the atmosphere of uncertainty which
is hanging over the head of the Indian
farmer. You have announced your
intention of introducing land reforms,
imposition of ceilings. I do not know
how long you are going to take to do
that. As far as I have been able to
understand, in the existing situation,
with the administrative apparatus that
you have in your hands, I do not sup-
pose you will be able to do it within
the Second Plan period at least. With
all our noble intentions, we will not
be able to do that because in many
of the States vou have not got the
necessary data and the statistics.
Thercfore, let us go over the question
once again. Let us not have a doctri-
naire approach or a faddist approach,
if I may be permitted to say so. Let
us go into the question once again
calmly and quietly and see if we are
in a position to do that or not. If
you are not in a position to do that,
announce a moratorium on your inter-
tion, say, for ten yegrs, so that the
Indian peasant may be encoura to
put in his best in the 1 for
augmenting food production. If you
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want his co-operation, do that,
and for God's sake, even if the
Indian farmer is not going to
utilise your irrigation facilities pro-
vided by you, do not insist, he will be
liable to pay betterment levy or tax
or rates. That is something which I
cannot understand because you know
that in the country we use water pro-
vided by the canal or the tubewell
only when there is no rainfall If
there is normal rainfall, many people
do not use this water, and yet you
are making them liable to pay tax,
instead of giving concessions, even if
they do not use the facilities provided.
‘What will it do? It will create a
certain amount of resistance which
will unnecessarily antagonise him. Do
'You expect the co-operation of the
people, willing co-operation, with this
sort of methods? Therefore, 1 beg of
you to consider this. Try to focus
your mind on the rural areas, and see
the condition of agriculturist, what is
his mode of thinking, what is the prac-
tice that he has been following, and
whether the kind of measures that you
* are proposing are in consonance with
these conditions or not. Then alone
you can expect your Plan to succeed
and to succeed cent per cent, and you
will not have the necessity to come
again to the House with revised pro-
posals and the grievance that resources
are not coming up.

My last point is with respect to con-
solidation of holdings. I have been
reading your memorandum, and I have
seen the speech by Shri V. T. Krishna-
machari where he has said that con-
solidation of holdings is not an isolated
programme but an integrated part of
the scheme of economic development;
and then he has said that consolida-
tion should not be restricted merely
to redistribution of plots, it gshould be
used for the complete planning of an
entire ares. This is what you have
said, but is it being done? Last year
also I raised this question.

You*have mentioned Punjab as your
model. 1 went to one of the Punjab
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villages where consolidation has been
done. Yes, but for whose benefit? For
the benefit of the large landholders,
leaving out of account altogether the
small landholders. Their land conti-
nues to be scattered all over the
villages. The result of this consolida-
tion is....

Shri M. C. Jain (Kaithal): This is
absolutely wrong.

Shri Satyendra Narayan Sinha: It
is a fact, because I myself visited a
village, and it has been mentioned in
one of the reports which we submitted
to the Estimates Committee. Many
persons came and told me personally.
1 believe my own testimony, I will not
believe yours.

S8hri M. C. Jain: I have experience
of it.

Shri Satyendra Narayan Sinba: You
may have got experience. I have my
own experience. Many persons came
and told me that their lands have been
left out of account.

These small landholders should be
brought into one compuct area. That
sort of thing has not been done. The
concept of consolidation of holdings so
far is that the lands belonging to one
landlord, dispersed all over the ares,
should be brought together in one
place; it has not been extended to mean
that small landholders scattered all
over the villages should be brought
into one compact urea. 1 want Shri
M. C. Jain to correct me on this point,
because we studied this point when
we went to see a community project
area, and I bhave submitted a nole
to the Estimates Committee om this
point. Last year also I raised it and
1 raise it now agein. If you want to
plan for the whole village, you have
to take this into account and bring
them into one compact block so that
you can provide the necessary
facilities.

Shri Samant (Dauss): We have
heard quite a few iluminating
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speeches yesterday from some of the
distinguished speakers who tock part
in the debate which is taking plhce
at a time when already two years of
the Secand Plan have passed and we
have entered on the third year.

Myr. Speaker: I will call Shri Jaipal
Singh next,

Shri Naushir Bhamacha: May I get a
chance to speak?

Shri U. C. Patonaik (Ganjam):
Yesterday the Chair had announced
that some others were to get priority
today.

Mr. Bpeaker: Names were announc-
ed, is it?

Shri U, C, Patnalk: Yes.
Mr. Speaker: 1 will find out.

Shri 8. M. Banerjee (Kanpur):
When was it announced?

Shri P. R. Eamakrishnan (Pollachi):
Nobody has spoken from Madras.

Mr. Speaker: I will try to give
opportunity to all

Shri U. C. Patnaik: Yesterday,
before the last speaker began, there
were two others, and I was one of
them, and the Chair had promised,
announced that I would get the chance.

Mr. Speaker: Whatever the Chair
has announced I will continue.

13 hrs

8hri Somani: I agree with the hon.
Minister for Planning that any plan
lor a period of five years has got to
d¢ flexible inasmuch as it is not pos-
tible for any planners to assess the
mpact of the unforeseen factors, both
nternal and international, that may
irige during the period of the Plan,
After all we have to learn by exper-
ence and the method of trial and er-
'or. Therefore, the difficulties that
iave arisen in the implementation of
he Second Five Year Plan have led
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to this rephasing and readjustment of
several projects. On the whole, 8ir,
we have nothing to be disappointed
about the achievements of our country.
In this connection 1 would like to
quote what the two man study team
of the World Bank had to say. The
team in a report of it assessment of
the state of alfairs in India says that
India hgs an “impressive record”. To
have held together a multi-lingual
Federal State with a population of
nearly four hundred million, to have
raised output at & sustained rate of
two to three per cent a year and
perhaps more with a little price infla-
tion, to have built up almost from
scratch the foundations of a modern
industry and to have done all this by
democratic methods is an achieve-
ment for which there is no parallel
in history.”

That is something of which the
House and the country as a whole may
be proud of. All the same at a time
when we are engaged in discussions
on the reappraisa) of the prospects of
the Five Year Plan, we have to take

notice of the gituation as it lies before
us,

First I would like to draw the atten-
tion of the hon. Planning Minister to
certain glaring deficiencies that have
come up in formulating the estimates
for the several projects which we have
taken in hand. We may take the ques-
tion of foreign exchange first. The
original asessment made in the Second
Five Year Plan was that there would
be a deficit of Rs. 1,100 crores. We
are now told that the estimated deficit
in our foreign exchange of Rs. 1,100
crores has gone to well over Rs. 1,700
crores, We find that our estimates for
the steel projects went up from
Rs. 350 crores as originally provided
in the Second Plan to something like
Rs. 500 crores and perhaps the actual
amount may be even more than what
the revised estimates tell us.

L ]

The Planning Minister told us %“he
other day that if the whole industrial
scheme of the public sector projects
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were to be executed today the original
estimate of Rs, 617 crores would go up
to Rs. 815 crores. There may be some
unforeseen factors which may lead to
certain variadons in the estimates of
the various projects, but we have got
to ensure that if our plan of economic
development is to go on smoothly then
our estimates for the various.projects
will have 10 be based on a more cor-
rect and scténtific basis. Because once
there is such a big variation in the
estimates of these huge projects, it has
its repercussions on the entire Plan
as a whole and I think the hon. Plan-
ning Minister owes it to the House to
explain the reasons why such glarng
deficiencies in the estimates of the
various projects took place and why
it was not possible at that stage to
have assessed more correctly the
various heads under which such wide
variations have been found.

It is gradfying to learn that so far
as the deficit in our foreign exchange
resources are concerned, due to the
efforts that our officers have made and
due to the visit of our Finance Minis-
ter, most of our immediate needs have
been met and it looks now that the
prospects of the remaining period of
the Second Five Year Plan so far as
foreign exchange requirements are
concerned are quite hopeful. In this
connection 1 would like to make a
brief reference to what my hon. friend
Prof. Mukerjee had to say yesterday.
He was very much indignant about
the policy of Government in regard
to securing assistance from foreign
democratic countries and from the
World Bank and from the increased
investments from foreign industrialists.
He talked as if the Plan was threaten-
ed with collapse. I would like to
submit that our Plan is well on its
way to a successful implementation
so {ar as the core is concerned, but if
the Government of India were to
follow the policy advocated by Prof.
Mukerjee, I*have no doubt that our
entire cconomy would collapse and
the whole plan would certainly come

to a coliapse.
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Briefly, what Mr, Mukerjee advo-
cated was that the private sectar
should be deprived of the wvaluable
contribution they are making to our
national economy and that the public
sector should expand. In this con-
nection I would like to stress what he
said. The public sector should ex-
pand without securing any assistance
from any of the ‘democratic countries
or from the World Bank or from any
investment by foreign industrialists.
In other words, it is quite easy to ima-
gine the serious implications of the
policy that he advocated. If we are
Po deny ourselves the assistance which
is forthcoming from so many triendly
countries or the World Bank and from
the increased investment by quite a
number of foreign investors, we can
very well visualise the conditions
which might prevail in our country.
I do not want to labour the point,
but I regret that a man of Prof
Mukerjce's calibre should have madc
such irresponsible statements which
may lead to disastrous conseguences
for all progress of our economic deve-
lopment.

It is all very well to talk from a
political point of view, but if we are
to face the realities of the situation,
there is no doubt that we have fo
continue to depend upon assistance
from our friends abroad to an extent
that such assistance can be received
without any strings. I do not see
anything wrong in any friendly advice
given by democratic nations and the
World Bank. After all we may or
may not agree with the approach or
the advice given by the experts of
the World Bank, but there Iz no reason
why we should not welcome any
criticism of our economic  policies
from those of our friends who are
genuinely interested in the economic
development of our country.

Coming to the question of our in-
ternsal resources, has alresdy
been made by more than one Men"
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ber in regard to how the. additional

resources raised by such heavy taxa-’

tion have not been utilised in the
planned development of the country.
In the original Plan the Centre was
expected to raise something like Ru.
225 crores during the entire Five Year
Plan period. As the hon. the Plan-
ning Minister pointed out the Cen-
tre's efforts have resulted in additional
resources by frpsh taxation measures
to the extent of something like Rs. 720
crores and yet Rs, 500 crores have
gone into either additional expendi-
ture on Defence or in expenditure of
a non-developmental character and in
certain projects outside the plan,
This is really a very serious state of
affairs about which the Planning
Minister should have told us much
more than what he has said.

He indicated yesterday about the
scope of substantial economy in cer-
tain directions—20 to 25 per cent. in
construction programme. Is it enough
to give an indication? 1 quite remem-
ber that at the time last vear when
heavy taxation was imposed there was
a demand from all hon. Members of
the House that Government must ex-
plore each and every possibie arenue
to bring about the utmost economy in
all directions so that these amounts
that were being raised by such heavy
taxation measures would not be uti-
lised in anything except purely pro-
ductive measures. But we are faced
with a picture here today in swhich
we find that all the additional re-
sources of Rs. 500 crores have been
utilised in channels other than what
is called as the core of the Plan.
Even today, there is no clear indica-
tion as to how the additional require-
ments of Rs. 240 crores or Rs. 310
crores or Rs. 8350 crores, to which the
latest reference has been made by the
Planning Minister, are going to be met.
We have been told that efforts will
have to be made to realise part of
these resources by additional taxation
measure. I do not think there is any
scope whatsoever both in the direct
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as well as in the indirect flelds of taxas«
tion to get any substantial revenue
from additional sources of taxation.

After all, when you resort to exces-
sive taxation, you may have certain
funds for certain projects of the Plan,
but, on the other hand, you intlict
injury on,the production and employ-
menit in ccertain other . fields, and
tiuereby there is hardly any net gain
to the national economy. I may, in
this connection, give'4he case of the
textile industry. It is all right that
by imposing a very heavy excise duty
in September, 1956, Government were
able to raise certain addifional re-
sources. But what has happened is
that the textile industry has been
crippled in such a manner that it wjll
take gquite a few years before it is
able to recover its normal working.
There has been a serious increase in
unemployment, and the caparcity cf the
industry to compete in the interna-
tiona] markets has been seriously
undermined. We are losing our ex-
port markets. The pace of moderni-
sation and renovation of the industry
has been slowed down or greatly
reduced. So, it means that if the re-
sources for the Plan have to be utilized
in a manner which will bring injury
to one industry then you certainly do
not secure a net gain to the national
economy; one side of the economy is
damaged though on the other side you
are able to secure some additional
funds for the other projects.

It is. therefore, in this context of
the economic situation as it exists to=-
day, that the Planning Commission
will be advised to seriously explore
the raising of additional resources
either by borrowings or by substantia)
economies which are possible in so
many ways, about which an indication
has already been given by the Plan-
ning Minister himself.

It should also be possible to realise
the targets of investment, employment
and national incomg, even if there is
some slight shortfall in the publc
sector projects. In this connbetion, I
may give the instance of the First
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Five Year Plan. It is well known that
8o far as the Public sector projects
were concerned, there was a shortfall
of something like 17 per cent in the
total targets that were laid down, but
even then we were able to realise the
targets for national income and addi-
tional investment simply because the
private sector was able to overfulfil
the targets assigned to it. Similarly
it is possible that even in the Second
Five Year Plan, if there is some short-
fall in the projects of the public sector,
if suitable opportunities are given in
certain directions, the private sector
should be able to compensate for that
shortfall and bring about that increase
in production which will enable us to
develop our exports and enrich our
economy in S0 many directions.

Reference has been made in the
Planning Commission’s appraisal that
the private sector may be able to
achieve T0 to 75 per cent of the targets
that have been laid down. But, on
the whole, so far as the major indus-
iries are concerned, I do not think
there is any serious danger of the
targets not being reached, except per-
haps, to a slight extent, in paper or
in chemicals,

So far as cement is concerned, the
position at present is such that the
supply is getting more and more
comfortable, and it is becoming diffi-
cult for the various factories to market
tueir products. It is, therefore, neces-
sary that the Planning Commission
should revise the original target of
15 million tons, in the Second Plan,
for the cement industry. That target
has got to be revised to a more realis-
tic figure, and the targets laid down
for cement have got to be readjusted
in certain other industries where there
are deficiencies,

What | mean to say is that by a
readjustment of the programme in the
private «ector, it is possible even in
the remaining period of the Second
Yive Year Plan to increase investments
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in a manner which will enable the
targets of the Second Plan, so far as
the national income and production
and employment are concerned, being
achieved.

Now, I would like to say a few
words about agriculture also. 8o
much has been said *recently in this
House, in the other House and also
outside in the country that I would
not like to repeat what others have
already said and what the preceding
speaker had said about the manner in
which the irrigation facilities have not
been utilised. 1 quite agree with him
that there is no reason why the Plan-
ning Commission should not come
forward for giving proper incentives
to the cultivators on the lines on which
the wvarious industries are getting this
development rebate and other incen-
tives, Indeed. if necessary, the culti-
vators should be allowed to utilise this
water even free of charge. It does
not matter if for an initial period of
two or three years, the cultivators are
attracted to realise the benefit even
from the free use of that water, for,
once they realise that benefit, it will
be quite easy for the State Govern-
ments concerned to have their better-
ment levies. But in the context of
the present situation, it is simply un-
thinkable how such wvaluable irriga-
tion facilities have remained unuti-
lised simply because of a policy of
levying certain charges which are not
being. accepted by the cultivators.

Over and above that, I would like
1o say a few words about the supply
of fertilisers. I think our supplies are
woefully inadequate, looking to the
needs of our country. I was going
through ceitain figures, and it appears
that the yield in other countries as
a result of the supply of these ferti-
lisers is three to four times the yield
per acre in our own country. With
almost the same density of popula-
tion as in India, UK. and Italy con-
sumed 37-8 lbs and 26'8 lbs of fert-
liser respectively per acre ss against
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07 lbs per acre in India. It is pos-
sible with a proper supply of ferti-
lisers to increase our yield per acre
tremendously,

I do not understand the policy of
the Planning Commission in giving
such a low priority for the establish-
ment of additional fertiliser factories.
In this connection, I would like to
draw the attention of the Planning
Minister to the great potentialities of
a fertiliser factory in Rajasthan. A
technical and commercial survey has
been made thoroughly into the various
aspects of the location of a fertiliser
factory in Rajasthan, and it has been
established that the cost of produc-
tion of fertilisers in any factory that
may be located in Rajasthan will be
the lowest compared even to that in
the factory at Sindri. But, still, that
project has been hanging in the bul-
ance. Even from the point of view of
giving some preferential treatment to
the backward areas, Rajasthan's case
is very strong. Still, in spite of re-
peated representations to the Planning
Commission and to the various other
Ministries, that project is not coming
up. After all, when we are using our
valuable foreign exchange reserves on
the import of foodgrains—we imported
about Rs. 258 crores worth of food-
grains during the two years of the
Second Five Year Plan—it should not
be a very difficult task for Govern-
ment to establish a fertiliser factory
which will cost comparatively much
less; perhaps, with an outlay of
Rs. 28 crores, it should be possible to
establish a modern fertiliser factory,
and the resources, both internal and
foreign, for the establishment of one
or two additional fertiliser factories
can be easily arranged.

1, therefore, appeal to the Planning
Commission that this aspect of the
matter, namely, supply of fertilisers,
should receive the topmost priority,
and immediate steps should be taken
to establish one or two more ferti-
liser factories so that in the course of
the next two or three years, the sup-
ply of fertilisers will be such as will
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enable our agricultural production to
g0 up substantially, which will solve
most of our problems.

I would now like to say a few words
about productivity. The hon. Minister
has said that so far as productivity
is concerned, there is nothing lacking
on the part®of the workers, but still
efforts should be made to improve and
increase the productivity in the indus-
trial sector.

My hon. friend Shri Asoka Mehta
said that the textile industry was the
most inefficient industry and that in
spite of the protection that it had
enjoyed, the industry had not been
able to move forward, so far as its
competitive capacity was concerned. I
would not like to enter into any con-
troversy, but it is well known how the
repeated efforts of the industry to
introduce better and rationalised
methods of manufacture have not been
received with any favour or response
from the responsible labour leaders;
and here, I think, the Minister of
Planning who also holds the labour
portfolio could do a lot to impress
upon our labour friends the advisa-
bility of introducing rationalised and
modern methods in the industry be-
cause that alone could bring about
better standards and better wages and
better amenities for labour on the one
hand, and on the other, help the
industry to be able to compete more
in the international market,

Now a new feature has arisen so
far as exports of textiles are con-
cerned. China has emerged so
strongly in the export markets that
even a highly industrialised country
like Japan is feeling the difficulty in
competing with textile exports against
China. So you can very well realise
the risk that the industry is facing in
maintaining its exports of textiles un-
less proper remedial mesasures are
taken to bring about that reduction in
the cost of manufacture which g3lone
will enable it to hold its own in the
international market.
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There are ways in which the industry
without causing any substantial re-
trenchment or dislocation in the em-
ployment of labour could manage to
introduce rationalised methods of
working, and I hope and trust that
the hon. Minister will see the gravily
of the situation and will assist in the
taking of such measures which will
enable the industry to compete in the
foreign markets.

Shri Jaipal Singh (Ranchi West—
Reserved—Sch. Tribes): Mr. Deputy-
Speaker, I rise to lend my support to
amendment No. 2 in list No. 2, to
which 1 am a signatory, which has
been moved by my hon. friend, Shri
M. R. Masani. 1 hope you will be
sympathetic to me in permitting me
to approach this problem in an un-
orthodox and unconventional manner.

1 would have liked, first of all, that
this House had been supplied with a
reappraisal of the Planning Commis-
sion itself. Instead of the reappraised
Plan 1 would have liked the House
to be given full information about
the planners. Who are they? What is
their capacity? Are they in the right
place? Should they be there? I think
it is high time we gave serious
thought to that and decided for our-
selves whether the Planning Commis-
sion as it is today should not be
scrapped and remodelled. I do not
want that the Planning Commission
should be full of men who are cour-
tiers of Government, as it were. 1
would like to see there men, who are
brave and independent thinkers, who
will be fearless in their recommenda-
tions. I say this because I find there
is dyarchy as it were. You find peo-
ple who try to defend the planners
who themselves are not here. But
they have to, as they are also part of
Government. That, to my mind, is
an ambiguous position. I think we
should avoid it.

Now, my hon. triend, Shri Somani,

has spoken. I had expected from him
a commercial approach to the whole
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Question of planning, but that he has
not done. Would any board of direc~
tors have lasted a day longer if they
had provided a balance sheet of a
kind that the Planning Commission
has? Bad planning, bad estimating,
things going wrong, and then eventu-
ally comung to us, all the time in a
very apologetic fashion saying: “Well
things have gone ,wrong. We are
sorry. We do not want to put the
brake on! We must go ahead regard-
less of what can be achieved or not.
But here it is, Tighten your belts”.
I ask: is that planning? According
to my conception, planning should in-
clude not only economic aspects but
everything. For example, I would
like to see the Planning Commission
boldly telling us and recommending
to.us here in Parliament that perhaps
the Constitution needs to be radicully
amended; perhaps the conflicts that
have been created by a federal system
of Government in this country may
be putting a brake to our better plan-
ning, perhaps under a unitary system
of Government we will be able to show
better results.

Pandit Thakar Das Bhargava
(Hissar): Quite right.

Shri Jaipal Singh: We should not
restrict ourselves merely to economir
planning. I am more interested in the
ennobling of man, Whenever I read
these planning reports, I feel they
are trying to impress me by their
astronomical statistics by the amount
of money they put aside for this and
that. But as I go about the country—
and 1 have travelled a lot, particularly
in the jungle fastnesses—I find that
these astronomical figures are being
dissipated, wasted, in @extravagance.
Battalions of so-called social welfare
workers and private agencies, even
governmental agencies, more money
spent in jeeps, petrol and the like than
the benefit reaching the poor Adibasit
in the enormous fastnesses of the
jungles. Go to the Jharkhand area
and you will see things for yourself
Have the Planning Commission go!
any jungle policy?! Or do they ro
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away from it saying that it is a State
subject? Our jungles can be the best
executors of & certain type of plan-
ning.

We are building enormous dams,
We have already very nearly com-
pleted the DVC project. There is the
Hirakud project and s0 many other
projects. But what iy happening?
Why are we having drought in
Palamau, Singhbhum and other
places? DBecause of an improvident
Government in this particular case the
Government of Bihar. In the name
of revenue, they are denuding the
forests and hére the Planning Com-
mission says ‘grow more food'. How
are you going to grow more food when
there is no natural rainfall?

You have your hydro-electric pro-
jects, but what is happening in the
DVC? When they wanted to build
the Maithon Dam, the Leader of the
House asked me: ‘Go round the
Santhal villages and tell the Santhals
that they are going to benefit by this.
they are going to get better lands and
water for irrigation, they will be
transplanted to better village:, and
better houses will be built for them”
Has anything of the kind been done?
In 1850, water was beginning 1o be
impounded in the Maithon Dam.
B years later, I find that there are
more than 300 villages, mostly San-
thal, in their wunsettled condition.
Because they are Adibasis, nobody
cares. They have not yel boen  re-
settled, Year after year, I am assured
that everything is going to be done.

Sir, why I raise this is this. Plan-
ning must be concerted We have
seen over the food position that there
has been a set-back in this federsel
set-up, in facing this particular pro-
set-up, in facing thus particular prob-
Jem, Now, politicians have been very
much in the picture not only here but
in other Assemblies also. And when
I am thinking of this food problem, I
am reminded of what Swift said, and
I think it will be worthwhile if you
permit me to quote it He said:

‘Whoever could make two esrs
of corn or two bledes of grass
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grow upon a spot of ground where
only one grew before would
deserve better of mankind and be
of more service to his country than
the whole race of politicians put
together”.

I say for the last portion ‘“the
whole race of Planning Commissioners
put together”

This paper planning is not going to
carry us far. We have to be realistic.
Food is the most important planning
that we should do. But what are we
doing? Take the case of my own
area. In my area, the Government
of Bihar are trying to consolidate
holdings, regardless of what the peo-
ple think. My contention is that in®
any planning, in anything, that we
undertake, we must carry the people
with us. Take Prohibition. Are the
people behind you? Or is it just a
certain number of people who are
obsessed bv certain ideas, with which
I thoroughly disagree, trying to force
something against the wishes of the
people? I know consolidation of hold-
ings is a good thing. But you must
educate the people, make them under-
stand that it is for their betterment.

Now, take the case of the better-
ment levy recommended by the Plan-
ning Commission. They say: Raise
more revenue by betterment fees.
That is going to scare away most of
the people who are alongside the
canals. I suggest: give them -water
free for several years. Then, when
you see that they are making good, I
think you are entitled to dividends, to
charge betterment fees. But if from
the very beginning, you are going to
scare away the people, I am afraid you
are not going to get the co-operation
of the people. This is actually hap-
pening.

We know about the Durgapur Bar-
rage. Most of the farmers there are
Santhals, They do got want water.
They say: For cen we have got
on without it Never mind. We are
not going to pay betterment fees’. 1
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am not trying to defend that kind of
attitude. But what I maintain is that
I think we should so plan that first
we have the people behind us. Then
alone we shall be achieving success.

I have said that the Planning Com-~
mission hat no jungle policy. It has
precious little of what I might' call
land policy. What is its educational
policy? Under social service, we are
told that so many crores are being
given. To take a specific instance,
there is the case of =scholarships,
awards for higher education at the
University level to the backward class-
e8. Are you getting the benefit from
-those scholarships or are you just
multiplying the number of educated
unemployed. What are you doing?
Year after year I ask the Special
Commissioner to give us figures in this
House about the follow-up of Adivasis,
Harijans and other Backward Classes,
as to what has happened to them after
they left the University. The Plan-
ning Commission, I maintain. has no
educational policy becauce it is clear
it wants to leave things to the States.
Today we are heading towards indus-
trialisation and therefore education
shall have to be geared to the require-
ments of industrialisation. Has it hap-
pened? Has it happened in the DV.C;
has it happened in Hirakud? Where
has it happened? They tell us that
there are 8 Technological Institutes
somewhere in places miles away from
the industrial centres. Is that plan-
ning, Mr. Deputy-Speaker?

The things that I have to say some-
times may sound harsh. I would ex-
pect the Planning Commission to come
forward and point out to the country
saying that after so many years there
are many States where the judiciary
is not yet divorced from the executive.
In other words, when it comes to exe-
cutive work in the field, in the district
areas, what is happening? It is the
same tnan, the magistrate who is going
10 execute your planning. He has got
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so many things to do and nothing
gets-on,

I would like to go on now, if 1 may,
to the question of our steel projects.
Take Rourkela. I have been there
several times, even recently. We
heard of Rourkela long ago. We knew
that about 52 villages would have to be
evacuated. The plknt is coming up.
From day to day we have been read-
ing of communal and other troubles.
Now, is that the atmosphere in which
we want the steel plant to be con-
structed? What is happening is that
people have just been removed from
the villages and they have not been
given alternative land. There is the
case of one particular village. The
village site is here and their paddy
fields are 20 miles away. That is the
type of planning.

We are going to have a heavy
machinery plant in my constituency of
Ranchi at Hattia. 1 am very happy
that the heavy machinery plant is
going to be there. But, what kind of
planning are we doing? For the rail-
way that has to be constructed, per-
manent way is being laid; but the
alignment has not been notifled and
people have not been told that they
will be given compensation. Con-
tractors have been let loose to go
rough shod over the areas where the
permanent way has to be made., The
planners only tell us that there is
going to be a heavy machinery plant
at Hattia, But what is going to hap-
pen to the people who are going to
be displaced? It is not known yet
That kind of planning, I am afraid, is
not good enough.

We have been told in this reapprai-
sal that we are going to have very
nearly 10,000 engineers. I am more
interested in people of a lower grade.
I would like to see in the industrial
belt of Jharkhand, for instance, it can
be in other places alsp, but if Jhar-
khand is to be the industrial heart of
this country, education should have @
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technical bias so that the humblest
18 in a position to take advantage of
the shape of things to come. That is
not happening today. Rourkela is an
instance. Do you believe that the
people of Orissa are going to benefit?
No; the whole world will be there, but
not the Oriyas. That is why you are
getting all these communal troubles.

What is happening in Jamshedpur?
It happened not “ong ago. One State
Minister had the impertinence to say
that in Jamshedpur he felt that he
was in a foreign city. That was a
disgraceful statement. India is one.
But India being one does not mean
that 1 should have no role of honour
for myself and everyboedy is to be
served at my expense, That is a
position I am not prepared to accept.
So, in our planning we ought to be
human also. We assert that expanding
ourselves in this linguistic pattern is
madness. Why can't the Planning
Commission come forward and say,
“We have big things to achieve; drop
this’. Have they the courage to do
that? No. They would lose their
jobs. One very eminent member, Shri
K. C. Neogy, in fact, had the courage
to disagree. He is out. Is that what
we want? We want people who are
fearless. It is for Parliament to decide.
After all, Parliament should be in
possession of truth and not this cour-
tier information that we get.

1 would have liked, for example,
the Planning Commission to have told
Parliament that one way of raising in-
ternal resources would be to scrap
prohibition, which has failed. We are
wasting crores and crores in trying to
enforce prohibition. If the money
that could have been there with us
could have been utilised, intemper-
ance education we would have been
better off; instead of trying to make
everybody a sinner. Even honest men
have to break the law. You are com-
Pelled to do that Not only in the
matter of prohibition but in so many
other things also, good men have to
become dishonest in order to survive.
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I submit-we have very seriously to
think of the man behind the plough
because until we can solve our food
problem I really do not know how
you can ever get rid of the ignominy
of importing food. There is no shame
in importing food. In fact, I.am proud
that there are people in this world,
whether on this side of the curtain or
on the other side of the curtain, who
come forward with assisfance. I am
not one who is afflicted by the source
of supply. My friends on this side are
very proud if things come from the
other side of the curtain but they are
ashamed if they come from the trans-
Atlantic area. Help, if we must have
it, we must take it from wherever it
comes so long as it is well meant. If
it is genuine assistance I am not
ashamed of taking help from anybody"
‘We have been importing food for the
last 30 years. It is not only ever
since independence. What was the
position when we were importing food
from Burms? We were importing rice.
We have not been self-sufficient in the
matter of food for decades and decades
and it looks, according to this system,
that we will continue to mortgage our
food future for many decades more.

So, 1 would like to lay emphasis on
food as the priority in our core of
planning. Therefore, we have to scrap
the urban planning to a certain extent.
Ours is a rural economy. In agricul-
tural economy it is the villages that
must come to the forefront. And, to
do that, Mr. Deputy-Speaker, 1 sub-
mit to you, in the Planning Commis-
sion vou will have to have some rus-
tics who know where the shoe pinches.
By rustics I do not mean ignorant
people. I do not mean that. There
is plenty of good material; robust
common sense people who can tell you
how you can produce food instead of
people who are divorced from realities
of village life.

Sir, I have great pleasure in sup-
porting the amendment.

Shri Naaoshir Bbarutha: Mr. Depu-
ty-Speaker, Sir, the reappraisal memo-
randum far from being a reappraisal
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is really a confession of the basic esti-
mates and the fundamental assump-
tions going frighttully wrong. Sir, I am
not one of those who feel that a crisis
has arisen. I think it is a qQuestion of
survival of the plan and fight for such
survival. It is rather a pity that even
at this belated stage this House is not
being informed as to how we are going
to get out of the mess which is of -the
making of the Planning Commission.
I do not knéw what the planners
think their duty should be. I do not
understand why the Planning Commus-
sion has not thought that the commit-
ments would bunch up and would get
into this perilous mess. The outstand-
ing impression left on one's mind after
«going through the reappraisal memo-
randum is that the giant problems are
being tackled by pigmy and unscienti-
fic efforts.

‘We must accept certain basic facts
of our economy. Food production in
the country is the biggest single fac-
tor in queering the pitch of our eco-
nomy. Yet, what do we find? It is
the same things that we heard a year
ago. These facts are being reiterated
without any reorientation of outlook.
The same story is being nauseatingly
repeated that the irrigation potential
is lying idle. I think the Planning
Commission ought to resign, if after
spending crores and crores of rupees
on irrigation projects and creating an
irrigation potential, we find that near-
ly sixty per cent of the effort lies
unutilised. Did not the Planning
Commission and those of the Govern-
ment in charge of these projects see
that this would be the fate? Were
they not prepared beforehand for that?
If the Planning Commission and the
Government did not forsee these sim-
ple basic facts in our economy 1 won-
der what else they can plan!

The inflationary pressure had start-
ed when there was a rise of 14 per
cent in the price level between April
185¢* and August 1937. That clearly
indicated that inflationary pressures
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had set in. In fact, inflationary pres-
sures. started and made themselves
manifest at the end of the First Plan.
But what do we find? We have done
nothing about it except adding another
Rs, 150 crores to the size of the Plan!

There is a limit to our deficit finan-
cing but it does not seem to be the
concern of the Planning Commission
whether the limit is Rs. 900 or goes
high to Rs. 1,000 or Rs. 1,200 crores;
they seem to be unconcerned about it
The balance of payments position con-
tinues to be heavily adverse. Starting
our Second Plan with foreign reserves
of Rs. 750 crores in 1954, we have
come down to well below Rs. 200
crores; yet the drain continues unabat-
ed. Let us appreciate exactly what
our problem is so far as the internal
resources are concerned. In the three
years of the Plan, we are expected to
spend about Rs. 2,400 crores. The
balance of over Rs. 2300 crores has
to be found. But, as has already been
pointed out, the tax effort that has
been made has been on such a big
scale that not only the original esti-
mates of Rs. 450 crores of additional
taxation has been realised but also
the gap of Rs. 400 crores has been
covered. I do not know whether there
is any co-ordination between planning
and expenditure. But we find that the
more we tax, the greater are our defl-
cits. The tax effort in 1857-58 was
the biggest but that was also the year
of biggest deflcit Where does this
money go? It seems there is no co-
ordination between planning and ex-
penditure. So, now the basie prob-
lem is that we have to find Rs. 3,34
crores to be spent in the last two
years. Where is the money to come
from? 1In the reappraisal we find a
hundred things but no answer to this
basic question. According to the Plan-
ning Commission this sum of Ra. 234
crores has to be found for expenditure
during the next two years but they
do not tell us where this will come
from, The external resources gap als0
would be of the order of Rs. 560 crores
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and I am inclined to think that before
the Second Plan comes to an end it
will be over Rs. 600 crores. We are
also not told as to how this gap 1is
going to be filled. It will be recalled
that the hon. Finance Minister has
gone on & mission to earn external
assistance. I have seen newspapers
saying that the mission has been a
success. May I tell this House that we
must not lull ourselves into false sense
of security? The mission of the hon.
Finance Minister, Shri Morarji Desai,
is a failure. Let us face facts. He
has got a promise of £ 40 million—
about Rs. 52 crores—from UK. An-
other about Rs. 53 crores comes from
U.S. in addition to the promise of PL
480 assistance to the extent of 200 mil-
lion dollars in the shape of foodgrains.
We are not calculating the assistance
in the shape of foodgrains. That will
be handy if—God forbid—we have a
lean year but if we have a bumper
harvest, the assistance of 200 million
dollars will not be so great a help.
Taking all these into consideration, I
say we may only rely on about Rs. 150
crores as against the bunch of commit-
ments which will be to the extent of
Rs. 350 crores. Let us face this stark
reality. The mission of the hon.
Finance Minister has been a failure. It
is the duty of the planners and the
Government to tell the House clearly
how we are going to make up this
gap for this amount would be requir-
ed in the near future—March 1958.
‘There is no reply to that. This is the
type of appraisal that we have been
given.

The Government has taken the usual
measures such as credit squeeze which
iz useful but limited in its efficacy.
‘There should be economy in adminis-
tration itself. There is no effort what-
soever to check the rise in the cost of
the projects about which so much has
been said. The worst offenders are
the three steel projects—the apple of
the eye of the nation, the apple that
may cost more than the eye itself.

We have got some import restric-
tions but the limits have been reach-
197(A) LSD-3
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ed. Our export efforts are so puny
that we cannot even make up for the
fall—let alone export promotion. Our
exports have declined by over Rs. 50
crores. With all our export promotion,
we cannot even fnake this up.

1 am inclined to think that a radical
c¢hange requires to be made. It is not
merely the* question of fulfilling the
targets. Forget all about it. It is a
quéstion of the survival of the Plan.
I think a third reapprajsal is urgently
called for. If I were there, I would
ask a panel of M.Ps. to examine the
various projects. I would ask the
projects to be divided into three cate-
gories: those which are inescapable,
highly necessary and very desirable.
I will immediately scrap the two lat-
ter categories. It is not merely 2
question whether we shall fulfil 75
per cent of the physical targets. It is
a question of the survival of the Plan
itself and unless we take stringent
measures, I am afraid it will be use-
less. By way of stringent measures 1
would suggest even social services
should be curtailed for two years. Not
that I want them to be curtailed but
there is no alternative and so they
have to be curtailed to save the eco-
nomy from collapse. If orders have
not been formally placed for aircraft
and stores, cancel them. Today the
greatest danger to the nation is not
a possible invasion from Pakistan or
external aggression. The greatest
danger which the nation is facing is
the collapse of the Plan and that has
got to be saved. The pity of it is that
we still do not understand it. We have
become bankrupt but we are not con-
scious of that fact. This is what the
Planning Commission has done to our
economy. [ believe the greatest ser-
vice that the Planning Commission and
the Planning Minister can do to the
nation is to resign and make way for
somebody who will see to it that a new
orientation takes place.

The complete outlook has to be
changed. The Planning Commission is
moving in a rut It has acquiged a
one-track mind. It moves about
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round and round in maddening circles.
That is not the way that a Plan can
work. I should like to make this
fervent appeal. Let the planners tell
us first how exactly we shall meet our
exchange commitments. We know
that commitments have been made to
such an extent that they are irrevoc-
able; and they have to be met.

Sir, I was astounded the other day
to read the speech of the hon. Prime
Minister where he has said that we
shall fulfil our Plan; “why should we
be afraid”. He said: “If we fail, we
fail”. ‘That is what he said. It is not
that “if we fail, we fail”; it is that the
nation collapses, the economy of the

. Dation collapses. What will this Gov-
ernment do? At best it will resign.
But, what will happen to the nation?
That seems to be nobody’s business.

Today, Sir, the struggle is not mere-
ly to find the internal resources or the
external resources. You can have a
few more crores by way of taxation.
The question is one of saving the Plan.
The Government must answer what
they are going to do about it, If they
can't do that, then, I would say, in the

interest of the nation the planners
must resign.
Shri P. R. Ramakrishnan: Mr,

Deputy-Speaker, Sir, after listening to
the debate since yesterday, one thing
which appears to me to be very clear
is that most of the speakers have been
drawing the attention of the hon.
Minister for Planning that something
should be done immediately for rais-
ing the food production.

In the First Plan and also in most
of the Second Plan emphasis was duly
laid on conserving and also making
available our water resources for the
development of food. 1 am conscious,
Sir, that the first priority should have
been given to this for the production
of foodstuffs. Again, I have also been
told that there is an element in the
Planning Commission which has been
rather opposed to the production of
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chemicu! fertilisers, I do not want to
give any credence to this, because I
believe that that would be & very
negation of acientific development of
this country.

In the matter of production of fer-
tikisers enough importance has not
been given. Even though in the Second
Plan provision has been made for
the production of flve lakh tons of
nitrogen, it looks as though, with
these foreign exchange difficulties, this
production of five lakh tons of nitro-
gen may not come about. There is
emphasis, of course, on the organic
and also green manures, but there is
less emphasis on chemical fertilisers.

I would like to suggest for the
consideration of the hon. Minister that
a decentralised production of fertilisers
should be immediately considered. In
the recent report that was submitted
by the Development Council for Che-
micals, .a detailed report of the re-
quirements of fertilisers is given, and
a very searching and also illuminat-
ing thing has been brought out. If
we import foodstuffs, one ton of food-
grains costs Rs. 500 and if we import
one ton of nitrogen it costs Rs. 1500.
If we produce one ton of nitrogen the
capital cost would be Rs. 2000. There-
fore, if we import eight lakh tons of
foodgrains it will cost us Rs. 40 crores
by way of foreign exchange, whereas
if we import one lakh tons of nitrogen,
which would produce eight lakh tons
of foodstuffs, it would cost us Rs. 15
crores. If we put up a factory pro-
ducing one lakh tons of nitrogen it
would cost us Rs. 20 crores. I think
this is sufficient proof for the Plan-
ning Commission to go ahead with the
development of fertiliser production
in the country.

I would like to suggest for the con-
sideration of the hon. Minister that
this fertiliser production should be
decentralised. It has been found in
Europe, and lately in China, that a
10,000 tons annual capacity nitrogen
plant is an economical plant. If we
could put up 50 plants of that nature,
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we could produce five lakh tons o’
nitrogen—that is 2} million * tons of
ammonium sulphate. Even with this
production 1 feel that we will not be
able to reach our requirements of
chemical fertiliser.

In this connection I would also like
to draw the attention of the hon.
Minister to one point. Madras has been
using the largest amount of chemical
fertiliser per acre so much so, if you
look at the production figures you will
notice that Madras has produced the
largest yield per acre in the whole of
India. Therefore, I am convinced that
with the application of chemical fer-
tiliser we can raise our production,
not by 2 per cent or 2} per cent as we
have done, but we can increase our
production to almost 100 per cent.

Madras has used almost all its water
resources. Every ounce of water has
been used for irrigation and also for
development of power purposes. Now
we are mostly dependent for our water
requirements on our neighbouring
States. Most of the water, even though
the catchment area is in Madras
State, is flowing through Kerala un-
utilised. I would like to suggest for
the consideration of the hon. Minister
that something must be done with re-
gard to this in the Third Five Year
Plan. Of course, negotiations have to
be started even now with the Kerala
Government, if this water is to be
utilised for irrigation purposes. There
is also the Andhra Government. If this
Kerala water is utilised, we can imme-
diately bring into cultivation a million
acres of land which would produce, at
the present average rate, half a million
tons of foodgrains per year. This will
make Madras almost a self-sufficient
State in food; not only self-sufficient,
but I am sure it will also enable
Madrag State to export some food-
stuffs.

The other question that was raised in
the House, and to which the attenflon
of the hon. Minister was drawn, was
the question of foreign exchange. The
depletion of our foreign exchange has
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been very rapid. I wonder whether
the Planning Commission can absolve
itself of the responsibility of the deple-
tion. I for one would thipk that there
has been a lack of co-ordination bet-
ween the Planning Commission, the
Ministry of Commerce and Industry,
the Finance Ministry and also the Re-
serve Bank. Sir, if any account had
been kept and if any annual assess-
ment had been made on the depletion
of our foreign exchange resources, 1
am sure this would have been averted.
I would now suggest to the hon. Minis-
ter for Planning to have in his own
wing at least an accounting section
from where he can get from year to
yvear an idea as to how much foreign
resources have been used wup and
would be used up every year, so that
we will not come to the predicamens
that we have come to.

Another thing is, estimates were
submitted to the Planning Commission
and after the project has been started
it has been found on an appraisal that
it is going to cost us much more than
what it was originally proposed to be.
It is not that it would cost 108 per cent
more, but in some cases the plans have
been revised so as to cost more than
500 per cent. When estimates are re-
vised to 100 per cent and even 500 per
cent more, 1 beg to submit that they
cease to be estimates, they become
mere surmises. I think something must
be done in this respect. Today en-
gineering science has advanced to such
an extent that such estimates should
not exist at all. I would submit fo
the hon. Minister that the Planning
Commission should be expanded so as
to include a section of competent en-
gineers where all the schemes that are
submitted to the approval of the Plan-
ning Commission could be scrutinized
before they are approved, so that such
contingencies of upward revisions
may be avoided.

14 hrs.

Anothar thing that I would lke to
emphasise ig the economic utilisation
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of raw materials and the imbalance in
the setting up of industries in different
regions of the country. The South has
been for many years agitated that
most of the large-scale industries have
been centred in' the North, and this
agitation is still going on. This should
be seriously looked into. We have
been told that we do not possess coal
and so there is no possibility of sett-
ing up a large scale industry in the
South for the production of steel. Now,
new methods have been evolved
whereby smaller units could be set up.
I am referring here to the sponge iron
that has been produced in Sweden and
which has been used for the produc-
tion of steel. Today the production of
sponge iron in Sweden is to the tune
«wf 100,000 tons. This sponge iron has
been used for the production of high-
grade steels, for ball-bearing steels
and so on. They found out that a
plant of about 20,000 tons would be an
economical unit. I cammend this for
the consideration of the hon. Minister
and request that plants of a similar
nature may be set up in the South
so that the agitation that the South has
been neglected will not be there.

Also, if the Planning Commission
could have in its wing a research sec-
tion which could go into the utilisa-
tion of material, find out whether the
raw materials that we are using are
not being wasted and whether the raw
materials are being properly utilised,
I think considerable saving of money
could be effected. I would like to
point out here just one instance.
Bagasse is a valuable raw material for
the production of pulp, and this raw
material could be utilized for the pro-
duction of newsprint and also mostly
for high quality paper. Today we are
producing pulp from a scarce material
like bamboo and also hard wood and
using them for the manufacture of
paper. But, it you could use this
Bagasse pulp for the manufacture of
paper and use the other pulp which is
very valuable for the manufacture of
staple fibre, we can save a lot of
foreign exchange. Today we are im-
porting long staple cotton to the tune
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of Rs. 50 crores for our own consump-
tion in the country, because the pat-
tern vf consumption in the country re-
garding textiles has changed. Staple
¥ibre can to a ceriain extent re-
place long staple cotton. Now, I
know the demand for long staple
cotton has been rising considerably;
and an attempt should be made to
produce in the country long staple
cotton that could be used for our own
requirements and thus eliminate this
Rs. 50 crores foreign exchange that s
now being spent on it

With these words, I close.
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Mr. Deputy-Speaker: If the House
would like to smit half an hour longer,
we could push the non-official busi-
ness by half an hbur.

Shri S. M. Banerjee: There is a
Half-an-Hour discussion at 5-30 p.m

Mr. Deputy-Speaker: So, we shall
begin the non-official business at 3
O’clock and continue up to 5-30 and
then shall have Half-an-Hous discus-
sion up to 6 O'clock. In the case of
certain hon. Members I can read from
their faces that they are very much
disappointed at mnot getting time.
But I am equally nervous and I_eel-
ing concerned that within the time,
however much we might extend it, all
the hon. Members cannot be accom-
modated. We will try to accommo-
date as many Members as possible.
Certainly, there are a large number of
Members who have given substitute
motions and still they have not yet
been called We will sit up to
6 O’clock.

Pandit K. O. Sharma (Hapur): A
time-limit of seven minutes may be
fixed.

Mr, Deputy-Speaker: If the House
agrees, 1 ghall have no objection to
allow even ten minutes, let alone
seven minutes,

Pandit K. C. Sharma: That will do.

Mr. Deputy-Speaker: If the hon.
Members agree to ten minutes, then
they can say s0.

Shri Mahanty: No one from our
side hag so far. Ho, ten
minutes will not be sufficient.

Mr. Deputy-Speaker: He is the
leader of his group. In his case, an
exception’ will be made.
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Shrimat]i Manjula Devi (Goalpara):
Mr. Deputy-Speaker, Sir, When plans
for the development of, the country
are planneq out, they mus: take into
consideration the various aspects of

the future—growing . popula-
tion, calamities and nature's
vagaries, increasing prices in

international trade, shortage of food
production in under-developed coun-
tries, 'socio-economic revolution which
has upset the economic security of the
country, the result of ‘indiscriminate
issuing of import licences which
created problems of foreign exchange,
the capacity—and this 3 important—
of raising internal resources, all these
points should have been taken into
consideration. But I am sorry that
the Planning Commission did not givé
necessary thought and foresight to
this problem. This lack of foresight
and broad vision of the future on the
part of the Planning Commission is
indeed very unfortunate and dis-
appointing. We seem to be having
a breathless race for industrialisation
and advancement. Now the time has
come to cry a halt; survey the sur-
roundings and situations before
coming to a dead stop. If we do not
stop, we may fall down on uneven
ground or slip in the abyss or come
to the dead end. I am not saying
that we should retrace our steps. I
am only saying that there should be
a re-assessment of the existing re-
sources. There should be concen-
trated and consolidated plans on
specific programmes and projects
which have made advance or pro-
gress. There is a sloka in Gita run-
ning thus:

wrETrforRT  Ifging wEvE L
LT TS YT SGARTIRATH

Even our Gita tells us that there
should be concentrated effort, there
should be no branching out of our
efforts or resources or energies. So,
there should be no new commitment
involving fresh loans. We axe, of
course, very grateful to the foreign
countries for the aid without which
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we would have been in great trouble,
but the prestige of India is at stake
by getting deeper and deeper into
debts. India's position in the world
market must be honoured. The re-
joicings on the brighter aspects of
freeh foreign loans is not at all
desirable because the bigger the
foreign aid the longer the restrictions
on foreign exchange would be.

1 am glad that many of my hon.
colleagues have agreed to give prior-
ity to food and agriculture. To achieve
the necessary food production in our
country, comprehensive schemes for
increased production should be there.
There should be direct State respon-
sibility for procurement and distri-
bution. Co-ordination of all Govern-
ment departments to prevent dupli-
cating efforts should be there as well
as to avoid delay and confusion.
There should be curtailment of de-
partmental expansion for there is a
tendency to expand the departments.
There should be encouragement also
for efficiency and concentrated effort.
I there are lesser number of officers
with greater responsibility and better
encouragement, 1 am sure the
lethargy and this pathetic atmos-
phere in the administration will
vanish.

Community Development and NES
blocks should be centres of increased
food production and self-sufficiency
in foodgrains; but other programmes
can go slow, when the enflre country
is laid out with such CD blocks, we
will have sufficient food production
throughout the country.

I am glad the hon, Minister has
stated that the people should be pro-
vided with something better. 1 am
completely in agreement with him,
but the drastic cuts in fhe sccial ser-
vices is a complete contradiction to
this statement. The fundamental
principle for raiking the standards of
the pebple and building up of the
nation itself is the people's content-
ment and co-operation. The psycho-
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logical approach is necessary for
galning the co-operation and support
of the people. The very object of
the Five-Year Plan will be defeated
if we fail in this.

The Plan seeks to benefit the peo-
ple and if the people are not benefit-
ed immediately and if we do not gain
the confidence of the people, none of
the items in the Plan will be a suc-
cess. Naturally, it is the birthright
of every man to have the necessities
of life, such as food, education, health,
housing and social welfare. It is re-
grettable that the vital necessities of
education, health and social welfare,
specially welfare of the backward
classes, should have been reduced.
The original allocation of Rs. §45
croreg in itself falls short of the
actual requirements. The economic
depression, of course, put a restrain-
ing hand on this original allocation of
Rs. 945 crores to be retained.

there
on the

1 am not suggesting that
should be any new taxation
already overtaxed nation and starv-
ing country, which will only create
frustration, lack of confidence and
security among the people. 1 am not
even seeking for fresh avenues for
internal resources. 1 am only seek-
ing a simple adjustment of the exist-
ing resources from the various heads
of development. If economic restric-
tions demand certain reductions in
social services, the reduction fn the
item '‘Housing’ in Table VI may be
retained. Taking into consideration
the winding up of rehabilitation in
West Pakistan and the hon. Minister's
statement on reduction of staff and
officers in this region, Rs. 20 crores
may be deducted from item 8. For
adjusting the reduction in the social
services head of development I have
the following suggestions. Let & re-
duction be made from ‘irrigation and
power’ of Rs. 30 crores, from ‘Indus-
tries and mines’ of Ra, 14 crores and
from ‘transport and communications
of Bs. 38 crores. The publicity of the
Five-Year Plan masy be drastically
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cut because the Five-Year Plan could
not keep up the original programme
and wrong assurances and painting of
rosy pictures of the prosperity of the
country should not be falsely
exaggerated. The head ‘Miscellane-
ous® can be curtailed by Rs. 10 crores.
So, the tolal comes to Rs. 89 crores.
This Rs. 89 crores should be utilised
for eliminating the reduction in social
services and rajging the allocation of
Rs. B10 crores to the original Rs. 945
crares.

Social welfare should be a separate
head of development and should not
be grouped along with other items. It
has drastically been cut from Rs. 20
crores to Rs. 9 crores. This cut
should be restored entirely because
socia] welfare is an  all-absorbing
subject.

I hope that the hon. Minister will
kindly accept these suggestions.

Shri Mohammed Imam: Mr. Deputy-
Speaker, Sir, I have heard with great
interest the speeches made by various
hon. Members and also the lengthy
speech made by the hon. Minister.
After hearing the speeches and after
going through the Report of the
Planning Commission, we are con-
vinced that the Second Five-Year Plan
is getting into increased difficulties.
Even during the operation of the
Plan, during the first year we noticed
that the Plan has got into immense
difficulties. There has been a strain
on the resources, both external and
internal. There has been a steady
decline in the position of foreign
exchange. There has been a sharp
increase in the prices and I am afraid
that the Planning Commission based
the Plan more on speculation than on
actual calculations.

It is not as if these difficulties were
sudden and unexpected. They mani-
fested themselves even during the
operation of the First Five-Year Plan.
There were ahortfalls in the operation
of the First Five-Year Plan and the
States specially had to struggle con-
siderably to implement the Plan that
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was allotted to them. In spite of this,
the Planning Commission embarked
on an ambitious Plap of Rs. 4,800
crores. What {8 more, they enter-
tained a very robust optimism at the
commencement of the Plan. They
expected to find all these funds from
various resources.

A plan, whatever may be its nature
and’ its size, must fulfil certain obliga-
tions. It must be certain, because it
is through a Plan that we will be hold-
ing out promises to the country's tax-
payers that we are going to fulfil this
Plan to their satisfaction. It must be
backed up by necessary funds; it must
be backed up by necessary resources.
Otherwise we will be building a
mighty edifice on very loose foundh-
tions and it will require herculean
efforts to sustain that edifice.

Here, the Planning Commission
framed a Plan on the basis of Rs. 4,800
crores. They hoped to get this money
through four major resources. All
this money should come, according to
them, through additional taxation,
through borrowing, through external
assistance and through deficit financing.
Contributions from Railways and
other things are of minor mmportance.
When this Plan was announced, many
doubted the wisdom of the Planning
Commission. Many said that it would
be impossible to gather so much of
resources, Many also expressed their
doubt that the Plan would end in
failure. In spite of this, both the
Planning Commission and the Govern-
ment were very confident. It was pro-
claimed not only by the Planning
Commission, but by the Prime Minis-
ter and others that there would ke no
question of pruning the Plan. They
said that they would push through the
Plan. They said that they would stick
to the target of Rs. 4,800 crores. They
said that they will see that all the
schemes included in the Plan are
implemented. But, within two years,
we find that the Government, the
Planning Commission and theo people
are confronted with various difficul-
ties,
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What I want to know iz this. Did
the Planning Commission take into
account all the factors before they
framed this Plan? It is true they pro-
vided and they anticipated that they
would get Rs. B00 crores through
additional taxation. They expected
that they would provide Rs. 1,200
cfores through borrowing. They
expected Rs. 800 crores through
external assistance and they provided
Rs. 1,200 crores through deficit finan-
cing. I am afraid, the Planning Com-
mission did not consider the con-
sequences of having made these pro-
visions. In every plan there are three
parties. Here also, three parties are
concerned, who are intimately con-
nected and who are all responsible for
the implementation of the Plan. The
three parties are, first, the Planning
Commission. It is expected of them
that they prepare a realistic plan, a
workable plan. Government is the
agency that has to implement the
plan, the third party is the people and
they are expected to co-operate. Let
me briefly explain how far the various
parties have discharged their duties.

The Planning Commission has to
see that they are able to deliver the
goods and they have to see when they
are framing the Plan that they do not
create unnecessary complications. I
am afraid they rather built their plan
on speculation. They did not take the
actual facts into consideration. They
have expected domestic resources to
the extent of Rs. 800 crores. But, we
find that the resources have fallen
short. I am not going into the details
because I have no time. They said
that there must be additional taxation
to the extent of Rs. 450 crores. They
did not take into consideration the
effect it would have on the people.
They bargained for public loans to the
extent of Rs. 1,200 crores. They did
not consider what effect it would have
on public economy, They expected to
get Re. 1,200 crores through deficit
financing. They did not take into
account the effect it would have on
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the prices and the inflation it would
create, What is more, they did not
take into consideration the capacity
of the States to implement this Plan.
Out of Rs. 4800 crores, the States’
share comes to Rs. 2,200 crores. Did
they really believe at the time of the
framing of the Plan that the States
would fulfil the target that has been
fixed for them, knowing full well the
condition of the States? Many States
are deficient. They have been strug-
gling for their day-to-day existence
and day-to-day expenditure. In fact,
the Finance Commission has clearly
pointed out—I will read out what it
has said—

“QOur scrutiny of the States’ fore-
casts disclosed that not only were
the contributions from existing
revenues, which were assumed for
financing the plan, not available,
but also that, in some States, the
committed expenditure would
absorb part of the resources which
they were expected to raise for
the plan through additional taxa-
tion.”

The Finance Commission has clearly
pointed out that the States are not in
a position to undertake any extra
burden. The Mysore Government, [
know, at the beginning of the Plan,
submitted a memo to the Legislative
Assembly and I presume it has been
sent to the Centre also and they have
pointed out that for the whole Five
Year Plan, the only surplus available
would be to the extent of Rs. 1 crore.
They failed to take into consideration
the financial condition of the States.

What is more, they never thought of
the position of foreign exchange. As
financial experts and economic experts,
it was their duty to have anticipated
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has set up a trap and asked the Gov-
ermnment and the people to‘walk into
it. I demand better responsibility.
They must take all factors into con-
sideration and prepare a plan. When
we announced the plan, we have
practically given a solemn undertaking
to the people, an assurance to the
people that we are going to fulfil
every part of the plan. When we have
failed to do so, it means that the Plan-
ning Commission has not fulfilled the
responsibility which was entrusted to
them. I agree with 8hri Naushir
Bharucha who just now spoke that if
this is the way plans are prepared, 1
must also say, if this is the way plans
are prepared without scrutiny, with-
out any basis, I do not ind any justi-
fication for the existence and continua-
tion of the Planning Commission. I
know, the Planning Commission must
be composed of experts, must be com-
posed of people who are well experi-
enced. On the other hand, sometimes
1 find the Planning Commission is a
paradise for favourites or is a place,
an institution, where political jobs are
offered.

I come to the Government. They
levy taxes in the name of the Plan.
In both the two previous years, they
have levied taxes. In 1956-57, they
levied taxes to yield a revenue of
Rs. 81 crores. During the previous
year, they levied taxes 1o yield a
revenue of Rs. 101 crores. The Plan-
ning Commission has stated that, the
States and the Centre put together,
the total yield from extra revenue
comes to Rs. 800 crores. How much
of it is available for the implementa-
tion o} the Plan? Very little. Most of
it is taken away for non-planned
expenditure, for day-to-day adminis-
tration, for increasing staff. What is
more, I must say, the Government,
have been utilising all the resources
that are gathered in the name of the
Plan for other purposes which were
not expected.

Mr. Deputy-Speaker: The hon. Mem-
ber may now conclude,
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Shrl Mohammed Imam: Another
point I have to deal with. 1 hope I

will get another opportunity.

Regarding the people, I must say,
their part has been magnificent. They
have paid all taxes. In fact, it was
contemplated in the Plan that addi-
tional taxation would be to the tune
of Rs. 450" crores. Now, I find that
they, have paid more than Rs. 900
crores. And they have co-operated
willingly.

Now I come to allocations, distribu-
tion of the work. Though it was said
that the Plan would not be pruned,
it has been pruned. Now, the Gov-
ernment have adopted another policy.
They have divided the Plan into
various categories: core projects, non-
core projects, near the core projects
and no-core-yet-named projects; and
this has given them an occasion, I
think, to select important plans as
they please. I went through all the
core plans. I find from a scrutiny
how some areas, especially the
southern region, has been neglected,
absolutely neglected. Of all the money
that is being spent, I would like to
ask you how much has been spent in
the South, how much is spent on the
three gigantic iron and steel factories,
how much on the gigantic irrigation
works like Hirakud, Chambal, Bhakra-
Nangal ete. I even find from the core
that has been prepared that almost all
those factories come under certain
regions.

Mr, Deputy-Speaker: The hon. Mem-
bar should conclude now.

Shri Mohammed Imam: Only two
or three minutes more. This is very
important. I am representing the
South.

Mr. Deputy-Speaker: He got 15

minutes.

Shri Mehammped Imam: I am repre-
senting the South. Nobody else has
spoken.

I have gone through it. For Kerala
hardly about Rs. 50 lakhs has been
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allotted. Mysore was formerly allot-
ted Rs. 4} crores for its iron and steel
works, the fitst iron and steel works
undertaken in India. It was allotted
and now they want to take it away.
About Rs. 100 lakhs had been allotted
for the Mallaprabha and other irriga-
tion projects in that arid area which
was a desert.

An Hon. Member: Rs. 400 lakhs.

Shri Mohammed Imam: And now it
has been taken away. There are
major rivers like the Mallaprabha,
Gataprabha, Krishna, Cauveri etc,, but
nobody bestows any attention on them.
The Sharavathi hydro-electric project
is the grandest and best in the whole
of India.

Shri T. B. Vittal Rao (Khammam):
Going to be.

Shri Mohammeq Imam: No, even
now. It escaped their attention. They
did not want to include it. The
Rihand hydro-electric project in U.P.
was never thought of, contemplated,
even its estimates were not prepared,
and all of a sudden we find it has been
included in the core of the Plan. I
&m not sorry it has been included, but
there must be a judicious proportion.
I find many fertiliser factories are
going to be started near Rourkels,
Durgapur etc. We have got one up-
to-date factory in Mysore. Nobody
bestows attention on it. If you make
a judicious analysis of all these things,
you find that the South—Andhra,
Kerala and Madras put together—
hardly gets 10 per cent.

An Hon. Member: And Maharashtra.

Shri Mohammed Imam: Maharashtra
also. We are also part of India, but
we come from the South. Is it because
we are living far away from Delhi
that this stepmotherly treatment is
given to the Sonth? In fact, I demand
bettef justice from the Planning Com-
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Shri C. K. Bhattacharya (West
Dinajpur): - The previous Finance
Minister came from the South. How
can there be stepmotherly treatment?

Shri Mohammed Imam: But the
previous Finance Minister only levied
taxes. He conceived too much and
brought forth nothing.

Mr. Deputy-Speaker: Now at least
he has said what he wanted to.

Shri Mohammed Imam: At least in
the North you have got facilities, big
rivers, big lakes, other things. What
about the South? 1Is it our misfortune
that we are living a thousand miles
away? I do not think the Planning
Commission has ever visited it I
know the Mysore Government repre-
sentatives have been coming here
every fortnight and asking for better
treatment. They say “No”. We all
pay revenue, we all pay taxes. You
gather it, but there must be a judicious
and equitable distribution of the funds
that are available. It is only that
which will keep us contented.

Mr. Deputy-Speaker: I am also
being denied the opportunity for judi-
cious distribution of time.

Shri Mohammed Imam: Only one
more point. Am I getting another
chance when 1 move my amendment?

Mr. Deputy-Speaker: At least now
he should finish. I do not know about
any other opportunity.

Shri Mohammed Imam: All the
schemes can be undertaken by judi-
cious adjustment of funds, by .giving
up such projects or schemes that are
of an ideological nature, that are of
a sentimental nature, or schemes that
are of such a nature that are intended
to fulfil party affiliations and interests.

I am not against agricultural deve-
lopment. It must be dome. But I
want to say something about the CD.
and N.E.S. blocks. Yesterday I read in
the papers that the Minister of Com-
munity Development wants to spend
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Rs. 200 crores. 1 am interested in
rural development, but many of us
are aware how ‘much of these funds
are misused.

Mr. Deputy-Speaker: He need not
take that up now.

Shri Mohammed Imam: I have gof
official information that to spend
Rs. 50,000 they gpend Rs. 1,50,000 on
staff. I think a little reorientation is
necessary.

Shri C. K. Bhattacharya: Sir, let one
thing be recorded. Our Finance Minis-
ters from the beginning have all along
been from the South,—Shri Shan-
mukham Chetty from the South, Dr.
Matthai from the South, Shri
Deshmukh from Maharashtra, and
Shri T. T. Krishnamachari from the
South. How can there be any step-
snotherly treatment?

Mr. Deputy-Speaker: Let not that
controversy be taken up just now.

qfen  sgT Tw wetw . W
fecdt  oftwe agw, 9 o oot &
RTq g TR YA & A IR o A
AMEWAREERE A @ O | §F I
REAw, I Tafeem Wi am &
aq I fefedr €t agm arlis
s g1 ot ft F I el
AT QT | AgE YW I AT g
wC et g€ vt e f W T g
woger

ot wwow fag I o
qT 7

Gfen sgr e wriw I
AT 7 wX §w W pur, I ;6
W) ¥ mygw s g fe dufafes
e o IR 7 g fear § R
T YW & agw ¥ 3 of apgw 5@
¢ B v wot ¥ wot o ¥ Fod
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Mr. Deputy-Speaker: The hon.
Member might continue on Monday.

15:01 hrs.

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

TWwWENTY-SEVENTH RErorT

Shri Balasaheb Patll (Miraj): I beg
to move:

“That this House agrees with
the Twenty-Seventh: Report of the
Committee on Private Members'
Biils and Resolutions presented to
th;hﬂouse on the 17th September,
1958.".
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Mr. Deputy-Speaker: The question
is:

“That this House agrees with
the Twenty-Seventh Report of the
Committee on Private Members'
Bills and Resolutions presented to
the House on the 17th September,
1958.".

The motion was adopted.

Sardar A. 8. Salgal (Janjgir): I
have tabled an anlendment to this
motion.

Mr. Deputy-Speaker: I was looking
towards the Member, but he did not
get up. So, what could I do?

Sardar A, S. Saigal: Unless you
place the motion before the House,
how could I move my amendment?

Mr. Deputy-Speaker: When I looked
at the Member, he ought to have got
up.

Sardar A. 8. Saigal: After he had
moved the motion, I was standing.

Mr. Deputy-Speaker: I looked at
the hon. Member to find out whether
he was prepared to move it, but he
did not get up.

Sardar A. 8. Salgal:
notice of it yesterday.

I had given

Mr. Deputy-Speaker: Anyhow, we
can see that afterwards, because the
hon. Member's Bill is not perhaps
being taken up today.

Sardar A. 8. Saigal: But the motion
is being adopted today.

Mr. Deputy-Speaker: The House can
modify it at any time it likes. Now
that the motion has been adopted, the
hon. Member can take that oppor-
tunity next time.when this Bill would
be coming up. Since his Bill is not
coming up today, it would not
materially affect him, That is what |
am submitting. I am not barring hi!ﬂ
out. So, he should not feel dis-
appointed at that.
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STERILISATION OF THE UNFIT
BILL
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Shri Mochammed Imam (Chitaldrug):
Since it is a very highly technical
Bill, it is better that the hon. Mem-
ber moves it in English.

Mr. Deputy-Speaker: I shall read it
in English.

The question is:

“That leave be granted to in-
troduce a Bill to prevent pro-
creation of human beings of un-
desirable physical and mental
conditions by certain types of
people.”

The motion was adopted.

ot whiw wwedt © H fasaw
yega v g

Shri D. C. Sharma (Gurdaspur):
The title of the Bill may be read out
again. I have not caught it properly.

Shri Bra) Raj Singh !Firozabed):
The hon. Member will not catch it.

The Deputy Minister of Defence
(Sardar Majithia): It is there on the
Order Paper.

Mr. Deputy-Speaker: If I had known
that the hon. Member did not know
the title, then I would have read it
out again, but when I know that he
knows it already and then wants me
to read it out, I need not read it out.
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CANTONMENTS (AMENDMENT)
BILL—contd.

Mr. Deputy-Speaker: ‘The House
will now resume further discussion
of the motion moved by Shri Jhulan
Sinha on the 5th September, 1858,
namely:—

“That the Bill further 1o amend
‘the Cantonments Act, 1924, be
taken into consideration.”,

Out of 2 hours allotted for discus-
sion of this Bill, 19 minutes were
taken up on the 5th September, 1858,
and 1 hour and 41 minute; are now
available.

Shri Jhulan Sinha may now conli-
nue his speech.

Shri Jhulan Sinha (Siwan): The
other day, while I was moving for
consideration of this amending Bill,
I was trying to lay before the House
the salient features of the amendment
that I have proposed. The main prin-
ciple of the Bill is that it is intended
to democratise the organisational set-
up of the cantonments. Secondly,
as a corollary to this democratisation,
it intends to effect certain other
amendments which I had enumerated
the other day. While I was putting
forward my proposals, 1 had pointed
out the underlying principles of the
amending Bill. In that connection, I
remember to have quoted from the
Forty-Sixth Report of the Estimates
Committee bearing directly on the
point. Today, I would not take up
the time of the House by re-reading
the whole thing, but I would begin
today by quoting another passage
from a General of the British Regime
who delivered a speech in the Central
Assembly while introducing some
amendments to the Cantonment Bill of
1924. That passage is very relevant
and bears dirsctly on the point that I
have intended to impress upon this
House today.

" — |
*Publisbed in the Gazette of lndia
dated 19th September, 1038

197(A) LSD-8

Extraordinary Part H—-Secuu-ri 2,
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[Shri Jhulan Sinha}

General Lord Rawlinson, while
moving amendments to the Bill of
1924 had said:

“Cantonments in their origin
were military camps; they were
created primarily for the accom-
modation and for the service
generally of troops in peace-time
and when .they were first estab-
lished, the ,needs of the troops.
constituted the sole considera-
tion by whicl’ the system of gov-
erning Cantonments had to be
and was determined........ But
in the course of time changes have
occurred in cantonments which it
is necessary to recognise, and, to
some extent, to provide for. The
population of cantonments have
increased and diversified and there
are now many large areas of can-
tonments in India containing a
considerable number of civil in-
habitants whose presence in can-
tonments has no specific connec-
tion with the troops or with the
military administration. It is only
natural and in accordance with
the spirit of the times that in
cantonments, such as I have
described, the civilian population
come to desire, and desire very
keenly, that the government of
cantonments should acquire a
more progressive and popular
character. Institutions which are
suited to the purely military gov-
ernment of purely military areas
naturally do not commend them-
selves to men who have seen rep-
resentative institutions introduced
in the general government of the
country.”

This is the quotation from a General
during the British regime, who had
recognised the necessity ef associat-
ing popular elements to an increasing
degree with the administration of the
cantonments in this country, more or
less for the same reapons as I had
urged the other day before the House.
I said the other day that it was quite
contrary to the' spirit of the times
and to the general set-up of the ad-
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ministraticn in which we were living

"that these cantonments should con-

tinue to exist in the manner in which
they did during the British regime.
I had also pointed out how this orga-
nisational set-up of the cantonments
was a legacy of the British distrust
of the civil population in respect of
the troops in this country. And I had
very humbly submitted that this kind
of distrust did not gnd should not
exist in this country now. When
the country has at the helm of affairs
of the Defence Ministry a civilian
elected directly by the people, there
is no reason why the interests of
these troops should not be the chief
concern of the civil population lying
round about that area.

I said the other day that this was
inconsistent not only with the spirit
of the times but with the democratic
set-up in which we were living. 1
shall point out today that it is alto-
gether unnecessary to have this dis-
trust any longer. In the Cantonments
Act, provision has adequately been
made for safeguarding the security
and health of the troops stationed in
the cantonments, particularly under
sections 52 and 54 of the Act. If the
cantonment boards or their adminis-
tration fail to administer adequately
for the sake of the health or security
of the troops stationed in the canton-
ments, the Officers-commanding there
have got full powers under the Act
itself to suspend or abrogate the
resolutions passed by the boards or
to hold them in abeyance until they
are satisfled that the resolutions or
the administration of the boards is
in the interest of the troops stationed
there.

With this power remaining in the
very body of the Act itself, it seems
unnecessary that the civil populafion
should not be placed in charge of the
civil administration, as is done in
other local or municipal arems where
local self-government ‘exists. There
was a time when the Britishers were
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initiating us to municipal administra-
tion and local self-government insti-
tutions, for giving us training in local
self-government, training in runmning
democratic Institutions. Now those
times are gone. We are in full control
of this country and we are running
the country in the most democratic
way. There may certainly be some
mistakes here and there, which will
disappear in course of time,

With this background existing in
the country, it is unnecessary to have
any distrust in the civil population
or its bona fide or its capacity to ad-
minister to the needs of the troops.
The House will agree that the in-
terests of the troops in this country
are as dear to the civil population
there as they are to the military
authorities under whom they are
placed now. 1 still hold, and hold
very strongly, that in this country
there is hardly any political party or
any individual who wants to see the
troops put to inconvenience in any
way or want to detract from the
efficiency, strength and well keeping
of the troops in India. So the orga-
nisational set-up of these cantonment
boards should be placed on a perfectly
democratic footing.

I hope the House remembers what
I pointed out the other day, that is,
how the constitution is framed in such
a way that there is a permanent
official majority on the boards. In
the case of committees, where non-
officials exist, they are now called
Civil Area Committees; formerly,
under the British regime, they were
known as Bazaar Committees, These
Civil Areas Committees are only ap-
pendages to the cantonment boards.
Their powers are only recommenda-
tory and the cantonment boards with
permanent official majorities may or
may not accept those recommenda-
tions. So these Civil Area Committee
members play only second fiddle;
they have practically no voice in the
administration of these boards.

What pinches me all the more is
that the Government here are not
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very much amenable to the reasoned
suggestions of the very committees
that they have appointed in this res-
pect. The other day I gquoted from
the recommendations of the Committee
which they had appointed in 1949
which suggested complete democrati-
sation of these boards or the exclu-
sion of the civil area completely from
the purview+*of the cantonment boards
and placing those areas under the
civil administration, leaving the mili-
tary area under the administration of
military officials. That recommenda-
tion has been lying with them all
these years unattended to.

1 shall refer to the recommenda-
tion of another Committee convened
by the Defence Ministry itself and
try to show how their recommenda-
tion has also been lying in abeyance—
I am not able to trace the reference
immediately here. Anyway, that re-
commendation was also not acted
upon. I think it was in 1954.

In 1954, they reconvened the con-
ference of the elected representatives
of the cantonments in this country.
That conference passed a resolution
giving 50 per cent. to begin with, to
the non-officials, keeping 50 per cent.
for the officials. That recommenda-
tion was made in respect of a number
of cantonment boards. So far as I
remember, it was only for half a
dozen boards. It was made in 1854.
Government agreed that they would
try to work it. But I do not know
what exactly is the position, but this
much I know, that the trial was
begun in 1954, We are now in the
year 1858, nearing its end, and we
do not exactly know whether that
experiment has proved as success or
not. Anyway, this is for the Govern-
ment to look into.

What I feel is that this is a path
which has been advocated by various
sections of the House itself, from all

gides. Personally, I do not belong

to a cantonment area, I am not
feeling the pinch of it except only
theoretically as a Member of this
House having general interest in the
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country at large. I have told the
House that now the question of these
cantonments is not a small one. The
number has grown to 59 cantonments
in this country, comprising a civil
population of more than § lakhs. I
feel that the Government’s hesitancy
in completely democratizsing the orga-
nisational set-up of these boards 1is
the worst legacy that we have got
from the British administration.
Though other legacies are sometimes
appreciable 'in certain other aspects
of administration, this is the most
pinching inasmuch as it is based on
a complete distrust of the bona fides
and capacity of the civil population
to administer to the needs of the
troops stationed in these cantonments.

With these words, I commend my
motion to the acceptance of the House.
1 hope it will be accepted.

Mr. Deputy-Speaker:
moved:

Motion

“That the Bill further to amend
the Cantonments Act, 1924, be
taken into consideration”.
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Shri S. M. Banerjee (Kanpur): Mr.
Deputy-Speaker, Sir, I fully agree with
the views expressed by my friend,
Bhri Bhakt Darshan. The Cantonment
Act was passed in 1824,. It was modi-
filed in March 1957. I do not know
whether it was modified after that.
In 1952 there was some little modi-
fication. Shri Jhulan Sinha who has
moved this Bill has hit a very vital
point. The elected members of the
Cantonment Board ere actually suffe-
ring in the hands of those officials
who are nominated. It is not that
they are against each other. But ir
cantonments the officer commanding,
the almighty military officer in com-
mand can do whatever he likes. In
1955, Shri Raja Ram Shastri who was
here previously as a Member from
Kanpur brought a peculiar represen-
tation in this House. The elected
members of the cantonment board
protested against the d'echim of the
officer commanding—the Chairman of
the board—jointly. That joint protest
was turned dowrr by the officer com-
manding as a case of mutiny. ' Those
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papers were- placed before this Howse
and it was requested that the officer
commanding should be suitably ad-
vised to accommodate the elected
members of the cantonment board.

What is the composition of the com-
mittee? Firstly, it is the officer com-
manding of the station or if the Gov-
ernor General in Council so directs
in respect of any cantonment, such
other military officer'as may be no-
minated in his place by the officer
commanding, a8 magistrate of the first
class nominated by the district magis-
trate, health officer, executive engineer
and four military officers nominated
by name by the officer commanding
the station by order in writing. If
it is a class I cantonment, the number
of elected representatives will be
seven.

Recently, I had an experience of
what happens when the number of
elected representatives is less. The
cantonment board authorities in Kan-
pur wanted to increase the conservan-
cy taxes but they wanted to do it
without the consent of the elected
representatives. This was not brought
on the agenda; there was no specific
agenda about this. There was a last
item: any other point with the per-
mission of the chair. Such a vital
question was brought by the officer
commanding under that heading It
was brought by the backdoor and the
elected representatives were forced
to accept that decision. They threate-
ned to resign and ultimately ihese
things were brought to the notice of
the Centre, I believe. The conservancy
taxes exists in Kanpur but that partl-
cular increase was not effected It
was agreed that it should be properly
discussed. In a country which has a
democratic set-up, how can we possi-
bly think of the elected representa-
tives being Tear in any elected body?

1 do realise that the Defence Minis-
ter or the officials of the Defence
Ministry including the «diveetor want
to do some good even to tha employees
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of the cantonment board. They are
pereonally against this Act, I had
discussions with them. They feel that
this Act of 1024 does not give, K them
any option to do any good. They fael
this Act should be changed.

It is very encouraging that Shri
Jbulan Sinha brought this amend-
ment. I fully agree with Shri Bhakt
Darshan that the entire Act should
be amended. What are these canton-
ments and who ® ¢created them? Do
we still require them? It is a maiter
for our democratic Government to
decide. These cantonments were
created by the Britishers who never
wanted the army people {0 mix up
with the citizens. That is why they
were created in Kanpur, Ambala and
other places. I am connected with
the cantonment board myself and I
happened to visit all these places. I
know how the cantonment popula-
tion feels about this particular Act. I
have no bitterness against theni—the
official representatives in these boards.
1 feel that cantonment boards should
be done away with. I was told In
reply to a question I put that they
are necessary to Keep our army aloof.
I do not say that the armies should
not be kept aloof. But what is the
use of including all the bazar areas
as cantonment areas. They do not
get the benefit of either the canton-
ment board or the municipal autho-
rity, They suffer because they are
not included in the corporation or
municipality. It is high time that this
particular request iz met. Those areas
which are not dominated by the army
people, where our armed services or
our defence personnel do mot stay,
should be taken out of the purview
of the cantonments and given over to
the municipality or corporation. The
hon, Minister should consider this in
all seriousness: whether another Bill
should be brought forward amending
each clause of this Act. It has become
out-dated and smells bad. This was
drafted by the Britishers who wanted
to rule our country like this.

When we sre discussing this Act,
we cannot possibly forget those who
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run them. . What about those poor
eémployees? They have a peculiar
difficulty. They are neither defence
personnel nor local board employees.
This question was raised before the
Pay Commission which is to decide
the fate of nearly 18 lakhs of Central
Government employees. On behalf
of the Defence Employees Federation,
it was represented before the Pay
Commission that the service condi-
tions' of the cantonment board em-
ployees should also be reviewed and
revised or at least sholild be consi-
dered. But the Pay Commission ex-
pressed its inability on the ground
that they do not strictly come under
the Defence Ministry. The executive
officer of a class I cantonment board
is for all purposes a reprecmmtlve
of the Defence Ministry.

15-40 hrs,
[SHrz BARMAN in the Chair]

Sir, for administrative purposes,
for disciplinary matters, even a
sweeper in a Cantonment Board is
governed by Army Acts, by Army
orders and Army instructions. When
we want to raise certain things in the
Cantonment Board meetings, because
the officials are in a majority those
things are simply turned down. When
we go to the Director he has no
powers. Sir, I have no grievance
against the Director or even the
Deputy Director. Whenever I have
gone to them with some grievances
of the Cantonment Board employees,
they have always given me a patient
hearing and tried to solve my difficul-
ties; but with all their limitations
they are unable to do anything.

It should be made very -clear
whether the Central Government Pay
Commission should also decide the
fate of Cantonment Board employees
or, as demanded by them, whether a
National Tribuaal should be appoint-
ed in Ambala, Jullundur and other
places. The Cantonmgent Board em-
ployees have demanded the appoint-
ment of a National Tribunal because
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their demands concerning their sala-
ries and service conditions are not
being looked into by the Central Pay
.Commisison which has been appointed
at the instance of the Prime Minister

of this country.

It is most unfortunate, Sir, that the
Cantonment Board employees do not
know where they are. If there s
some failing on their part they are
dealt with under the Army ingtruc-
tions, rules and regulations concern-
ing disciplinary action; but when it is
a question of raising their saleries or
dearness: allowance and improving
their service conditions, they are told
that they are not under the Defence
Mh-nstry and they cannot possibly get
any amount from the Centre for the
betterment of their service conditions.
It is a peculiar position. They are
in thousands. That is why I want all
matters connected with Cantonments,
Cantonment Boards, and Cantonment
Act should be taken together along
with the canditions of the employees
working under the Cantonment
Boards, who actually run the Canton-
ment Boards, and considered very
fairly and seriously so that these
defects may be removed.

Another submission is, their sala-
ries and allowances, depend on the
income of the Cantonment Board
Whenever we ask for any increase we
are told that the particular Canton-
ment Board is not making profits and
the resources of the Cantonment
Board is limited. When we ask for
the figures, even from the Parliament,
the figures that we get are very
encouraging. But what happens to
their resources, to their money?
There is corruption going on in the
Cantonment Boards unabated, un-
checked. Somebody should check
it. 1 know the roads which are cons-
tructed by them. If some ordinary
poor man has taken a bit of land, it
is treated as an encroachment and
the inspector asks him to remove it
But ths peon goes there and says:
“It will no more be an encroachment
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it you pyy something”. This i3 ghe
kind of corruption going on. With-
out imputing any motive to anybody,
Sir, I only want to say that it affests
the people in general and, in parti-
cular, those who are staying in these
cantonment localities. Therefore, this
kind of corruption should be checked

In the Cantonment Board people
are getting very low salaries, and
corruption can only be checked i
their conditions are improved. An
ordinary class IV employee of the
Defence Ministry gets Rs. 36 as basic
pay, Rs, 38 as dearness allowance,
Rs. T as house rent allowance and
Rs. 3 as city allowance. In all he
gets about Rs. 85 to Rs. 80. That is
the minimum pay of a Central Gov-
ernment employee or a Defence
Department employee in an Ordnance
factory. But what does an employee
of the Cantonment Board get?! He
gets a pay of Rs. 26 and a dearness
allowance of Rs. 30-—Rs. 268 payable
when able, and nothing can be said
when he will get his dearness allo-
wance.

They are also said to be under the
Defence Ministry. When it is a ques-
tion of pay and allowances, they are
neither under fhe Defence Ministry
nor under the Canfonment Boards.
The Executive Officer gets his salary
all right—a salary of Rs. 700 or
Rs. 800, He is a class I officer under
the Defence Ministry for all purposes
Only the poor employee is neither a
Central Government employee nor an
employee of the Defence Ministry
when it is a question of salaries
whereas in the matter of disciplinary
action all the rules framed by the
Defence Ministry and the Central
Government are applicable to him.

1 would, therefore, request the hon.
Minister to oonsider the fast deterio-
ration in the living conditions of these
Cantonment Board employees. My
submission is that at least a new Bill
should be brought wamending the
entire old Bill clause by clause,
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because that is a creation of the
Britishers who wanted to segregate

and bifurcate the civilian *population

from Army people. Today we have
got our own brothers in the Army;
there are no foreigners. They fight
for the nation, and we also fight for
the nation. Both of us are fighting
for the nation, After all, the civilian
population of the country is the second
line of defence. We cannot posaibly
differentiate in the way that the
Britishers usedeto do.

With these words, Sir, I would
again Tequest the hon. Minister to
consider: (i) whether any Bill is
absolutely necessary, whether it is
over-due; (ii) whether the service
conditions of the Cantonment Board
employees should be changed; and,
(iii) whether the Pay Commisison
should be instructed to go through
their service conditions or a National
Tribunal as demanded by the Can-
tonment Board employees should be
granted to them. B8ir, I support the
Bill of Shri Jhulan Sinha, but, at the
same time, I request the hon. Minis-
ter to bring forward a good piece of
legislation scrapping the old, hated,
bureaucratic Bill of 1924 which was
imposed on us by the British rulers.

Shri D, C. Sharma (Gurdaspur):
Mr. Chairman, Sir, 1 am in agree-
ment and in sympathy with the spirit
of this Bill, but I am afraid that the
arguments that have been advanced
in favour of the Bill have been rather
astonishing. One of the hon. Mem-
bers said that cantonments should be
done away with,

Shri 8. M. Banerjee: If possible.

Shri D, C. Sharma: I do not know
who said that, but one of the hon.
Members said that cantonments
ghould be done away with. I would
very respectfully submit that in India
We want more eantonments, we want
a larger number of cantonments.

ﬁd!.l.\'ﬂhlmtxhlmmm):
Why?
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Shri D. C. Sharma: One of the

_greatest problems - that is facing our

Armed Forces is that they do not have
enough of accommodation.

Shri 8. M, Banerjee: Accommoda-
tion does not- mean cantonment.

Shri D. C. Bharma: If you build
cantonments, I am sure there will be
a larger Accommodation for Armed
Forces of all grades and of all types,
and one of the great grievances of our
Armed Forces will be, given a go-by?

Sir, T agree that these cantonments
might have been built by the British
or somebody else. But the British
built so many things, and we have
not demolished them. Therefore, the
argument that since they built e
cantonments we should demolish
them, I think, is not an argument
which appears to me to be very
sound.

Therefore, the very first point that
I want to make is that our Armed
Forces do not have enough of accom-
modation. There are many stations
which are called family stations.
There are other stations which are
not family stations. In cantonments
they have family stations. Once there
was a question put on the floor of
the House about Jullundur Canton-
ment, as to how many officers are
living in rented buildings and how
many in the Cantonment. Therefore,
the great need of our country today
is to have more cantonments where
we can find accommodation for the
officers and their families to be hous-
ed there.

Well, I know that once we took up

this question....
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8bri D, .C. 8harma: I can tell the
hon. Member that he is trying to be
very subtle about the definition of the
word “cantonment”. 1 do not want
to go into definitions which were
given by the Central Committee on
Cantonments. I think a cantonment
is a place where the armed forces
‘can be apcommodated and where the
families of the memberg of the armed
forces can find accommodation. I
think we have in India very few
family stations. So many of our
armed forces sre in N.EFA., so
many of our personnel serve in
Jammu and Kashmir. I do not know
whether the hon. Members are in
touch ‘with them. Of course some of
my hon. friends are in touch with
them, and with the cantonment board
emfployees. I am glad of it. I am
also in touch with them. I am also
in touch with the soldiers who are
serving in those areas. One of the
things they want is this. They want
more accommodation to be made
available for them and the easiest
way of getting accommodation is to
have these cantonments. Therefore,
I should say that free Iadia should
build mare cantonments, of course
not in the sense in which the British
built them, go that plenty of accom-
modation is available to our people
and the family members of the arm-
ed forces who serve elsewhere,

The second point is this. We have
sung a song about democracy and I
also sing a song about democracy.
.We are all democrats. We want to
be democrats, angd we want to be full-
fledged democrats. It has been said
that in cantonments there are two
types of citizens. But here in Delhi
Unlon territory, New Delhi is net in-
cludeq in the Delhi Municipal Cor-
poration. Even im this capital city
of Delhi, we have two types of
citizens, because the persons living in
New Delhi are not allowed to vote
so far a3 the municipal elections are
concerned. 1 think this distinction
between one type of citizens and an~
other type of citiaeng is absolutely

19 SEPTEMBER 1058
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fallacious and, I should say, errone-
ous. But I would also say that the
argument based on this factor doea
not hold good anywhere. We all are
citizens and citizens of one type only
and are citizens of a democratic
country. To say that in cantonments
we have two types of citizens, I think,
ig not the point which one could ad-
vance for pleading that the canton-
mentsg should be reformed.

Shri 8, M. Banerjee: Is the hon.
Member supporting or opposing the
Bill?

Shri D. C. Sharma; I will come to
his point also.

Shri 8. M. Banerjee: The hon
Member is not my guru.

Shri D. C. Sharma: I would ask my
hon. friend to hold his soul in
patience. 1 am coming to the point.

Shri Narayanankutty Menon
(Mukundapuram): Is the hon. Mem-
ber supporting or opposing the mea-
sure?

Mr. Chairman: Let the hon. Mem-
ber proceed.
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discussed at one place, it should not
be discussed at the other place. If
one says it, I think thers is no need
of having two chambers of Parlia-
ment. So, that is not the point. I wish
to say only that fallacious arguments
have been given for a very good cause.
That is my point. They should not
have argued on the basis of that as-
pect.

I submit that the Cantonments Act
should be chgnged. There is no doubt
sbout it. Why should it be changed?
Because it was first passed in 1024,
and then there has been some tinker-
ing here and there, but it has not
changed the main structure of the
Bill. So many years have passed and
so many new things have happened in
India. Also, so many new things have
happened in free India. So, in the
light of those happenings, the Act
should be changed. But to base one's
opinion on these things is not right.

So far as clause 2 of the Bill is con-
cerned, 1 would say that it is very
good, and Isupport it whole-heartedly.
There may be 11 members elected,
and, as sub-clause 2 says, there may
be “such number of members elected
under this Act as to make the ratio
of elected to non-elected members at
2 to 1". 1 would even go further and
say that this ratio should still be re-
duced. I would also say that so far
as sub-clause (3) is concerned, the
amendment, making “one” to “three"
may be made so as to be proportion-
ate to the population and having re-
gard to geographical, economic and
other factors. There should be no
strict adherence to these things.

But when I come to section 14 of
the principal Act and when I think
of what Shri Jhulan Sinha has said,
namely, that it should be done away
with, I do not feel very happy. After
all, there is an emergency every-
where; we have emergencies in some
States of India. We have emergencies
in so far as the municipal committees
are concerned. We have emergencies
so far as Cqatonment Boards are con-
cerned. We must have some provision
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to meet those emergencies. For ins-
tance. I know there was an emergency
in Punjab some years ago and we had
President’s rule. Therefore, provision
had to be provided for that in the
Constitution. So, they could provide
for President's rule. I know also
of similar instances in - municipali-
ties. I do not want to men-
tion names. There was a municipality.
It was not doing very goed work.

,Shri  * Mahanty (Dhenkanal):

Shri D. C. Sharma: In every part
of India, there are such municipaliti-
es. He need not ask for names. There
was a municipality. It was not doing
good work. It was superseded. There
was a provision for doing so. So, this
provision which relates to an emer-
gency and which relates to an emer-
gency of a kind that all of us feel the
force of, should not be done away
with. It is a wholesome provision,
and this provision is called into
action only when something ab-
normal or something out of the way
or something which is not in confor-
mity with the spirit of the times oc-
curs. Therefore I would say that I do
not support clause 3 of the Bill.

I now come to clause 4. Of course,
my hon. friend Shri Bhakt Darshan
has been talking about the delays
which some functionary at the head-
quarters of the Defence Ministry is
responsible for. But I think this delay
is not peculiar to the cantonments
alone. This delay is peculiar to the
whole of India. We are living in an
atmosphere of delay. All the time we
are talking about cutting the red
tape. Always we are thinking of cut-
ting the red tape. Only some days
back, the report of the Organisations
and Methods Division was placed on
the Table of the House. I think some
of the hon. Members at least must
have gone through it. What has this
Organisations and Methods Division
tried to do? It has tried to
cut the red tape. For instance,
they say there are 77 hurdles
for some papers ta péss through or 44
hurdles for some paperss to pass
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through, and they want to reduce the
number of hurdles. So, 1 think that
that aspect has nothing to do with
this Bill. I would request the hon.
Deputy Minister that he should try
to see to it that these delays are,
however, cut on as much as possible.

1 would also request the hon.
Deputy Minister that so far as the
employees of the cantonment boards
are concerned, of which my hon.
friend over there happens to be a
great praqtagonist, their grievances
ought to be looked into and some-
thing should be done about them.

Shri 8. M. Banerjee: By whom?

Shri D. C. Sharma: But I would
not say that the officers-commanding
are of the description which was
given by him. Some of the officers-
commanding are as good as anybody
else er are such persons as will fit
into any democratic scheme of things.
Therefore, to talk against all the offi-
cers-commanding in the same breath
will not be the right thing.

Clause 4 of the Bill seeks to amend-
ment section 60 of the principal Act,
which says:

“The Board may, with the pre-
vious sanction of the Central Gov-
ernment, impose in any canton-
ment any tax which, under any
enactment for the time being in
force, may be imposed in any
municipality in the State wherein
such cantonment is situated.”

16 hrs.

This is a wholesome safeguard. I
do not know why Mr. Jhulan Sinha
wants to do away with this safeguard.
This safeguard is a check upon the
power of the officer-commanding and
this check will only wonk to the ad-
vantage of the people. If democracy
is a question of and counter-
checks, here is one of the fundamen-
tal principles of democracy.

19 SEPTEMBER 1958
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Therefore, I do not support clauses
3 and 4 of this Bill, but I support clause
2. 1 will say to the hon. Minister that
so’ far as things go, this Cantonments
Act is now a relic of the old history
and I think it should be changed and
modified. But it should not be modified
in the way my hon. friends Shri Jhu-
lan Sinha, Shri Bhakt Darshan and
Shri Banerjee want it. Their views
also might be taken nate of, but this
shou'd be modified in such a way that
cantonments do not lose their civic
efficlency, sanitational efficiency and
their other good points. It should be
modified in such a way that canton-
ments become places where the fami-
lies of the members of the Armed
Forces can live happily when they go
out on active service.

Shri Mulchand Dube (Farrukha-
bad): Mr. Chairman, I heartily wel-
come the Bill and congratulate my
hon. friend for bringing it before the
House. The object of the Bill is to
focus the attention of the Government
on some of the anomalies existing
in the Cantonments Act, 1924. 1 agree
with my hon. friend Shri Bhakt
Darshan, when he says that the whole
Act of 1824 bristles with anomalies
and has to be amended. Whatever

- amendments are sought to be intro-

duced by the Bill are very proper
and are urgently called for, having
regard to the times that we are living
in.

The 1924 Act is an anachronism at
the present moment. The Govemn-
ment also seems to be of the opinion
that some sort of a democratic set-up
should be introduced in the warking
of the cantonments. I think it was
last year that a notification was cir-
culated, by which large portions of
lands in the bungalows were sought
to be sold as building sites in the
cantonments. If that thing still exists,
the result will be that in the bungs-
lows in the cantonments, large areas
of land will have to be sold to the
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public. And if a larger number of
people are introduced into,the can-
tonments, there does not seem to be
any reason for the Government not
to accept the principle of the Bill that
has been introduced by my hon
friend.

There are s0 many anomalies and
difficulties prevailing in the canton-
ments for the civilians living there. I
do not say that so far as the troops
are concerned, Yhey should in any
way be inconvenienced er their health
and welfare should not be looked
after as it is being looked after to-
day. On the contrary, I would say
that their comforts and conveniences
should be increased. Their health
should be taken special care of and
the officers commanding in the can-
tonments will not be excluded from
them. What is intended is that the
non-officials should be in a majority.
The Act itself provides that in case
any resolution is passed by the maj-
ority which i8 injurious or which does
not sufficlently safeguard the health
and security of the troops, that can
certainly be cancelled. The same kind
of thing prevails in the local bodies—
municipalities and district boards,
namely, whenever any resolution is
passed which Is not conducive to the
good of the people, the Government
reserve the power to cancel that reso-
lution.

The 1924 Act has been said to muni-
cipalise the cantonments. If that thing
was done in 1924, there does not seem
to be any justification now for oppos-
ing this Bill on any ground whatso-
ever. I do not think Government will
have any objection to this Bill. The
only objection that Government could
!uwe was the szafeguarding of the
Interests and the welfare of the
troops. That is being safeguarded and
it is also being considered that lands
in the cantonments should be sold to
other people and more civilians should
be introduced. In these circumstances
theredossnotuemtobeanyjusﬁ-
fication for opposing this Bill on the
Part of the Government.

18 SEPTEMBER 1858
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I hope the hon. Deputy Minister
will accept this Bill so that what-
ever benefits are to be conferred on
the people may be conferred straight-
away, rather than asking them to wait
for a longer time, so that the Gov-
ernment may be able to ~introduce
some other more comprehensive Bill.
The other comprehensive Bill could
be in respg:t of matters that hre left
out. There is no reason. why they
sheuld postpone whatever is being
done now. With these words, 1 wel-
come the Bill and support it.

Shri Balasaheb Patil (Miraj):
There is no quorum.
Mr. Chairman: The bell is being

rung. Now there is quorum. The hon.
Deputy Minister.

The Deputy Minister of Defence
(Sardar Majithia): Mr. Chairman,
there is a saying in my part of the
country, namely, Punjab, that it is
easy to wake up a man who is asleep,
but it is very difficult to wake up a
man who pretends to sleep. Friends
over here have said a lot about demo-
cracy; they have also said a lot about
the hated English and the way Eng-
lish is introduced. If that proposition
is accepted,—I find that my hon.
friend, Shri Banerjee is not here—if
that is accepted, I possibly will have
to begin by asking you to delete his
whole speech, because that was in
English and Englishmen introduced
it. I possibly then would start by ask-
ing you that the whole of Rashtra-
pathi Bhavan, even Parliament
House and the rest, be wiped out,
because that would be following the
same pattern. But I know he was not
very serious when he suggested that
and, therefore, I shall leave him to
his own imaginations and come to the
points that have been raised by the
mover of this Bill.

As you know, he has suggested
three amendments. THe first one deals
with putting in more members in the
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cantonment boards. To begin with, I
must agein repeat what my hon.
friend, Shri Bhakt Dharshan, has been
accusing me bf 30 often viz. that these
cantonment boards sprung up because
the military went into those stations.
The civil population is also there. It
sounds to me strange democracy
where ‘you permit some people who
are residents there to exercise their
full democratic rights whereas . you
debar others. I particularly want to
bring to the motice of this House that
so far our troops have been kept
away from the turmoll of the normal
civil life. If we were to give them all
those rights and they take part in
the activities of running the canton-
ment and all that directly by fran-
«hise, I am afraid, it means that we
will have to divert their attention
from the task that is primarily to be
before them, viz, the defence of the
country first and foremost.

Shri S. M. Banerjee: May I submit
that nobody has suggested that We
only wanted that the membership
should be enhanced and bazars should
be kept out of their control.

Sardar Mafjithla: I am just giving
an argument. If a member has not
said that, somebedy else might have
inferred it.

Shri S. M. Banerjee: Not in this
House, might be outside.

Sardar Majithis: I would suggesi—
and 1 hope the House will accept it—
that we have to keep our civil ser-
vices as well as people in the defence
services away from these activities,
and the only way we can safeguard
their interests is by resorting to
nomination.

That takes me to the second point,
viz. what their representation should
Ye. As the Hoyse knows, we have
Chass J, Class II-A, II-B, 1I-C and m
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cantonments and they have got differ-
ent mem p. Class I has got 8
nominated members and 7 elected
members, that is, a majority of one
over the elected members. Similarly,
class II-A hos got 7 nominated and 6
elected; II-B has got six and five;
II-C has got five and four and class
III has 2 nominated and one elected.
The House, possibly because very
few people come from the canton-
ments, has not fully appreciated the
recent orders that we sent about a
year ago. According to that order, in
all the cantonments except in class
III,—1 speak subject to correction—
we have left out one nominated offi-
cial member. The result of this has
been that there is absolutely parity
between elected members and nomi-
nated members.

Shri 5. M. Banerjee: Is it a con-
vention? Because, a convention may
or may not be respected. There is no
law. You can just nominate.

Sardar Majithia: If he will ber
with me a little bit, I will proceed
further. That was one of the recom-
mendations of that gathering over
which Shri Tyagi presided. It was
stated by Shri Jhulan Sinha that
there should be parity in the canton-
ments. That has been implemented.

Shri Jhalan Sinha: In all of them?

Sardar Mafithla: That is what I am
saying. .

ofY o v wr o @A
oy Qruki?

Sardar Majithia: That Is exactly
what I am saying. We have not nomi-
nated one member, thus bringing
parity here. As a matter of fact, I will
go a step further while on this point
and say that there were three main
recommendations by ghis commitiee.
One was the introduction of parity
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which has already been implemented.
The second one was the revi.slon of
land policy, which has alsd been im-
plemented with slight modificatiens
due to exigencies of service. The third
one was the delegation of powers of
the cantonment board to the civil
area committee. That too has been
implemented. I do not see how my
hon. friend says that the Government
has been sleeping over these recom-
mendations and nothing has been
done.

Shri Moolchand Dube: On a point
of clarification. What is the land

policy?

Sardar Majithia: If I go into the
land policy, it will take very much
more than the allotted time. Alreadwy
1 am being rushed.

Mr. Chairman: He says that it has
been implemer;ud.
i
Sardar Majithia: As I said. with
slight modifications it has been imple-
reented. Therc®ore, it hardly arises.
Now much is being made out of the
civil area comm:ttec As 1 already
mentioned, the work relating to civil
areas is vnllr@lv in the hands of the
<ivil area corhmittee, of course, sub-
ject to the overall eontrol by the can-
tonment board.

Then, much has been made of this
majority in the cantonment boards. 1
should like to give a few figures to
this Housé in this connection. In 1957
in all thé cantonments in India there
were 864 mectings and out of these
meetings there were 364 meetings
where the non-officials, that is, elected
‘men, were in & majority. In 123 meet-
ings there was parity. Out of the
remaining 377, 239 bejong to Class III
cantonments where there is only one
elected member. Therefore, If you
leave them out, there will be only
138 meetings where Chere was a
Taajority of the nominated members,
and that too because certain civilian
members did not steend. Therefore,

187A 18D.3
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I would say that their working is
fully democratised. Apart from that,
my hon. ., friend forgets that the
Defence Department, which is run-
ning these cantonments, .is presided
over by a person who is elected by
the pcople and who is a member of
the House. He is under the direct con-
trol of the people whe elect thase
mombers. Therefore, there is g direct
control. 1 do® not see what morg demo-
cracy you can think of, if this is not
democracy. 1 should like to  know
what other type of democracy my
friends have in mind.

Shri S. M. Banerjee: We are having
a symposium.

Sardar Majithia:
look.

That is you out-

In view of what I have explained
above. 1  respectfully submit that
these civil area committees are defi-
nitely no appendage 1o the boards
but they are doing useful work. 1la
view of all that I have said, I hope
that the House will agree with me
that the amendment of this particular
section which Shri Jhulan Sinha wants
to make, i.e.. section 13, is not really
necessary.

ot WEw THT W7 TR ATT Y
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Sardar Majithia: If 1 go into ail
these side talks....

Mr. Chairman: It has to be remem-
bered that the hon. Minister has te
finish soon.

Sardar Mafithia: I have got quite a
lot of poinis to answer. The Chair
has already cift-down my time and 1
have {o be rather brief. 1 was try-
ing to accommodateethis House by
being as brief as I possibly cam.
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The second point with which thig
Bill deals is the abolition of section 14
completely. I must respectfully ub-
mit that the ‘hon. Member has not
really understood the purpose of this
section. It he goes into' this sectiom
he will see that this iz particularly
applicable, as my learned friend,
Shri SHarma, has pointed put, te new
cantonménts. and cantonnrents in the
operational areas. They are not
normal conditions and in those condi-
tions you have-to have certain ad hoc
arrangements. In spite of all this,
this supersession is normally only for
a year and that too by a notification
by the Central Government, which
again, as I have said *previously, s
under the direct control of this House.
Therefore this supersession in this
particular case iz not applicable.

So far as mal-administration is con-
cerned, that comes under section 54 of
this Act and I am very happy to say
on the floor of this House that there
has not been a single case of super-
session of a cantonment board where-
as I could quote a few examples of
supersession of municipalities and dis-
trict boards. But you must have the
overall power in case of anm emer-
gency or an operation, for instance.
or a new cantonment board. The
Central Government must have the
power to work this body. Therefore.
it is absolutely necessary to retain
this section as it is, without any
change. Therefore, I would again
say that this too hardly reguires
amendment or abolition.

Coming to the point raised regard-
ing the amendment of section 60, i.e,
the power of taxation, ! would res-
pectfully submit that this is not a
new position. As a matter of fact,
certain States have adopted this. For
instance, the Municipal Acts of
Bombay, UP. and Punjab have al-
rcady provided that the powey of
tixation be limited by a certain mewsi-
mum and a minimum. H you want
10 go ahove and below that, you dave
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to get the sanction of the State Gov-
We have got exactly lhat,
i.e., that new taxes can only be levied
provided the Central Government
agrees which means this House, be-
cause the Ministry is directly under
its control. Therefore, as 1 said, the
powe: of taxation cannot he left tn
the local bodies entirely. You have
to impose a certain restriction.

L[4

Apart from this, there is another
point. That brings me to the next
poing about excision which has been
raised. So far as excision is concern-
ed, 1 distinctly remember that the
Committee recommended excision in
6 cantonmrents. Excision in Agra,
Ahmedabad, Allahabad, Banaras,
Delhi and Jhansi has already been
acted upon. The Committee further
recommended excisions in respect of
twelve cantonments but it could not
take place because im certain cases
the excision was opposed by the
canmonmeni board and in other cases
the general public opinion which was
opposed Lo it

Here, T would like to refer to cer-
tain elections to cantonment boards
in which particular parties took up
this particular point for election, i.e,
whether the area has to be excised
or mot. Some said that it should be
excised and others said that it should
ot be excised. As the House knows,
the people who won the elections
beiong to that group which subscribed
to the view that mo excisions should
take place. On the face of this, 1
do not know whether it will be demo-
cratic: on the part of this Ministry to
go agminst the wishes of the people
residing in those camtorurmeatg in spite
of their defimite verdiet. I do not
know wirether that js the type of
demosracy thst my hon. friemnsds went.
I certainly do not subscribe te that
view.

%.

Apart from this, there are
point.ni’edbymyhm friend,
Banerjee. One point mised by
Qaperjes, way sbout tha emgloyees

nif
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the cantonment boards. I should like
to announce here that .the policy of
the Ministry has been and continues
to be that we nprmally

equate the service conditions of a
particular  cantonment employees
with  that of the adjoihing

municipality or district beoard. It is
not on an all-India basis and that is
what my hon. friend wants me to do.
What 1 normally do is that I equate
them with the employees of the ad-
joining municiﬁa]ity or district board
which, I think, is reasonable, It is on
that basiz that we have the pay
structure. The Pay Commission to
which he refers will go into this. ...

Shri S. M. Banerjee: My submission
is that the All-India Defence Em-
ployees’ Federation met in the month
of August and it was definitely said
that they were not going into it

Sardar Majithla: The hon. Member
has not heard me. May I finish? 1
wag saying that the Pay Commission
will go into the pav structure of the
local municipalities and local district
boards. Whatever their recommenda-
tions are in that respect, this Ministry
will certainly look into them and try
to apply them on the same basis,

Shri S. M. Banerjee: Are they re-
ferring to the Pay Commission?

Sardar Majithia: Where does the
question of referring come in? When
1 say that they are considering means
their counterparts in the civil side are
considering. When they give their

recommendation, we will look into
them and apply them to our em-
ployees. It is automatic. It is not

direct, but indirect,

Shri 8, M. Banerjee: This was point-
edly raised by us and they said that
they will not consider it. Pay Com-
mission is here next door in Rashtra-
pati Bbavan. Can't he write to them?

Sardar Majithia: I must blame the
same English language, because either
T have not been able to express myself
or he has nof’ been able to understand
me
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Shri S. M. Banerjee: Local bodies
-are not going to the Pay Commission.

Sardar Majithia: Whalever applies
to local bodies will apply to them. If
their conditions are better, ours alsd
will be better. He can take it from
me. He need not have any doubt
about that. Regarding the points -
raised by Shri Bhakt Darchafl, 1 have
already referred to........ *

Shri S. M, Banepjee: Have you
rejected the demand for the appoint-
ment of a Nationat Tribwunal?

Ar. Chairman: Let him-finish in
his own wav.e Then, the hon. Member
may azk his guestion.

Sardar Majithia: This Bill does not
refer 1o that. I am helping him by
saying many things which I should not
have said. because he raised them.

Shri Bhakt Darshan wanted me to
give an assurance again on the point
of bringing a comprehensive Bill. 1
would again refer, as he referred, to
what I said quite some years ago. I
would refer him to the exact words.
1 am speaking after so many years.
I think what [ said then “was. that, in
the lLight of the experience gained, 1
will bring forward a comprehensive
Bill. You cannol gain experience in
1, 2, 3 or 4 years. It will take some
time.

An Hon. Member: How many years?

Sardar Majithia: It will be coming.
1 cannot give a definite promise. But,
I stick to that assurance. We defini-
tely have gained more experience than
last year or previous to that. It will
come. You need not have any worry
about it, in view of what I have said.

I am very ‘thnnldul to the House for
bearing with me. I would request
hon. Mover to withdraw his
because whatever *he intends to &%,
we are alreadv acting upon ite
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ot wew wew : wwmafa RE,
¥ 0% I wON wWgAr § 1 AT
IR wgea 7 oy fe IR o
araree faar @ ge% g gy o
T g€ o W a7 teye F AW TR
q o« IEA quTT fer o 9w Wy
% 91 fF 3791 @I & aw 3z oo
Froare w0 | ¥fwy Rar fe d7 god
IFeq ¥ ®71 % 9% g w57 qgA A
et ar & gq . wfa frogee foer
A Wfgd A1 wag FO wgEg 6
ATE A w7 1A 6 gw weA R F
HATEA FTAT AOET § ) AW qAAA
ag & s ag far wd oft avwag &0
% wigar g 5 97 @ T U WK
ST nF |

Sardar Majithta: I cannot add any-
thing more to what I said then. My
speech is there in the debate. The
hon. Member can certainly look inte
it. As I said, that is exactly what I
said and I stick to it.

wt gy fay : Fwmfa mREw,
ag ¥t fagq wwzar &% ava vt fe 79
fox =Y waq o= o1 7 77 faigw &
Fwgq foar 3, 37%1 I9% faq F Tegarz
GG NATF § « F IFA A7 7Y faw
w gAaga fear 3, a8 fag TAE
AT XA § W arq § w9 1w
sz Azt g fe & 3a% fag e
LIl W

# wyary wrE § fe oow A% @
fam 1 da foar w1 @@ W@ wm
# g argaE ofads w3 & 91 )
afeq gt o% & wodr S gl 2,
qIAT TERT grr & e A ey wF
AT § A AT to—ty ¥ ¥
AT & WA 9T X HX 4y wy &
e figar ¥ et £ A4 W #
fis wn vk Jrwr a7 ot T @

19 SEPTEMBER 1538

(Amendment) Bill 7604

sarew 3w feg o 1 are f I W
IOy AT §, W g wgenw
a § IE wre ofcady € v §
o wwr o £g 5% ¥ e g 1 W
wifcoas &z wq §, 9 wifwmer da-
fet @, 3a%1 7 w§ v o fraifea
e FT AGET E1 NG, a7 Aq «@w
¢ 5 ag w10 qfcads 99 & w9 QY
g | OF A9 e @y AT Ay
Ty Y 1 AT &Y, aE «Fwerw § W
qg %X g4 AR awAIS LEAT ¥, AW
g&ary AT 2 & aradig T4 sy
A ¥ FEdT ZATE WA oY} wg AW
il #r qfg F wvR A Hr oot ¢
a o ww ft IAET AT g
& oz oy @ f 5w fam & e
¥  AT-ATRL AW & GEIAT 9T
a1 A% %A 97 g favaAve Ay
1w Fr oA F W GeA ® Iue
7 w1 w1 @7 399 femen o T@e
SET AT W & AATA F WTER 9T
IFM AT FANT T {a7 &1, 47 B
741 a7 ATAAT &1 gE ? fa gAw v
grErdr Anl § favary 7Y 2 &
smzmfam T wmsA oz fs
TH T%7 F OO § TF 67T AFET £
f& grafagt § @1 o Al w1 fea
AEATH] ¥T WANT €W ¥ W R
AqT FA®1 3T AXATH & AWA & foR
w1 fFar FrT AnfEg

AT G T 4 @ b fE
FawT Fut AT oF) & o o § oo
T oy F w1 o w A afond
w1 Wgq | Ay dwfady 57
favgrg @ &% 7z AT fag o W
o gz or d91 q¢ dsy el ® fod
wedy arey T £rfy, Ifwe amey Y i 1
¥w oam X wpm off § 6
A ®Y WO & frd ow X 0§
aq¥ o wrewewar § ) dev fo W
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dr wr fawrg § ToR Y g gEe ¢
fis qwre snd & ow Y & At
% ¥fare ST 9% Wi aw 9 FT AR
AT AT HC &F W AW § T A
W T ¥ W EwAT @ A WX @
sy i fEd I w aT A
g T § | AT oear 2 20—18
A & W1 WX A AT BT T R,
Jae1 ¥ g4, w¥ wAa w1 Tar @
fe oy ofeads &7 1

&%, ¥ IR wEaEs frar @
fE ® FAamT fagaw &Y wrEem &
WIYIT 97 A7 TH FL 72§ AW AT
TART AR W ACA A, IET A
Tt I WA TEEE ¥ W™
gerq § A IFA smAwma fram @,
FHHT EEC T A, W OEF AT A
wasfa I g % a7 98 & fadaw
® AT A F gL 99 & )

The Bill was, by leave, withdrawn.

16 37 hrs.
COMPANIES (AMENDMENT) BILL

Shri Mahanty (Dhenkanal): Mr.
Chairman, 1 beg to move:

“That the Bill further to amend
the Companies Act, 1856, be taken
into consideration.”

Contributions by companies to
political party funds, to influence
policies conducive to the interests of
the contributors, has, of late, assumed
very serious proportions. Apart from
corrupting the even flow of adminis-
tration, it has polluted the very
springs of our political life, namely,
general elections. In the words of
Mr. Justice Tendolkar, of the Bombay
High Court, this is “quite capable of
being used for corrupting public life”.
Mr. Justice Mukerji of the Calcutta
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High Court, in another matter, held
that this ‘“may grow apace and may
ultimately overwhelm and throttle
democracy in this country”. Two very
weighty judicial pronoyncements of
the Bombay High Court and the Cal-
cutta High Court had drawn the atten-
tion of Parliament to the .immediate
need of enacting legislation to stop
this menace.

Oniy last year, the hon. Minister,
in reply to a question given notice of
by my hon. friend Shri Naushir
Bharucha, said on 24th May, 1957:

“The whole question would
have (o be gone into some time.
It would then be necessary to
consider not’only big money inter-
exts that contributed to political
parties but also other interestss
vhich were compelled to contri-
bute to the funds of political
parties as a result of certain agi-
tation carried by political parties
on their behalf.”

Since then a long time has passed.
Now, we find the hon. Minister Shri
Lal Bahadur Shastri, in a debate on
a matter of a similar nature, replied
in a manner which is little short of
shocking. I could least imagine that
the hon. Minister Shri Lal Bahadur
Shastri was capable of giving such a
reply. For the benefit of the House,
1 would better quote what the hon.
Minister had said. I believe in that
reply he had not reflected the Gov-
ernment’s policy so far as this parti-
cular matter was concerned. The
hon. Minister Shri La! Bahadur
Shastri, in the course of his reply,
said in the Rajya Sabha on 12th
September:

“The Congress Party has set up
the highest number of candidates.
Perhaps we may have left two or
three seats unconiested because
we honoured certain gentlemen of
other parties and did not want 1o
contest them. But the Congress
did set up about four thousand
candidates and, bagring 4 few who
had enough resources with them,



[Shri Mahanty]

they had to find money for the
other candidates. So, the Tparty
has to find the funds........

Mark these words—

So, the party has to find the
funds, and if it has to find the
funds tt has to collect money."

So, after this assurance was given on
the floor of the House only last year
that the Government would come to
Parliament with the necessary amend-
ment to section 293 of the Company
Law,—thig is the answer of the hon.
Minister that the Congress sets up the
largest number of candidates in the
election and therefore it has to find
mbney and therefore it has........

The Deputy Minister of Commerce
and Industry (Shri Batish Chandra):
That assurance will be honoured. The
hon. Minister in the same speech re-
iterated that assurance—if the hon’'ble
member reads the full speech he will
find it—that we would come forward
with an amendment in the next

session.

Shri Mahanty: 1 am thankful to the
hon. Deputy Minister for his correc-
tion, but I quoted it for whatl is was
worth; whatever his assurance may

Shri Satish Chandra: Quoting out
of context.

Shri Mahanty: ....that assurance
cannot extinguish this candid confes-
sion that the Congress Party is in
need of funds, and therefore it has
to raise funds.

Shrimati Ila Palchosdhuri (Naba-
dwip): Al]l parties are in need of
funds.

Shri Mahanty: True, but two wrongs
do not make one right. BSa, apart
from mnt..,.flm-rn;pﬁo:‘).

You can count more Rajas that
side. You can talte 3 census of the
Highnemes sitting that side. :
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Bhri 8. M. lianerhe (Knnpur}_:

‘Even Ranig afe sitting there.

Shri Mahanty: So, apart from this
imputation of motives which I am
sorry to find I am not speaking in a
=pirit of making a broadside, just for
its own sake.

You know, Sir, in this country there
1s & tascination for chits from forei-
gners., The foreigners{ come to this
country. They give you a good chit
for your community projects, and you
print it on art paper and go on dis-
tributing it all over India, You never
tarry, you never stop to assess the
reactions of the people who live in this
country.

You will remember that the services
of Mr. H. Appleby, an administrative
expert on behalf of the Ford Founda-
tion, were requisitioned by the Gov-
ernment of India to make an assess-
ment of the administration in this
country. In his second report, he has
made a statement at page 44. [ invite
the attention of the hon. Minister to
that statement, and he can judge
from the statement itself as to what
has been the effect of this contribution
on not only the political life of this
country, but also on the good name of
Parliament itself. Mr, Appleby has
said:

“Parliament here seems strange-
ly inclined toc make too ready
concessions to some of the self-
interested demands of small but
influential business interests and
to enforce corresponding changes
in Government's decisions.”

This is a statement not made by me
ar any Member sitting on this side of
the House who is interestad in making
broadsides at the Government. This



| the han. Minister whether this blot is
going to be mitigated.

1 do not mind if a slur is cast against
his party or the Government. That is
their business to look after. But a
siur is cast against Parliament, and
what does that gentleman say? He
says that these moneyed interests, self-
interested groups, exert their pull on
the Members of Parlimment. Why?
The obvious i:?plication is that the
Members who being politically and
financially obliged to those interests
naturally have to pay to their tune.
That has constrained me to bring this
simple measure before the House to
amend section 208 of the Indian Com-
panies Act. I believe I am not hoping
against hope. Even the Government
will find nothing wrong with this Bill,
and in the light of the judicial pro-
nouncements of the Bombay and the
Calcutta High Court and other pro-
nouncements and assurances and pro-
mises which have flowed since then, 1
hope Government will at least accept
my Bill and try to fix a ceiling of
Rs. 5,000 which was originally propos-
ed in the Companies Bill belore it was
referred to the Joint Committee and
subsequently enacted by Parliament.

What is the genisis of section 298 of
the Indian Companies Act? In section
88 of the old Act of 1913 there was no
provision for companies making con-
tributions to political party funds.
Neither was there any ceiling, nor
floor. If the companies so felt, were
s0 inclined, they could make contri-
butions, but then several consequences
flowed. There were the shareholders.
The voice of the shareholders would
run suypreme under certain circum-
stanees, but there wag no ceiling fixed,
no quantum was determined, for con-
tributions to political party funds,

For the first time In the Company
Law Bill when it was originally
framed, & ceHling was fixed, of Rs. 5,000,
which . the directors could contribute
to political party funds without refer-
ring fhe matter to the shareholdery at
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large. When the Bil] was referred to
the Joint ‘Committee—that was of
course on the eve of the general elec~
tions, and I have just now pointed out
the hon. Minister was, badly in need
of funds—the Committee in its wisdom
raised the ceiling to Rs. 10,000. When
it came to this House—possibly the
eiection was very imminent—and the
ceiling was raised to Rs. 25,090 or five
per cent Wwhichever is higher. Now,
the, Congress Party had set up 4,000
candidates according to Shri Lal
Bahadur Shastri and.most of . them
were in need of funds; therefore,
naturally the preference was always
for the ceiling which was higher, not
for Rs. 25,000. :

What is its effect? It is true 1
expected a better reply from the hon.
Minister. He should not have i.mpufed
motives. He should not have pointe;.'l
out: well, you too are in need of funds.
Certainly I am in need of funds as
well as the hon. Minister is, but when
1 raise my funds 1 do not pervert the
even flow of the administration.

I shall read out a relevant extract
from the application of the Indian Iron
and Steel Co. which came up before
the Calcutta High Court. You will
kindly bear me out, Sir, that our
people and peasantry have to pay
interest at the rate of 6} per cent for
taccavi loans. But this Indian Irom
and Steel Co.. has been granted a loan
of Rs. 10 crores without interest.
Similarly, Tatas have got another
instalment of Rs. 10 crores loan with-
out any interest. from the steel equali-
sation pool. which is, after all, con-
sumers’ money,

Remember this was on the eve of
the last general elections, and this was
the plea of the Companies. The main
reasons which were put forth by the
Indian Iron and Stee] Company for
altering the Memorandum of Assoeia-
tion are in paragraph 61. I hope
the hon. Migister will kindly listen te
it.

Shri Satish Chamdra: I have got it
with me.
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Shri Mahanty: This is very healthy
and moralising.

In paragraph 61 of the application it
was stated:

“The -prosperity of the com-
pany's business is very much
dependant upon the .industrial
policy nf the Central Government
of the day.”

Then they go-on to say:

“In order to enable the company
to carry on its business more effi-
ciently, it is necessary that the
company should be - enabled to
contribute to the funds of political

«parties which will advance policies
conducive to the interests of
industries in general, and of the

company in particular.”

So, here is a candid confession: we
will contribute to the party in power
which alone can advance our interests.
I would like to know how long this
country and its administration will
remain pledged to the vested money-
bags. Is it not time that we redeemed
the country from that pledge?

We know what goes on. We know
how the Scindias, how the Indian
Steamship Co.,, how Tatas, and how
certain favoured business houses are
ruling India today—not your Pandit
Jawaharlal Nehru's Cabinet.

1 can appreciate contributions out of
conviction. But to convert convictions
and consents by money is to pervert
both democracy and administration.
That is the reason why I have ventur-
ed to move thisBill for consideration
by thiz House.

'ﬂwrg are other overriding reasons
also wny Government should consider
geriously the question of amending

:
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company, who will be the highest
bidder may secure the most unfair
advantage ower its rival trader com-
panies. We have seen such ‘things
happening. 1 would ask from the hon.
Minister who is in charge of Com-
merce and Industry to explain to me
the ratianale as to why the Tatas and
the Indian Iron and Steel Co. have
been granted loans of Rs. 10 crores
each without any interest, and why the
Indian tax-payers have under-written
or have guaranteed ihe loans that
these two companies have received
from the World Bank without any
demur. If this is not an instance of
the highest bidder econtributing to
political parties’ funds enjoying the
biggest chunk of advantage from the
administration, what more instances
can I offer?

Then, it will mark the advent of the
entry of the voice of the big business
in politics. I have corroborated that
from the statement of Mr. Appleby
wherein he has pointed out how the
decision in the Indian Parliament is
influenced or is dictated by small but
powerful vested interests. Individual
citizens, although in name equal, will
be greatly handicapped in their voice,
because the length of their contribu-
tion cannot ever hope to equal the
length of the contribution of the big
companies. The man who plays the
piper will also call the tune. And
what did our good friend the Tatas do?
The Tatas, of late, have developed a
particular fascination for the Govern-
ment of my State for obvious ressons.
There was the ferro-manganese plant,
which we were told would go up In
the public sector. But our good friend
the Tatas have got it. In Joda, they
have set it up in record time. There-
fore, on the eve of the general elec-
tions last fime, only one company-—the
Tatas have 3o many concerns—contri-
buted Rs. 10 lakhs.

Mr. Chairman: May I say that it
relates to the State Government, and,
mh«wh«bm&hm
State Assembly?
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Shri Mahanty: It does not relate to
the State Government, but it relates
to the party in power, there. More-
over, this ferro-manganese piant
relates to the portfolio of my hon.
friend Shri Satish Chandra. That was
just an instance that I was guoting.
I have no intention to go into it. I
have got the figures as to how much
the Tatas have contributed, and how
much the Indian Iron and Steel Co.
have contributed. 1 did not wish to
give those flgures, because that was
not my intention.

An Hon, Member: How much did
they give?

Shri Mahanty: The Tatas have con-
tributed to the Congress—that is, only
the Tata Iron and Steel Co., because
the Tatas have got so many other con-
cerns—our good friend the Tatas who
did not find money to pay the wages
of their labourers, and for whom the
mighty army of the Government of
India had to be requisitioned to con-
trol the situation, have contributed
only Rs. 10.30 lakhs; the I1SCO f{riends
have contributed to the West Bengal
Congress Committee only Rs. 250
lakhs. I can give all those figures, but
that is not my intention. I do not
wish to take up the time of the House
by citing the wvarious instances.
According to me, this is legalised
bribery.

An Hon. Member: And corruption.

Shri Mahanty: Here, the hon. Min-
ister Shri Lal Bahadur Shastri said,
‘Well, we have got four thousand can-
didates to finance’. For them, of
course, the funds have had to be raised.
And when these four thousand gentle
men returned to the various legisla-
tures and to Parliament, of course,
they had to sing to the tune,

1 would never attribute any motive
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has not only raised funds but he also
candidly - confesses it. Certainly he
deserves all my compliments for hav-
ing candidly confessed it, which most
of the Congress leaders would hesitate
even to admit. So I was saying that
unless we stopped this legalised bri-
bery, our political life was. going to be
corrupted and we would continue to
get such certificates from Mr, Appleby
as 1 poinded out a little egrlier.

The hon. Minister has stated in the
other House that it i3 not the business
ol the courts to determine or to exa-
mine or to assess what amounts should
be contributed by the companies to
political party funds, because that will
invoive the judiciary in political con-
troversy. But I do not know if he has
carefully gone through the Indian
Companies Act, section 17(2) of whish
empowers the courts to screen and
examine all the implications when the
Article of Association is altered. Now,
it can be said, as the hon. Minister has
said, that we want, in the name of
democracy that the shareholders must
be wide awake. If the boards of
directors misappropriate or misspend
money, it is for the shareholders to
drive them out. It is very good in
theory. We are also shareholders here
in a joint stock company. Our board
of directors is also there. Every
morning they and we, shareholders,
come here and talk. A marathon
debate on Planning has been going on.
Unless the board of directors volun-
tarily liquidate themselves, we cannot
drive them out. Similar is the fate
of the shareholders in companies. So
if the principle of democracy is to be
extended, let it first be extended here
cn the floor of the House instead of
projecting it in the mectings of the
shareholders of these public limited
companies.

So apart from that peroration on
democracy, the fact has to be consider-
ed that the wisdom of the shareholders
can neither be supreme nor impec-
cable. It is therefgre in its wisdom,
Parliament has decided that i} will be
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[Shri Mahanty]

for the courts to decide whiether the
memorandum can be aitered or not.

Mr. Chairman: The hon. Member
has already taken 25 minutes.

shri Mahanty: I require only 10-15
minutes more.

Mr. Chairman: This will go to the
next session. :

Shri Satish Chandra: It was Parlia-
ment which introduced this provision
in its present form. It was not pro-
posed by the Government in the draft
of the Bill

hri Mahanty: I was a Member of
Parliament then also and I know what
happened. In Parliament we have the
rule of majority and we know what
the majority is. Mr. Appleby will
describe it; 1 would not venture to
.describe it, because I do not wish to
offend my hon. friend. Mr. Appleby,
whom the Government of India had
brought from beyond the seven seas,
has described it in a better manner.

Then much was said about charity.
Are you going to dry up the source of
charity? Perorations were made on
charity. But nobody cares to remem-
ber what Harold Laski said about
charity. 1 am reminded of what he
said about charity—“Charity is the
ransom that fear pays to injustice”.
We know our charitable friends else-
where too, who make this charity of
5 per cent, because, as Bhri C. D.
Deshmukh said, the reason is not pure
charity. Shri Deshmukh had stated:

17 hrs,

“There is another provision of
law which has some bearing on
this, 1 think, and that is section
15D of the Indian Income-tax Act.
You will remember tMat under
that section, we have put a limit
now to what may be exempted in
-the wsy of donations to charities
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either by individuals or by com-
panies. In .the case of companies
it is 6 per cent of income which -
is approximately the net profit or
Rs. 1 lakh maximum. There is
that limit of Rs. 1 lakh. You may
put 100 per cent of profits, I
doubt whether there will be any
company which will be prepared
to give any donation if the advan-
tage of income-tax is not notice-
able.”

Therefore, these contributions to
party funds are being made for two
ostensible reasons. One is to get
exemption from taxation, because the
quantum of super-tax and other taxes
will go up if these amounts are added
to the net income, if they are mnot
given away in charity.

Then, the second reason and the
most pernicious one is to influence
policies. It was left for the Courts,
under section 17 of the Indian Com-
panies Act to determine whether the
memoranda of association could be
altered to permit the Board of Direc-
tors to make contributions in a sub-
stantial measure.

Bribery may not be the correct
legal description because it cannot be
described as bribery under the Corrupt
Practices Act or the Pena] Code. But,
its effect is nothing but that. But if
we look to the definition of bribery
under the Corrupt Practices Act or the
Indian Penal Coda we will find that
bribery is not much different from this
kind of contribution. To introduce
changes of policy by payment of money
is bribery. Those who want to make a
distinction without any difference may
do so. But, so far as the people are
concerned, so far as the administoa-
tion is concerned, so far as we are con-
cerned, this iz nothing short of bnri-
bery.

1 do not see why Government should
take any cbjection to thip. The crigi-
nal Companies Bill wis »o drafted that
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the ceiling was Rs. §5,000/-. The Joint
Committee in their wisdom raised it to
Rs. 10,000/-. Now, it is being said that
the House itself decided that it should
be raised to Rs. 25000/-. I believe
there was averseness on that side of
the House and there was an averge-
ness on this side of the House too.
Then, why not bring back that
Rs. 25,000/- to the status gquo, the
Rs. 5,000/-? I do not want to put.a
complete ban on donations because
political partiés have to depend on
donations. But they should not be
1o such an extent as to make any party
or group of individuals who have been
returned on a certain party ticket
obliged to implement a certain line of
policy contrary to popular interests.

Shri Dasappa (Bangalore): And
enact the Gifts Tax, the Wealth Tax
and the Expenditure Tax.

shri Mahanty: I could not hear. I
would l'ke to have the bencfit of the
hon. Member's wisdom.

Shri Dasappa: As a result enact the
Wealth Tax, the Expenditure Tax and
the Gift Tax.

Shrt Mahanty: 1 was talking of
income-tax alone, Sir.

Now, 1 do not wish to take much
time of the House. I will come to
another aspect of this question. The
hon. Minister has stated that other
countries like America and England
are considering that contributions to
political party funds does not matter
much. But there is legislation in the
United States. There is the Anti-
Lobbying Act in America.

“It is unlawful for any national
bank, or any corporation organized
by authority of any law of Con-
gress, to make a contribution or
expenditure in connection with
any election to any political office,
or in connection with any primary
election or political convention or
caucus ht_;d to select candidates
_for .any palitical office or for any
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corporation whatever, or any
labour organisation to make a con-
tribution or expenditure in con-
nection with any election....".

Again it says:

“Every’ corporation or .a labour
organisation which makes any
contribution or expenditure in
violation of this section ghall be
fined not more than -$5000; and
every officer or director of any
corporation, or officer of any
labour organisation’ who consents
to any contribution or expenditure
by the corporation or labour orga-
nisation, as the case may be, in
violation of this section shall be
fined not more than $ 1,000 or im-
prisonment not more than one
year, or both."

How can the hon. Minister say that in
other countries, they are contributing
with immunity?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur S ):
I never said that. I think the hon.
Member is mistaken. I never quoted
America. In fact I have said that I
have not got the information about the
USA. But I have said that in UK,
West Australia and South Australia,
there is no bar and no ban imposed on
contributions to political parties by the
companies.

Shri Mahanty: [ have given him
information about the United States
of America now and I hope he will
take courage in both hands and do the
needful. That will make good for his
not knowing the provisions in USA.

Mr. Chairman: The hon Member's
time is up.

Shri Mahanty: I will be finishing in
two or three minutes.

Mz, Chairman: He may pass on the
information to hon Members who will
speak later on.
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Shri Mahanty: I am in your hands,
There are very weighty reasons spart

from the weighty judicial pronounce-

ments which have been made
and apart {rom the assurance
given on the floor of the House from
time to time and they are very valid
and sound reasons as to why the Gov-
ernment should fix a minimum amount
‘in section 283 of the Indian Compa-
nies Act in the light of whnt I have
indicated in my Bill. I hope and pray
once again that this Bill will meet with
.approval from all sides of the House
and two wrongs will not be deemed
to make one right.

Mr. Chairman: Motion moved:

. +“That the Bill further to amend
the Companies Act, 1956, be taken
into consideration.”

Shri N. R. Ghosh (Cooch Behar):
Mr. Chairman, before I discuss the
points which my hon. friend has rais-
ed, I want to point out to him what
section 283 (e) says. It reads:

*....contribute, after the com-
mencement of this Act to charit-
able and other institutions not
directly relating to the business
of the company...."

From the Statement of Objects and
Reasons of his Bill my hon. friend’s
only objection seems to be that there
cannot be any donation exceeding
Rs. 5,000 to any political party. But
the amendment which he has formu-
lated covers everything, namely, even
if any public company wants to make
a donation to a hospital, say, Rs. 5,001,
then it shall have to go to a court.
I do not know whether that was
the intention of my hon. friend, but
that seems to be the result of the
amendment,—by this a public com-
pany will be debarred ffom making
any contribution either fo an educa-
tional institution or to a hospital or
for any ' charitable purpose if the
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amount of donation exceeds Rs, 5000,
In this connection, 8ir, I would like
to mention *that in the place from
where 1 am coming, Jalpaiguri, there
are about 50 institutions of this kind
throughout the district which have
been the result of or substantially
helped by this kind of contribution
from public companies. We have been
doing it for years and years, from
before 1947.

Sir, I am not going to further discuss
that point, as my hon, friend's ob-
jection mainly seems to be that they
may make a contribution but they
must limit the contribution to an
amount of Rs, 5000 if they want to
make that contribution to a political
party. Now, there seems to be an
apologetic tone about it.

Shri Mahanty: No apology.

Shri N. R. Ghosh: People who want
to justify these contributions in this
limited manner to political parties
seems to be a little bit apologetic.

Shri Mahanty: May I just interrupt
the hon. Member? 1f he proposes an
amendment to do away with even that
Rs, 5000 I will only welcome it.

Shri N. R. Ghesh: I did not say
that.

Shri Mahanty: I welcome your pro-
posal.

Shri N. B. Ghosh: Sir, what I was
submitting is this, If it is actually
a question of moral principle, if it is
a question of impropriety, even this
Rs, 5000 ought not to be paid. My
hon. friend asks me to come out with
an amendment. That is not the ques-
tion. My hon. friend’s amendment is
a little bit apologetic. When my hon.
friend says that they can contribiite
Rs. 5000 to a political party, he does
not care for the principle, he only
cares for the amount,

The real question is whether actual-
ly there is any impropristy, whether
there is anything immoral it a public



621 Companies

<ompany makes a contribution to a
political party,—that is the main ques-
tion—and we shall hdve to face it
squarely. An individual is entitled to
make any contribution to a political
party. A firm can do it. Sometimes
‘a firm hag got much bigger resources
than a public company. If that firm
. makes a donation of Rs. 5 lakhs, my
hon. friend cannot say anything. A
private company can do it. Section
283 will not touch a private company
unless it is d subsidiary company.
.Some private companies are much big-
ger than many joint-stock public com-
‘panies. If they make a contribution
my hon. friend's amendment cannot
touch them; even Section 283 cannot
touch them, unless that private com-
pany is a subsidiary company.

Therefore, my point is only this. Iz
there really any impropriety on the
part of a public company if it were
to make a contribution? If an indi-
vidual can do it, if a firm can do it,
a private company can do it, why can-
not a public company? Why should
a public company if empowered by ils
Memeorandum be debarred?

What is really a public company?
The word ‘public’ is there, but, as a
matter of fact, it is not public in that
sense. After all, it is merely a group
-0f shareholders. Some people, whose
number is more than 50, sit together
and start & company. They lay down
a code of conduct and course of action.
They make the Memorandum
and Articles of Association If these
shareholders do not want to give a
single pie for a deaf and dumb insti-
tution or an educational institution,
they can certainly frame their Memo-
randum and Articles of Association in
that way. Then it will not be possible
for them to make any contribution.
But if a group of shareholders think
that when they make some profit, they
shall share some of that profit wita
others; they may make some contri-
bution out of it; some money will be
paid for charity or for educational
institutions. If they want to do that,
who stops that?

Shri Mahanty: Public gpinion.
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Shri N.. R, Ghosh: Public opinion

* cannot stop it, because it is the money

of the' shareholders. It is not the
money of the public. The word
“public” is a misnother here. For
example, 51 people start a_public cont-
pany. They make a profit of Rs. 350
lakhs. If they want to spend a portion
of that money in charity, after dis-.
tributing the dividends to the share-
holders, if they as they are %hlso voters,
want to spend some money and make
a contribution to a political party, why
cannot they do i? ™

Shri Mahanty: They will be booties;
not dividends.

An Hon. Member- If they belong to
the Government service?

Mr. Chalrman: Less interruptions
please.

Shri N. R. Ghosh: If my hon friends
want to interrup'. they may, but 1
shall not stop. 1 thank them for the
interruption.

What I was going to say was, is
there anything immoral in it . Sup-
pose, for example, I have got a con-
viction as an individual. I mayv have
a conviction and my own feelings
about a political party. Suppose I
think that a particular political party
with a pattern of conduct and ideologv
and other things and beliefs in them.
is best suited for the interests of the

‘country. As an individual, I can cer-

tainly make anv contribution to this
party. A firm can certainly make that
contribution. A private company can
certainly make a contribution. As far
as those shareholders are concerned—
(Interruptions).

Mr. Chairman: He is not giving way.
Let there be no interruptions. There
are 10 minutes left. Let him have his
say,

Shrl N. R. Ghosh: Suppose a body of
shareholders functioning through that
company, through the board of direc-
tors, have allowed that company te
make such contnbutwna within the
limits of the company law—actually
made that company in such a®way that
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[Shri N. R. Ghosh}
money can be spent for charitable
purposes or for other purposes, by
their memorandum of a association,
and thus if they want to help a parti-
cular political party—to return a parti-
cular pariy to power whom they think
to be the best, there is absolutely
nothing wrong there. There need not
be any hpology for it.

I would submit this. An inddstry
spends money for propaganda for
furthering its own interest. Now, there
are two political parties, A and B. The
industry thinks that if party B comes
into power there.will be difficulty for
the industry—for even its existence.
It may not approve of that party's
ideology. So, that industry wants to
relurn and a political party, say,
Political party A, whose ideology ap-
peals to it. So, why should not that
industry for its own interest make a
contribution to that political party? It
is done openly., Some people get
money secretly and clandestinely. But
if a public company donates some
money, it does it openly. Therefore,
there need not be any apology fo:r it.
If, actually, the tea companies spend
crores of rupees for propaganda in
Europe and America by making con-
tribution which is called tea cess, if
these companies think that the policy
of a particular political party actually
protects and suits the growth of its
private enterprise and if, on the other
hand, there is another party which is
absolutely dead against the private
sector, then, if that tea company
makes a donation to that political
party which will protect the private
enterprise, why cannot it not do it?
Why the Tatas should not do it? Every
group or body has got a fundamental
right to behave in a particular way;
in a particular manner, to make a
donation, It is my fundamental right
and it is the tundamental
right of the public company to make
a contribution, So, there need not be
any hush hush about ity there need
not be any misgiving about it; there
need not be any _apology about it
No favqur of any kind is or can be
purchased thereby. It is a slander,

18 SEPTEMBER 1038

(Amendment) Bill 7634

My hon.- frjend has referred to the

"arguments of Chief Justice Chagla and

Justice Mukherjee. We have got the
greatest respect for our high ecourt
judges, but I can say at once that
what Chiet Justice Chagla said in thal
judgment is not a judicial deciston. it
is not even an obiter dictum, because,
actually, he was not deciding any
principle of law there, It is simply
his observation. His observation is
entitled to respect, of course, just as
the observation of Justice Mukher-
jee. But 1 would submit that other
people may have honest differences of
opinion. I believe ditference of opinion
is mainly caused by the difference im
approach, So far as our democracy
is concerned, we have followed this
pattern from western countries.
Wherever there is democracy, there
must be election. Elections are said
10 be the essence of democracy. If
elections are to be held, there must
be funds. Why should there be an
apology for it?

My hon_ friend referred to the hon.
Minister as if in mentioning this thing
he was making a confession. It was not
confession; it was a straightforward
statement—I submit he was not
ashamed of it. I would submit that
if actually we are to have elections,
if we are accepling the pattern from
the west, then [ would submit that
other things prevailing there, also
must come. There must be party
funds, because there may be many
persons who may be intellectually and
in other respects, very desirable per-
sons to be returned to Parliament—
they would otherwise be pasets to the
Parliament, but they might not havd
money enough to stand for election
Everybody knows that this electior
business is now very costly. Even in
the election rules, it is recognised,
there is a ceiling fixed and that varies
from Rs, 15,000 to Rs. 35,000, So, the
Congress may secure funds for such
people. They have to secure funds
from all those people who believe in
their ideology, who actuslly respect
them, who believe not only in ther
ideclogy, but slso in théir behaviour
if actuslly those people; rich and poor
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vOluntarily make contributions, there
is nothing wrong there. Why should
there be anything wrong there?

In respect of the observations of

these Judiges, I submit that there is.

difference of opinion difference of view
point. There was another Judge who
also had to deal with this matter. 1
believe he was Justice Tendulker. He
did not find anything immoral in it.
There are po}i‘tical philosophers in
UK.

Shri Narayanankutty Menon
(Mukandapuram): Justice Tendulker
also had something to say about it.

Shri N. R. Ghosh: Yes, but he
definitely said that there was nothing
immoral or wrong about it.

Shri Mahanty: That is beyond their
scope.

Shri N. R, Ghosh: If the obiter dic-
tum here was beyond their scope, that
also applies to the observation of
Chief Justice Chagla. (Interruption). 1
was only going to say that there are
other Judges who hold a different
opinion. If you look at the Memoran-
dum of Association of some companies
in Australia, and in UK, there is a
definite provision in their Memoran-
dum and Articles of Association that
they shall be entitled to make dona-
tions to political parties and to other
persons they like and they do it. Our
Joint stock companies are formed after
the pattern of the joint stock com-
Janies of England and Australia. 1f
actually they did not find anything re-
prehensible there, why should we
think it is reprehensible here?

! 8arl Narayanankutty Menom: What
about the socialist pattern of society?

Mr, Cllnlrm Less of interruptions,
please.

Shri N. R. Ghosh: Democracy 1s
there in England. Our pattern of de-
mocracy is almost the same as theirs,
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Shri Mahanty: There is constitu-
‘tional monarchy in England.

Shri N. R. Ghosh: I am very mucx
enlightened. We have “borrowed this
parliamentary form from other coun®
tries. We have borrowed the pattern
of elections from other countries. It
is inevitable that, if this party Gov-
ernment is to function. there“must be
elections and since elections %re costly,
unigss you want only rich people ‘2
come to Parliament. there must be
party funds. As I was going to sub-
mit, contribution by public companies-
in other western countries is not c¢on-
demned. I am not aware tha' anybody
in England or Australia has condemn-
ed such contributions in their country.
In the United States of America, in
some cases this contribution to pagty
funds and other organisations undeg
certain circumstances in a different
background has been made punish-
able. But I would submit that in our
country the trade unions by statute
are allowed to cellect money by sub-
scription. That is allowed_ If there is
no immorality there, if there is no
objection there, why should there be
any objection here?

Shri Narayanankutty Menon: That
cannot be given lo political parties,

Mr. Chairman: Order, order. Is the
hon. Member not entitled to his opi-
nion? Why should he always be in-
terrupted?

Shri N. R. Ghosh: Trade union has
every right to do that, As a matter of
fact, most of the politics comes from
that quarter.

I was submitting that the position:
seems to be absolutely clear, If my
hon. friend has got no objection to
get subscription to the extent of Rs.
5,000 there cannot be any objection to
get subscription of bigger amount. So,
on principle, there 3 no reason Wwhy
this Act should be modified, or this
amendment should be accepted, be-
cause, after all, a jdint stock company
as a public company is 8 legsl person
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.and you are encroaching upon it3
fundamental right to make contribu-
tions,

My. hon. friend has referred to sec-
tion 17. I think there is some mis-
conception there.. If the memorandum
of associlition is to be altered, there
must be a general meeting and it must
be passed by a certain majority, Then
it has to be plaged before the High
Court. As a matter of fact, if in the
Memorandum of Association, there are
certain objectives, you cannot alter
them in a manner which will be in
conflict with those objectives. Section
17 requires confirmation by court. I
am reading a portion from an autho-
Tity.

1
“All that the High Court has to
satisfy is whether the alteration
is fair and equitable as hetween
members and the company. It is
not concerned with the wisdom or
desirability of the proposed altera-
tion, which is a question for the
directors and members.”

Shri Mahanty: That was an annota-
tion and not the law.

Shri N. R. Ghosh: That is a quota-
tion from an authority.

Shri Mahanty: Annotation
be law.

cannot

Shri N, R. Ghosh: Here 1 am not
convincing a judge of a court. My
Triend is not a Judge.

17.28 hrs,
{Mgr. DEPUTY SPEAKER in the Chair]

1 was going to submit that section
17 has nothing to do with it. As a
‘matter of fact, the High Court has got
no power whatsoever in that direction.
"The Compahnies Act deals with public
«companies. As a matter of fact, these
companies, as I was submitting, have
also got certain r'ights. which cannot

. *Haltran-hour discussion.
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be encroached upon by any observa-
tion of any High Court judge. They
have got their fundamental right to
make a contribution if they consider
that for the safety of the industry, for'
the progress of the industry, they have
to make a contribution to a particular
party which broadly fits in with their
policy and progress of industry and ol
the country,
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17-36. hrs
BUSINESS ADVISORY COMMITTEE

THIRTIETH RrEPORT

Shri Rane (Buldana): Sir, I beg to
present the Thirtieth Report of the
Business Advisory Committee.

17-304 hrs.
SOCIAL SECURITY SCHEME®

Shri T. B, Vittal Rao (Khammam):
Mr. Deputy-Speaker, Sir, I raise thi:
half-an-hour discussion on the ‘points
arising out of answers given to Star-
red Question No. 38 on. the 1lth
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1858. This was in regard to
the social security scheme. This is of
vital importance because it oconcerns
¥ lakhs of workers working in the
factories, other than Government
owned, six lakhs of workers digging
the wealth from the bowels of the
sarth and 15 lakh workers engaged
in the plantation industry. There-
fore, this ig a matter of vital import-
ance and that is why I raise this
discussion.

By social security scheme we want
a guarantee and adequate means of
subsistence to every worker who has
lost his earning power for reasons
outside his control, in particular
through illness, industrial accident....

" 11-314 hrs.

Shri Achar (Mangalore): There is
no quorum, Sir.

Mr. Deputy-Speaker; 1 am having
the bell rung.

174 hs

There:is no quorum even now.

The Deputy Minister of Labour
(Shri Abid AH): Even Oppositien
Members are not present.

Mr. Deputy-Speaker: Under Direc-
tion No. 19 of the- Directigns issued
by the Speaker—

“When half-an-hour discussion
under sub-rule (1) of rule 55
interrupted for want of quorum
when there is no time for
Minister tg give a full reply
the debate, he may, with the
mission of the Speaker, lay a sta
ment on the Table of the House.

That will have to be done in this case.

A statement may be laid on the Table
of the House. I}

EBESW

§

e ®

Shri Abid Al: I will do so.
17.35 hrs.

The Lok Sabha then adjourned till

Eleven of the Clock on Monday, the
22nd September. 1958.
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Scheduled Tribcs
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2436 Colonies for Scheduled
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OBITUARY REVERENCE

The Minister o Home Affairs
(Pandit G. B, Pant), Seth
Govind Das, Sarvashri
Hirendra Nath Mukerjee,
Nath Pai, M. R. Masani, R. K.
Kludﬂku', Braj Raj Singh
and hunath Singh, Pandit
Braj Narayan “Brajesh’ ’and
the Speaker made references
to the passing away of
Dr. Bhagwan Das, who
was & Member of former
Central Legislative Assembly.

Therecafter Members stood in
silence for a minute as a
mark of respect 3 .

PAPERS LAID ON T'HE
TABLE

The following papers were laid
on the Table—

(1) A copy of each of the £+
lowing Rules, under sub-
section (3) of Section 8 of the
Hindu  Marriage Act,
1985 i—

(s) Manipur Hindu Mar-
ria; Registration
Rules, 1957 published
in Manipur Gazette
Notification No.
I,J/3752-s8 dated the
oth July 1958

(#) Tripursa Hindu Mar-

S, 1957 ublshed
F- ¢s, 1957 puols
Gazette

RS Y ”%“Za
14 55
tahc ssth October,

1957 o
(8) Acopy ofeach of the
mtememsbShcg;r-
action takef! 'by the
Egvemmt on  various

CoLUMNS
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. 7483
. 7483-8

7484-85

7485

7486—95

7495-96



7633
Subject

promises "I::
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Ministexs dﬂl‘g’l d.

various Sessions
Second ,Lok Sabha, shown
against —

@ S state-
nlug No. ﬂl,
Sesusion, 1958

) s:rppumemuy State-
( No. X, Third
Senlon 1357
(C3)) Supp]amantary State-
No. x-v’
Semnd Scssion, 1957
(¥0) Supplementary State-
ment No. XV,
First Session, 1957
3 Ampy ofeach of the
following  Notifications
under sub-section (2) of
Section 3 of the All India
Services Act, 1951 \—
() G.S.R. No. 790dated
the 13th September,
1958 making certain
amendments t© Sche-
dule III to the Indian
Administrative Ser-
vice (Pay) Rules, 1954
() G.S.R. No. 791
dated the 13th Septem-
ber, 1958 making cer-
tain amendments o
Schedule IIIto the
Indian Police Service
(Pay) Rules, 1954

MBSS?{(J}‘ES FROM RA]YA

assurances,

{Damy Drozsr]
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Secretary the fol.lomn;
messages from Rajya Sabha—
O] That at its sitting held

onthe 1 Septembd.
1958, Sabha
had vndmt any

amendment to the

Trade snd Merchan-

dise Marks Bill,

958, passed by Lok

ha on the 27th
August, 1958

(&) Th;::t ;u sitting held

on 18th September,

Raj Sabha

Subject
ELECTION§ TO COMMIT-
TEES . . V .

Ssrvashri B, G, Mechta and
N. G. Ranga moved for the
election of members from
among the Members of Lok
Sabha w be Members/a
member of the following
Committees respectively.

() Committee on Estimates
(if)_Committee on  Public
Accounts r

The motions were adopted.
BILL INTRODUCED .

The Representstion of the
chglee (Amendment) Bill,
195

METIP?N UNDER DISCUS-

Further d:sculuan on the
Motion re: Appraisal and
Prospects of Second  Pive
Year Plan and  substitute
motions thereto continued.
The discussion was not
concluded

REPORT OF COMMITTEE
ON PRIVATE MEM-
BER’'S BILLS AND RESO-
LUTIONS ADOPTED

Twenty-scventh Report was
adopted

PRIVATE MEMBER'S BILL—

INTRODUCED : .

The Sterilisation of the
Unfit Bill, 1958 by
Shri Jagdish Awashti

PRIVATE MEMBERS BILL
WITHDRAWN .

(Amendment) Bill, 1957
(Amendment of jons 13
and 6o and

of section 14) by Shri
Jhulan Sinha was con-
cluded The Bill was

7500=-01

7501-02

7502—63

7563-64

7565

7566—7605

Further discussion on the motion
to consider the Cantonments

wm-d:iwnby leave of the

Lok Sabha
PRIVATE MEMBER’S

UNDER CDNSIDERATION 260528

ShriMlhm-ymavdM

m.em) Bill, :”?gﬁm‘
into cmidel:ﬂn. The
gi:dwdnn was 0ot concki-
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Subject CoLumns Subject CoLumMNs
RAPCRT OF BUSINESS AD- HALFAN-HOUR - DISCUS-
“VISORY _ COMMITTEE, sIo

Cr e e
o ourned the want

Thirteenth Report was ‘“e'_ ::f quOrum at §-34 P.NI.

, W s s AGENDA FOR MONDAY,
HALFS F-AN-HOUR  DISCUS- g 22ND § \ 1958—

SMTB Viveal Raa n:nd
s half-an-hour  discumion
on points arising out of the
answers given on the 11th
August, 1&953 to SGH::
Question No. 26 w
Social  Secubity®
As therewgm 3 I
the Deputy Speaker direct
that in reply to the Debate
the Deputy Minister of
Labour should lay a state-

Further dlmunn on the
Motion Ag‘prannl
and Pro:pecu second
Five Year Plan and subs-
* titute  motions thereto;
.consideration  and i
of Internationsl Fimence
Corporation  (Status, Im-
munities and  Privileges)



